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[.LEGISLATIVE ASSEMBILY.
Friday, 16th March, 1929.

The Assemnbly met in the Assembly Chamter of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

APPOINTMENT OF MUSLIMS AS ASSISTANT DIRECTORS GENERAL AND TO
CERTAIN OTHER APPOINTMENTS IN THE OFFICE OF THE DIRECTOR
GENERAL OF P0oSTS AND TELEGRAPHS.

1061. *Mr. Muhammad Ismail Khan: () Will Government be pleased
tc state-

(i) the present number of Assistant Directors General (acting and
permanent hands to be shown separately) working in the Office
of the Director General of Posts and Telegraphs in India, and
the number of Muslims holding those posts; and

(i) the number of Hindus, and Muslims holding the twenty selec-
tion grade appointments ranging in pay from Rs. 800 to
Rs. 750 in the same Office?

(b) In case the Muslims are under-represented in the service, or are
conspicuous by their total absence, will Government be pleased to state
what measures they propose to adopt to alter this state of things?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
i~ referred to the answer given by me on the 11th of this month to starred
question No. 986, by Mian Mohammad Shah Nawaz, on the same
subject. ‘

-~

-

Totar CoST AND AMOUNT o EXPENDITURE DEBITED TO INDIAN REVE-
NUES ON ACCOUNT OF THE BUTLER COMMITTEE.

1062. *Mr, Gaya Prasad 8ingh: Will Government be pleased to state
what is the total cost of the Butler Committee, and whether the Indian
States, or His Majesty’s Government, will bear anyv part of this expenditure,
or whether the whole of it will fall on the Indian revenues?

8ir Denys Bray. The experditure in India up to the Ist 1nstant.
amounted to Rs. 1,41,157; figures are not avnijable of the cvpenditure
in England. The whole is being met frem Indian revennes.

PERMANENT APPOINTMENT OF CERTATN PROBATIONARY ACCOUNTANTS
ATTACHED TO THE OFFICT OF THE CBIRF ACCOUNTING OFFICER,
Easr Tvp1AN RATLWAY.

106" *Mr. 8. 0. Mitrs: (a) Is it a fact that the Financial Commissioner,
Railwuys, rnpointed. early in 1926, a number of probationary accountants,
nnd attachced them to the Office of the Chief Accounting Officer, East Indian
Railway?

( 1908 ) A
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) (b) Is it a fuct thut, some time last year, the Financial Commiaéionu'
issued orders that those probationary accountants should be made perma-
nent, on receiving favoursble reports on their work?

(c) Is it a fact that, although more than a year has passed since the
Financial Comimissioner passed the orders, and although, of late, a number
of permanent vacancies of accountants have occurred and been filled up
since then, none of these men has been appointed in those vacancies?

(d) Is it a fact that the men concerned, not heing permanent, are nob
allowed to join the State Railway Provident Fund in the meantime, and
that they are now all over age for Government service?

(e) Does the Financial Commissioner propose to issue further orders ab
once, directing that the men should be made permanent without delay; if
not, why not?

Mr. P. R. Rau: (a) Three such appointments were made.

(b) These probationary accountants could not be made permanent as
the whole organisation was a temporary organisation at the time, but
~rders were issued last year, that the period of probation of au:h of them
18 were found suiteble, should be considered as at an end, ond ‘they
should be employed against temporary vacandies of accountants, as far as
possible. .

(c) I understand no permanent appointments have been made, for
the reason given slready. .

(d) As temporary men, they are not, under the ordinary rule¢, ailowed
to join the State Railway Provident Fund. 8o far as 1 know, thev will
not be considered as over age for Government service.

(¢) The questidn of confirmation will be taken up when the organisa-
tion is made permanent.

GRIRVANCES OF COPYHOLDERS IN THE (GOVERNMENT OF INDIA PrEsS,
Dxrat

1064.*Mr, 8. O. Mitra: (a) Will the Honourable Member in charge of
the Department of Industries and Labour be pleased to state if he m_coived
any memorials, dated the 4th August, 1028, from the copyholders in the
Government of India Press, Delhi, atout their boale of pay, holidays, and
leave, ete.?

(b) If the answer to part (a) is in the affirmative, what steps, if any,
has he taken, or is he going to take, to remedy the grievances?

The Honourable Sir Bhupendra Nath Mitra: (a) The answer ia in the
offirmative.

(b) The memorinls were carefully considered by Government, and &
~opy of the orders wiil be forwarded -separately to the Honourable Mem-
ber for his information.

GraNT oF CONTINGENOY ALLOWANCR AND LuAVE TO EXTRA DEPARTMENTAL
AGENTS OF THE PosT OFFIOR.

1085, *Mr. 8. O. Mitra: (2) Will Government bQB;gonsed to state if they
are going to grant a contingency allowance of even Re. 1 per month, to the
Extra Departmental Agents of post offices, who have now to pay out of
their own paltry salary to meet contingency expenses ?

-
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(b) Do Governiment propose to make arrangements for leave, with full
pay, for a few days in the year, for the Extra Departmental Agents of the
post office? '

(c) Are Government prepared to pass orders to take into consideration
the cluims of Extra Departmental Agents of post offices, in filling u
«departmental and clerical posts in post offices, when they are found qualifi
for those posts?

Mr. H. A. Bams: (a) No. As explained.in my reply to the Honour-
sble Member’s unstarred question No. 311 on the 7th March lost vear,
lixtra Departmental Agents are not paid a salary. Their nlicwances,
‘however, are intended, as I pointed out in my reply on the 30th August,
1927 to part (c) of Mr. Bhabendra Chandra Roy's starred question
No. 585, to cover the cost of such stationery as is not supplied by Govern-
ment.

(b) The Honourable Member’s attention is invited to part (c) of the
reply given on the 7th March, 1928, to his unstarred question No. 811.

(c) Government do mnot recognise that Extrn Departmentai Agents
hive any claims for consideration, over and ehove those of any other
-qualified outsider, in the matter cf filling up vacancies in {he clurica!
cadre of the Post Office. As regards departmental posts, if the H-nour.
‘able Member means posts . of departmental branch postmasters, the
snswer is in the negative. Buch. appointments are reserved tour officials
©of the postman claga. '

PAy or CERTAIN CLERKS IN THE RANGOON CENTRAL TrLEGRAPH OFFICE.

1066. *Mr. 8. 0. Mitra: (a) Is it a fact that a few Bengali clerks were
-appointed temporarily in 1918-17 in the Office of the Buperintendent,
Rangoon Central Telegraph Office, and subsequently made permanent at
the close of the year 19197

(b) Is it & fact that they were denied the benefit of their officiating tem-
porary period when the time-scale of pay was introduced, while all clerks in
the local post offices, Railway Mail Bervice Office, D. E, T. Office and
Postmaster-General 's Office have been benefited, even in cases where they
had breaks in their services?

(¢) Do Government propose to consider the cases of these Telegraph
employeces, who have put in continuous temporary services before their
confirmation in the matter of their pay in the time-socale, so far as the
‘temporary period is concerned? If not, why?

Mr. H. A. 8ams: (a) Yes.

(b) The facts are not quite as stated by the Honourable Member.
The clerks in question were not given the benetit of their. officiating, but
weore given the benefit of their temporary service, when the latter was
continuous and followed without intermission by permanent service;
whereas the olerks in the local post offices, Railway Mail Service, and
Postmaster-General’s Office, received the benefit. of both temporarv and
‘officiating service, even for broken periods, and the clerks of the 1. E.
T.'s office were given similar concessions, except that, in their case,
Lreaks in their temparary or officiating service of a duration of more than
7 days were not condoned. The additional concession in the Iatter case
wus due to the peculiar conditions in which such service was rendered by
the staff concerned.

A2
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(c) This does not arise, but I may mention that the question is under
cxamination, whether the conditinns of serv.ce in the case of certain other
staff, including the clerks referred to by the Honourable Member, wers
sach as to justify the extension to them of the special concession men
tioned in my reply to part (b).

GRANT o HOUSE-RENT ALLOWANCE TO CLERKS IN THE CENTRAL TELE-
GrRAPE OFFIOE, RANGOON.

1087. *Mr, 8. 0. Mitra: (a) Is it a fact that Indian clerks in the Telegraph
Office at Rangoon are not given any house-rent allowance, while signallers
get an nllowance of Rs. 40 for house-rent, in addition to their Burkna
allowance of Rs. 45?

(b) Are Government aware that house-rent in the City of Rangoon is
very high, and even a couple of rooms cannot be hired at less than Re. 40
or 8o a8 month?

(c) Is it a fact that clerks of the Telegraph Office have to réside in &
piace not far away from their office, and that t.hey have to do night duty
fcr 15 days in the month?

(d) Do Government propose to grant house-rent allowance for the clerks
of the Telegraph Office at Rangoon? If not, why?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes. The grant
of bouse-rent allowance is one of the conditions of service of the General
Service Telegraphists, and also qf certain Local Service Telegraphists
who were recruited prior to the 1st March, 1918.

(b) Government are aware that house-rent in Rangoon City is high,
but are not in a position to endorse the further statement in the ques-
tion.

(¢) The reply to the first part of the question is in Lhe negative, and
to the second part in the affirmative as regards 4 clerks, only, out ¢f a
total of 99.

(d) No, because the recent revision of pay took fully into aceount the-
cost of living in Rangoon, including the element of house-rent.

PROVISION OF ASSISTANOE TO THE GOVERNMENT OF BENGAL IN OONNEO-
TION WITH THEIR GRAND TRUNK CawAL SOEREME.

1068. *Mr. 8. 0. Mitra: (a) Will Government be pleased to state if the
Government of Bengal made any reference as regards their Grand Canal
scheme to the Government of India?

(b) If so, in. which way have the Government of India decided to help
the scheme?

The Honourable Sir Bhupendra Nath Mitra: (a) The Government of
Bengal informed the Government of India, in November, 1027, that they
had decided not to proceed further with the Grand Trunk Canal project.

(" There has been no question of the Gavernment of India deciding
to help the scheme. A report of the abandonment of the project had to
be made to the Secretary of State, by whom it was sanctioned, snd, for
this purpose, the Government of (ndia asked the Local Government for a
statement of the reasons underlying their decision. They also forwarded,
for the information of the Local Government, a note by their Consulting
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Engineer dealing with the technical difficulties inherent in the mairten-
ance, for any prolonged period, of the Sunderbans stesmer route. The
Government of Bengal reported, in April, 1928, that they had decided to
review the whole case; no further communication has been received from

them.

PERMANENT APPOINTMENT OF CERTAIN PROBATIONARY ACCOUNTANTS IN
TR OFricE ofF THE CHIEF AccoustTing Orrioes, Easr INDIAN
RAILWAY,

1069. *Khan Bahadur Sarfaraz Huseain Khan: (a) Will Government
please state if it iz a fact that the Financial Commissioner, Railways,
appointed early in 1926 some probationary accountants, and attached them
to the Office of the Chief Accounting Officer, East Indian Railway, and that
ke appointed a second batch of probationary accountants early in 19287

B) Is it a fact that these prcbationary accountants have not yet been
confirmed as accountants, although they have put in 8 years’ and 1 yesr’s
service, respectively? '

(¢) 1f the replies to parts (a) and (b) are iny the affirmative, will Govern-
ment please state if these probationary accountants will be made per-
tnanent, and if so, when?

(d) If not, will Government plesse state the reasons?

Mr. P. R. Rau: I would refer the Honourable Member to the reply I
have just given to & very similar question by Mr. Mitra.

APPOINTMENT OF INDIAN LADIES TO THE WOMENR'S MEDICAL SERVICR.

1070, *Mr. Sarabhai Nemchand Hajl: (a) Are Government aware that
out of 44 members in the Women’s Medical Bervica, only 12 or 13 are
Indiang?

(b) Is it a fact that several Indian lady doctors, poasesamg the degree
of M. D. or F. B. C. 8. of London or Edmburgh have been refused
appointment in the Women'’s Medical Service, on the ground of insufficiens
clinical experience ?

(c) If the reply to part (b) is in the aﬁrmahva, will Government
pleage state how much clinical experience is required beyond the experience .
acquired for obtaining these high degrees, and wds that experience possess
ed by the non-Indian members of the Women’s Medical Service before
they were appointed to the Service?

Mr. G. 8. Bajpal: (a) No, Sir. According to the information available,

2 out of the 44 members of the Women's Medical Service have an Indian
donnclle Of these, 18 belong. to the domiciled community, and 9 are
Indians.

(b) and (¢). Government have no information, Sir, but will riake
inquiries and communicate the result to the' Honourable Member.

anmoulons REQUIRED FOR APPOINTMENT TO THE Womm s MzebpicaL
SERVICE.
1071, *Mr. Sarabhai Nemchand Haji: (a) Is it a fact t.hat when special
posts in the Women's Medical Service are to be filled,. they are advertised
only in English papers, thus giving no oppm'tumtv to qualified Indian

ladies to apply?
§.
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(b) What are the special qualifications needed for these special posts?
Will Government please state the qualifications possessed by the present
holders of the posts?

Mr. G. 8. Bajpai: (a) and (b). Inquiries will be made and the result
communicated to the Honourable Member.

Lieut.-Golonel H. A. J, Gidney: Will Government be pleased o slate
how many FEuropean or British missionary medical women are to be
found in the present cadre of the Women's Medical Service?

Mr. G. 8. Bajpai: That again, Sir, is a point which I shall have to
investigate. '

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member please:
state whether it is a fact, or not a fact, that certain Anglo-Indian medical
ladies have applied for admission into the training classes of the Service
and have heen refused admission? If so, why? How many Anglo-Indians
are there today in this training class of the Women's Medlcal Bervice to-
be sent to England for training?

Mr. G. 5. Bajpai: 1 hopu, Sir, that the reporker has correclly takun
down all the points raised by my Honourable friend! My difficuity is that
the Women's Medical Service is not controlled by the Government of
India but by the Countess of Dufferins Fund. All that L:cun undertake
to do is to get information on all the points raised by the Honourable-
Member.

Lieut.-Oolonél ¥. A. J. Gldncy It is not iy usual practice, Sir, to-
address questions to the reporters but ta the Honourable Member, and I
demand an answer fiom him,

Mr. G. 8. Bajpai: [ quite appreciate that fact: 1 was only referring
by implication, to my perhaps defective memoryv and to the fact that the
reporter was a more acourate instrument for recording what my Honourable
friend asked.

Lieut.-Colonel H. A. J. Gidney: The Honourable Member mlght con.
sider the advisability of taking a tonic to improve his memory.

Mr. G. B. Bajpai: I think in that case I shall have to go to mv Hon-
oursble friend for a tonic.
Lieut.-Oolonel H. A. J. @idney: But I shall charge him a fee for
that.
f i ‘
" APPOINTMENT OF AN INDIAN 1.ADY TO A SUPERIOR ADMINISTRATIVE Post
IN THE WOMEN'S MEDICAL SERVICE.

1072, *Mr. Sarabhal Nemchand Haji: Has any Indian member of the
Women’s Medical Service ever been appointed to hold charge of a superior
administrative post in the Service? If not, .why not?

Mr. G. 8. Bajpai: Government have no information but will :nake
inquiries.

Mr, Barabhai Nemchand Hafi: T hope that information will be cum-
municated to me.

Mr. G. 8. Bajpal: Certainly
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Lieut.-Oolonel H. A. J, Gidney: I am sorrv the Honourable Member
was incapable of answering the previous question without a reference to
the rules, but I submit, Sir, he should be in a position to give ns an
answer to this question. '

Mr. G. B. Bajpai: The fact of the matter is that there is a more con-
venient way of getting the information than by a reference to individual
institutions; that is by reference to the Countess of Dufferin’s Fund. The
only thing is that it takes a little time to get a reply.

RECEUITMENT OF INDIAN LADIES TO THE MEDICAL SERVIOE.

1078. *Mr, Sarabhai Nemchand Haji: Is it a fact that fully qualified
Indian ladies are available in sufficient number, and if so, will Government
be plensed to state the steps they propose to take to increase the recruit-
ment of Indian ladies in the Women's Medical iCervice?

Mr., G. 8. Bajpai: The Women’s Medical Service is as I said just now,
in answer to a supplementary question, not controlled by Government,
but by the authorities of the Countess of Dufferin’s Fund, to whom the
Honourable Member's suggestion for increasing recruitment of Indians
for the Service will be passed on. '

Lieut.-Oolonel H. A. J. GHdney: On the strength of that, is it not the
duty of the Government to give us information on this matter?

Mr. G, 8. Bajpal: Sir, if I had suggested. either by word or ny gesture,
that it was nof the duty of the Government to investigate, I would not
have uudertaken to muke inquiries.

Mr. K. Ahmed: Logic! Sir, Logic!

Mr. Sarabhai Nemchand Haji: When this question and the reply are
communicated to the authorities of the Dufferin Fund, will Government
be good enough to add their recommendation that they should teke steps
to advance the reeruitment of Indian ladies to this Service?

Mr. G. 8. Bajpai: That suggestion of my friend will be considered,
but I think it would be just as well to point oul thal, in principie, it is
rather diticult for Government merely because Central revenues make a
contribution to the financinl neede of a particular unofficial organisation,
merely on the strength of that, to assume the réle of dictating as to what
th¢' composition of their staff should be; T mean that if we apply that to
the Women's Medical Service, we may extend it as well as to the Benares
Hindu University, the Aligarh Moslem University, and other organisations
of that kind.

Mr, Sarabhai Nemchand Hafi: Is it not a fact that, while dictation is
not desirable, a strong recommendation is permissible ? .

Mr. G. 8. Bajpai: A suggestion perhaps, yes. As regards the recom-
mendation, I would remind the Homourable Member that the Exeoutive
Council of the Women’s Medical Service, or rather the Countess of Dufferin’s
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Fund. consiste of representatives of this House, and it is open to my
friend to communicate his suggestion through them, becaure they are more
diroctly in a position to influence the attitude of the Council than Gov-
ernment.

DiscHARGE CERTIFICATES FROM INDIAN SEAMEN.
[ ]

1074. *Mr. Barabhai Nemchand Haji: (a) Will Government be pleased
to state if instructions have been issued by them, that the under-mentioned
clause shall be made obligatory in the articles of agreement with native
seamen engaged in this country?

“By order of the Government of India, Masters of vessels are notified that, under
no circumstances, are seamen to be signed on without continuous discharge certificates,
either as substitutes at the time of mailing or ctherwise, and these certificates must, in
all ?m, have affixed to them the seamen's photograph, thumb-print, and identificaticl
marks.’

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state the Act under which these mandatory orders are issued by
them? :

(c) Will Government be pleased to state whether the above stipulation
is made obligatory in connection with the articles of agreement with Euro-
pean seamen engaged in this country?

(d) If the answer to part (c) is in the negative, will Government be
pleased to rtate the reasons therefor?

(¢) Are Government aware thab, by ma.h'nﬁ such stipulations, as are
referred to in part (a), absolutely obligatory under all circumstances, a lot
of inconvenience has been caused to shipping, especially when ships are
compelled to sign men on at the last moment?

(f) If the answer to part (e) is in the.aﬂirmative, will Government be
pleased to state what steps they have taken, or propose to take, to remedy
thir state of things?

The Honourable Sir George Rainy: (a) Yos.

(b) The instructions have been issued under executive orders.

() No,

(D The continuous discharge rertificate besides being a record of
service, is also a certiieate of idemvitv and nationulity. Its possession
by Indiar seamen is insisted upcun, in crder to fmrnish such zeamen with
a document of identity and nationality in any country which the ship
may visit.

(¢) Government have received no complaints to this effect.
(f) Does nob arise.

8ir Darcy ‘Lindsay: What particular seamen does my Honourable friend,
Mr. Haji, refer to ns native seamen?

(No answer was given.)
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Frrpcr o THE DEFERRED REBATES SYSTEM ON THE SUGAR TRADE
BETWEEN INDIA AND JAVaA.

1075. *Mr. Sarabhal Nemchand Haji: (a) Are Government aware that
#he Conference Lines, carrying on the sugar trade between Java and India,
‘have recently introduced the following clause in the contract for the carriage
of sugar between Java and India?

“No consignee of any goods, in respect whereof this rebate is claimed, has between
and , either directly or indirectly, imported goods into
Burma, Ceylon, or British Indian Ports from Java direct, by any vessels other than
those despatched by the Asiatic Steam Navigation Co., Ltd., and/or British India
‘Bteam Navigation Co., Ltd., and/or Java-Bangal Line, and/or Nippon Yusen Kaisha.
No consignee of any goods, in respect whereof thie rebate is claimed, has between
anfd ehi and goods for transhipments at Singapore,
«except by the Koninklijke Paketvaart tachappij, and such transhipments have
made n'olelé:hto the steamers of the British Indian Bteam Navigation Co., Ltd., and/or
the Indo-China Bteam Navigation Co., Ltd., and/or the Nippon Yusen Kaisha. Bave
as above stated, no shipments have been made by any such consignees for transhipment
at sny port."”

(b) If the answer to part (a) be in the affirmative, will Government
‘be pleased to state what steps they have taken, or propose to take, to urge
wpon the Conference Lines in question the deletion of such clauses
a8 are referred to in part (a)?

(c) Will Government be pleased to state whether the clause referrad
o in part (a) forms part of the contract for carriage of goods by sea in
:any part of the world?

(d) Will Government be pleased to state if they are aware that the intro-
‘duction of such & clause will be a severe restraint om trade, and will
:seriously affect the position of the sugar merchants in Indis, who are not
Jimporting sugar to this country by the steamers of the Conference Lines?

The Honourable Bir George Rainy: (a) Prior to the receipt of the
"Honourable Member’s question, Government had not seen the clause in
‘the contract quoted by him. They are taking steps to obtain copies of
‘the contract as it stood before and after revision.

(b) and (d). Government will consider the matter, when the copies
:are received.

(¢) Government have no information.

PREVENTION OF A MoNoroLy IN THE CINEMA THEATRE Busingss.

1076. *Mr. Muhammad Ismail Khan: () Is it not a fact that, in
wcountries like America and England, » monopoly in the Theatre business
ds not permitted ? )

(h) Are Government aware that certain persons are trying to establish
A monopoly 1n the cincma theatre business? Do Government propose
10.-adopt any measures to check the monopoly in the cinema theatre busi:
mess? If so, how? '



1912 LEGISLATIVE ASNEMBLY. [156Tit Mar. 1929.

(¢) Is it a fact that a monopoly in cinemsa theatre business means the
extinction of small showmen? Do Government propose to do anything
to protect them?

(d) Is it the intention of Government to introduce legislation for the

purpose of restraining one company from owning all cinemas in any one
particular town? .

(¢) Is there any law at present to protect film importers against
pirates, who import stolen or used films for which others.have paid heavy
prices? If the answer be in the negative, do Government intend to
introduce legislation to put down this obnoxious practice?

The Honourable SBir Bhupendra Nath Mitra: (a) Government are not
awire of any special legislation in America und England of thé nature
referred to by the Honourable Member.

~ (b) to (d). The Honourable Member is apparently referring to the
allegations made against Madan Theatres Limited, ‘that they have acquir-
ed, or are attempting to acquire, a monopoly, and that their activities.
are injurious to the rest of the ‘trade, and “against the public interest. I
would rofer him to paragraphs 88 to 92 of the Cinema Committee’s Report,
in which the allegations have been examined. It will be seen that the
Committee are of the opinion that there is nothing in the activitics of the-
Company which calls for interference. The question of taking any nction

in'the direction suggested by the Honourable Member does not, therefore,
arise.

() The attention of the Honourable Member is invited to paragraph:
185 of the Cinema Committee’s Report, and to Appendix H to that Report.
The question of the establishment of a Central Bureau, which is referred

to in that paragraph, is at present under the cousideration of the Govern-
ment of India. : '

CONSTRUCTION OF THE RAIBAG-JAMKHANDI-BAQALKOT AND SHEDBAL
ATHNI-B1IJAPUR RAILWAYS.

1077. *Mr. D. V. Belvi: (a) Will Governmert be pleased to state it
they have abandoned the scheme of constructing the Raibag-Jamkhandi-
Bagalkot and Shedbal-Athni-Bijapur Railway lines shown in the Railway
Budget for the year 1928-1929, but omitted in the Railway Budget for-
1929-80°?

(b) If the answer to part (a) be in the atfirmative. what are the reasong
which led Governtment to abandon the schemes?

(c) If the answer to part (a) be in the negative, when do Government
hope to begin the construction of the lines?

Mr. P. R. Rau: Of the lines mentioned, the Athni-Bijapur line waa
not included at all in the budget for 1928-20. The Shedbal-Athni line was:
included for survey, and the Raibag-Jamkhandi-Bagalkot line for construe-
tion The last has now been omitted from the current vear’s budget, ins
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pursuance of the policy, cxplained in the budget speech of the Honourable
Membor for Railways, of devoting our efforts during 1929-30 muainly to.
the completion of the lines already taken up.

The present position with regard to the lines referred to by the Hon-
onrable Member, is that a report on the Raibag-Jamkhandi-Bagalkot line
has been receaived, and is under examination by the Railway Board. The
Shedbal-Athni line was surveyed in the current year, and it was found’
that the line would be unremunerative. The Government of Bombay,
who were referred to, were not prepared to give a guarantee at the moment
pending further consideration of alterative lines in the loeality.

CONSTRUCTION OF CERTAIN RAmway LINEs IN SOUTHERN INDIA.

. 1078, *Mr. D. V. Belvi: (¢) Will Government be pleased to state if’
they have ever explored the possibilities of constructing the following new-
railway lines in Southern India, viz.: '

(1) Dandeli to Karwar,

(2) Karwar to Mangalore,

(8) Mangalore to Mysore through Coorg,
(4) Bhimoga to Bhatkol '

(b) I the answer to part (a) be in the negative, are Government pre-.
pared to consider the suggestion and to take expert opinion on it?

Mr. P. R. Rau: A survey is at present in progress for & line northwards.
trom Mangnlore as far as Malpi, a distance of 87 miles, and until the
report hus been received and '‘examined, Government are unable to say
whether it will be desirable to extend this survey north of Malpi towards.
Karwar and further. No survey has been made of a line from Mangalore
{hrough Coorg to Mysore, but reconnaissances, which have been made for
lines running up the Ghats from the coast, show that such a line would
be very expensive. The traffic prospects of the Shimoga-Bhatkal project:
were investigated in 1920, and, as they were not hopeful, further con-
sideration of the project was dropped.

NUMBER OF APPEALS FILED UNDER THE INDIAN INCOME-TAX ACT IN CERTAIN
DIsTRICTS IN THE BOoMBAY PRESIDENOY.

1079. *Mr. D. V. Belvi: Will Government be pleased to state:

(a) the total number of appesls filed under the Indian Income-tax:
Act in each of the six districts in the Bouthern Division of the
Bombay Presidency in each of the last five years; and

(b) the tots]l numter of appeals in which the original assessment
was cither set aside wholly, or reduced, during each of the five-
years and in each of the six distriots?

The Honourable 8ir George Schuster: (a) and (b). Two statements are
laid on the table giving the information required, and also the number-

of assessees.
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-Statement showin; number of Appeals filed and successful under S:tdons 32 (1) and 32(1)
of the I ndiun Tnsome-tax Act, 1922, in the Southern Divisions of the Bombuy Presidenc P
tor the youra 1923.21 t> 1927- 22, '

Section 30 (1), i.e., from the Incoms.-tax Officer to the Assistant Commissinner,

Ratna-

Belgaum.| Bijapur. Dlurwn.l Kanara. ! Kolaba. girl. Total.
e R TNEIREIETREINE
SHHHERHHERHUE
182824 . . [133 23!53'24%3 10|57 19118 | 48 |08 |44 giuo' 168
1024-25 . | 98 32595 26| 35| 1631 11 i113 27 | 82 | 32 lasa [1as
'1925-26 . .[32 19 15| 4 31| 0|16 .3|ss 4 | 587 221230 fol
1926-27 . 5aluf.50 u'm 22 Milzibl 10 u‘mizoe 105
102728 . . |44 79 76|17 85| 87|73 10 121 |47 |74, 20 !573 210
Section 32 (1), i.e., from the Assistant Commissioner to the Commissioner.
102324 . .|| 8| )| I'| 4'1 7] 1
192¢.25 . ... ... ‘ . A t I ..
1926.8 . ... .. . : IR ) ..
12027 . L.l 0.0 1) R ETN ETN N B B P

Statement showing the number nf assexsecs in the Southern Divinion of the' Bambay Pres.
dency during the years 1823-214 to 1927 .25,

|
. . ”

=
- f1A18 8|28
'1023.24 .. | s19| 609 |1,000]| 249 4415 421 {3,630
1924.25 ..l 7s0| es0 1,003 | 202 | 404 | 420 (3579
1925.26 P e 1 713 | ‘827 (1,122 | 280 | 471 | 367 |3,669
1926.27 . | 750 | es6 | 978 | 250 433' 382 | 3,510
1927.28 . | 824 | 738 1,104 | 365 | 628|412 | 1,007
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PROTESTS OF BAR ASSOCIATIONS AGAINST THE PROVISIONS OF THE INDIAN
Hice Courrs BILL.

1080. *Diwan Chaman Lall: (a) Has the attention of Government.
been drawn to the protests, made by Bar Associations in India, against the
provisions of the Indian High Courts Bill?

(b) Huve Government made any representationg to the Secretary of
Btate for India, or the British Cubinet, regarding the undesirability of the-
clauses relating to the eligibility of Indian Civil servants for Chief Justice-
ships, and the prescribed mininum quota of Indian Civil servants for judge--
ships of Indian High Courts?

The Honourable Mr, J. Orerar: I would refer the Honourable Member
to the reply given by me to question No. 987 on the 11th instant, and to-
the supplementary questions arising on it.

UNSTARRED QUESTIONS AND ANSWERS.

NuMmeErs oF PERSONS OF Various COMMUNITIES HOLDING CLBRIOAL
APPOINTMENTS IN PosT OFFIOES IN PESHAWAR CANTONMENT AND
ABBOTTABAD.

326. Mr. Muhammad Ismail Khan: (1) Will Government te plonsed:
to state:

(a) the present number of Muslims, Hindus and Sikhs holding cleri-
cal appointments in the post offices in Peshawar Cantonment,.
and Abbottabad;

(b) the actual interpretation of the words:
(I) “‘inequality of communasl representation’’,
(II) “‘minority and majority communities’’, and,
(III) *‘prevention of preponderance’’,
mentioned in the Director General of Posts and Telegraphs’™

circular letter No. 516/12/27, dated the 22nd November, 1927
and

(c) how the instructions contained in the letter quoted above arc
meant to be carried out in the North West Frontier Province ?

(2) Is it & fact that the Muslim community is a majority one in the
North West I'rontier Province, while in communal representation in the
postal service it happens to hold a low percentage of appointments?

(8) Are Government aware that the letter cited abnve, and the letter-
No. Staff-A.-02229/28, dated the 17th July, 1928, issued by the Director
General of Posts and Telegraphs for removing inequalities in communal
representation in the services of the Department are being used by the
Office of the Toctmaster-General, Punjab and the North-West Frontier:
Province solely for the exclusion of Muslims from those services ?

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Membeor
is referred to the answer given bv me on the 11th of this month to the
same question which was asked by Mian Mohammad Shah Nawaz.
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ALLEGED ORDERS AGAINST THE APPOINTMENT OF MusLiMs 10 THE
PostaL DEPARTMENT IN CERTAIN DIVISIONS OF THE NORTH-WEST
FrONTIER PROVINOE.

327. Mr. Muhammad Ismail Khan: (1) Is it a fact that:

(a) in November last the Postmaster, Peshawar Cantonment, sent
up to the Postmaster-General for approval, the examination
.papers of two candidates, one Hindu, and one Muslim, and
although the Muslim candidate had only one mistake in dicta-
‘tion, and the Hindu six, it was the Hindu with six mistakes
that was accepted, and the Muslim with one rejected, and
that orders were issued at the same time that do more papers
of Muslim candidates should be sent in and

(b) similar orders excluding Muslims have also been given to Pesha-
war and Derajat Divisions practically stopping, with effect
from 1st April, 1928, the recruitment of Muslims in the North-
West Frontier Province, where they form as big a majority
of population as 95 per cent.? '

(2) Xf the answers to part (1) be in the affirmative, will Govérnment be
pleased to state what modifications they propose to make in the instruc-
‘tions to stop the grave injustice done to the Muslim communmity, and tke
-sensation prevailing at present among the Muslims of the Province? If
mone, why not?

Mr. H. A sa.nu-:' The Honourable Member is referred to the answer
given by me on the 11th of this month to a similar question No. 985
acked by Mian Mohammad Shah Nawaz.

Rurzorton oN MEp10AL GROUNDS OF CEBTAIN Hinpu CANDIDATES FOR
CErTAIN IMPERIAL SERVIOER EXAMINATIONS,

328. Mr. 8. O. Mitra: Will the Honoursble the Home Member please
state : .

(1) whether he is aware that Babu Panchanan Chakravarty, who
pessed the B.A. examination of the Calcutta University,
securing first place in the examination, was not allowed by
the Bengal Government to appear at the Indian Civil Bervioce
examination in 1927 on the ground of a slight narrowness
in the chest?

(2) whether it is a fact that he wag not allowed in 1928 to compete
at the All-Tndia Finance ewamination though he stood first
in the M.A. examination, on the mere ground that he suffered
from a slight ringworm on his waist?

(8) whether another brilliant Hindu candidate was not allowed by
the Bengal Government to appear at the 1928 Indian Police
Service examination on the ground of his having slight tend-
ency towards hydrocele?
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(4) 1f the answer to the above questions be in the negative, will the
Honourable Member state on what medical grounds they were
not allowed to sit at these examinations?

(5) is it a fact that Mr. Fazlur Rahman Khondokar was allowed by
the Bengal Government to sit at the Indian Police Bervice
examination in 1928, even though, hé was declared by the
Medical Board to have been suffering from hernia?

(8) Is it a fact that the Dolice Service requires a more healthy body
than the Indian Civil Service or Finance Service?  If so,
will the Honourable Member state why the two candidates
referred to in questions (1), (2) and (8) have been debarred
from examination while the candidate referred to in (5) has
been allowed to sit at the examination? Will the Honourable
Member please place on the table any other facts which led
the Government of Bengal or the Public Services Commission
to justify the differential treatment in .the csse of these
candidates ?

‘The Honourable Mr. J. Orerar: (1) The auswer is in the negative.

(2) The disease had attacked the candidate in various parte of his
‘body, and the Medical Board .reported that his condition was severe, In
view of this report, the Public Service Commission did not consider that
this admission to the examination could be justified.

™

(8) I know of no such case; but if the Honourable Member will speeify
‘the candidate whom he has in mind, I may. be able to give him further
‘information. -

(4) These have been stated in my answer to the earlier parts of the
-question.

(5) Mr. Khondokar was reported by the Board to be suffering from
Aernia, curable by operation, and in accordance with the usual practice
was admitted conditionally.

(6) For all these Services it is necessary that the candidate should be
rassed fit by & Medical Board. As regards the remainder of the question,
1 have nothing to add to what I have already said.

GOVERNOR GENERAL’S ASSENT TG AMENDMENTS OE
STANDING ORDERS,

Mr. President: T have to anmounce that, under section 67 (8) of the
‘provisions of the Government of Indin Act, the Governor General has,
on the 14th March, 1929, accorded his assent to Amendments Nos. 1, 2,
4. 5. 0. and 7, and has withheld his assent from Amendment No. 8 passed
by the Tegislative Assembly, to Btanding Orders, on the 14th March,
3029,



THE GENERAL BUDGET—LIST OF DEMANDS—condld,

SECOND STAGE - concld.

Ezxpenditure charged to Revenue -—concld.
Demaxp No. 838—ArMy DepArTMENT—CONCI,

Mr, President: The House will now resume further consideration of
the following motion which was before the House yesterday:

“That a reduced sum, not exceeding Rs. 5,356,800, be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1930, in respect of ‘Army Department’."’

Dr. B. 8. Moonj¢ (Nagpur Division: Non-Mubhammadan): Sir, yester-
day when we adjourned I was dealing with the question of the practical
difficultics that our Government feels in the way of giving to our boys
military education of the kind which the English people give to their boys
in what are known as public schools of England. I find that one of the
greatest practical difficulties,—practical certainly it is,—is the strong feel-
ing of pessimism thal seems to have taken hold of our British adminis-
trators. . They think India can never be made capable of undertaking her
own defence herself single-handed, without the help of the Britishers.
They think that Indians will never be able to command armies, and defend
India, without the assistance of British officers. Our lute ®Communder-
in-Chief, the late Lord -Rawlinson, had gone to this extent in this pessi-
mism, that he could never visnalise a time when he could think he could
safely ontrust the defence of India to Indians, when he could think that
Indians could be coming forward in large numbers to take the place of
the Britieh officers in the Army, or that they would be trained to take
a lively interest in the profession of arms. He could not conceive of
such a time, he could not visualise such a time ever arriving. He says
that, not less than between two to three thousand people are required
for officering the Indian Army, and he thinks that, even in a population
of 30 crores, it is difficult to find 8,000 men competent enough to he the
officers of this Army. He goes further and says that, even supposing we
could select such men, train them in Dehra Dun, and force them through
Sandhurst and Woolwich, he feels sure that, after they had been in tho
Army for 8, 4, or b years they would be so tired of that Army life. thev
would Le so exhausted, they would be so fatigued, thev would be 8o
terrified of the risk of Army life and so fed up that they would think
of giving up their papers, and would retire or resign. That is the kind
of pessimism and that is T think the createst nractienl difficulty in our
wayv. But this is a mere speculation. Wa say that we can give vou quite
a oond numbher of competent men. Our British officera sav that they
eannot find them. Tt ia a mere apeculation. Who is going to prove what
is the fact? Who is going to show us the wav to decide? Can history
guide ue? Can historv teach us any lesson—historv of the immediate
past, and history of the remote nast ton? Can it he anv guide to us?
If we look at the historv of the immediate past of the Mahrattas, what
do vou find? Do von find this kind of pessimism or chicken-heartedness
in the Mahrattas? Do vou find this kind of dislike for Army lifc among

( 1018 )
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the Mahrattas? 1 am not going to give you the evidence of Indian
distoriang because it may be said that being Indians they will be partial
o their own men, I am going to speak through the words of an English-
man, s historian of the namesake of our late Commander-in-Chief, Mr.
Bawliun:;on. He wrote in the Times of India of the 6th November, 1928,
-as follows : . .

"“What exactly was the appearance of the famous Mahratta Army which swept over
India from Tanjore to the Indus and gave oor troops a tough task at Assaye and
Kirkee! (Cheers). (Kirkee was toulght in 1818, hardly 110 years ago). Fyer describes
:Bhivaji's hardy troopers as being ‘Like our old Britons, half naked and as fierce....""

‘After the Mahrattas had changed in time from naked and fierce troopers
into gentiemen, how does Mr. Rawlinson then find them to be? w
«do they eppear to him? He says:

“The Mahratta gentleman of those days thought little of his house or lands, his
home was in the camp and the saddle and he was chiefly proud of his elephants, and
‘his swift despatch camels, his ‘Damascus blade and above all his horse.”

And we are told today (the Skeen Committee’s Report, p. 17) that:

“It may be difficult to find recruits who in civil life, are used to horses and horse-
‘manship and who would be able to afford the cost of providing their own horses.”

Thiat was the army of the Mahrattas. Such were the genflemen that
composed the Mahratta Army. That was the army which the Mahratta
race produced about 110 years ago. Now, shall we come to still nearer
past? I shall mention only one incident of the Indian War of Independ-
ence, generally called the Mutiny of 1857, which was fought out hardly
75 years ago. It is of a lady, a Mahratta Brahmin widow of about 22
vears old popularly known as the Rani Laxmibai of Jhansi. I ask you
to search and to find out if you can in the history of the world a similar
instance of leadership, intrepid courage, initiative, and skill on the battle-
field in a woman. I would again prefer to speak through the words of
an Englishrnan. Kaye and Malleson have written a History of the Indian
Mutiny, of 1867. What do they write of this Mahratta lady, a Brahmin
widow of hardly 22 vears?

“‘She'” (Rani Laxmibai of Jbansi) ‘‘proved herself a most capable ruler. Bhe estab-
lished n mint, fortified the stony places, cast cannons, raised fresh troops. Into every
act of her Government she threw all the energy of a strong and resolute character.
Possessing considerable personal attractions, young, vigorous and not afraid to show
herself to the multitude, she gained influence over the hearts of her people. Tt was
this influence, this forée of character (which is said to be wanting amongst us in these
days), added to a splendid and inspiring courage that enabled her some months later
to offer to the English troops, under Sir Hugh Rose a resistance which, made to a
less able Commander, might even have been successful.’

This in what the Mahratta race produced hardly seventy years ago. If
history enn be any guide, is anybody justified in saying that sp long as
the Mahrattas live in India, quite apart from the Sikhs, quite apart from
the Jats, quite apart from the Rajputs, nnd other fighting classes of India,
ia anvhody justified in saying that. so long as the. Mahrattag live in this
land, there will be a want of capable men, a want of young men fit for
armuy service and fit to take the riska of battlefields? Well, T would not
go so far as to say that this is adding insult to injury, but T would say
thin is & sample of pessimism which has taken hold of your hearts and
it does nob become you.



1920 LEGISLATIVE ASNEMBLY. [15TH Mar. 1929.

[Dr. B. S. Moonje.]

1 would nuw remind you of the history of your long pust, the long
past listory of the present day Britishers. And this history of the long
past of the Britishers was written by a British historian. He says that
Britons, in those days, were so reduced to helplessness during the time
when the Etnpire of Rome was over them, as the British Enpire is over
us to-day, that, when that Empire fcll and they became defenceless, they
did not know how to defend themsclves. Fortunately, we are not in that
kind of helpless position. We know we have got men, we have got
chivalry, we have got courage, and we only want training and opportunities.
The historian says that they, the Britons of those days, went about in
search of renowned generals in Euwrope for protection and the fame of
the rcnowned Aetius, Prefect of Gaul, having rcached their ears, the
Britons sent their ambussudors with letters in the following mournful
strain, sy the historian tells us:

““To Aetius thrice counsel, the groans of the Britons. The Barbarians drive us

to the sea, the sea throws us back on the swords of the Barbarians; so that we have
nothing left but the wretched choice of being either drowned or butchered.”

D'Henry’s History of England, 2nd Edition, Vol. I, p. 129.

Buch a race, by training, has been now buil{ up inty n race which has
founded an Empire over which it is their quite legitimate boast that the
sun never sets. Training is such a thing. Training does not recogmise
whether a person is martial or whether a person is not martial. What we
Hindus coll samskar is called training by the westerners. Samskar makes
a man, samakar makes a beast of a man. If the training that is given is-
the {raining of a clerk, you can make only clerks. If the training that
is given is the training of soldiers, you can turn them out into good soldiers.
Therefore. T appeal to the British people, I appeal to the people who are
responsiblc for the Government of this country, divest yourself of this:
pessimism. Thig is the most practieal difficulty in your way and in our
way. We shall help you to divest yourself of that pessimism if you will.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): It is not pessimism; it is distrust.

.Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
It means the same.

Dr. B. 8. Moonje: And will you not take a lesson from your own
history of the immediate past, and that lesson is taught to you by your
own men. This is what Colonel Repington says in his book, ‘‘Poliey and
'‘Arms’’, at page 105:

“ With our rusty, if venerable. eighteenth century systems, we (England and
America) both took between two and three years to create our national armies and
during that period an enemy could have done with us pretty much as he liked, had
we been alone. We loo often forget the fact that French, Russians and Ttalians stood
in the breach while we English speaking people were improvising our Armies.”

(At this stage Mr. President vacated the Chair which was taken by
Sir Purshotamdas Thakurdas.)

He goes further and says:

“Should we in Tndia not take any lesson from this? TIf we thus remsin unprepared
for the emergency (and who can say when that emergency is going to arise), where
ahall we find French, Russians and Ttalians to stand in the breach, while we shall he
ngaged in creating a national army in India.”
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Does not this history teach you a lesson? Should you not accept your
own history as your guide? I therefore say let us both combine together,
let us both co-operate with each other and come forward and say, “‘From
$o-day we shell engage ourselves whole-heartedly in evolving a national
army in India for the defence of India, so that the army may be of use
“in un cwergeney both to India and the Empire whenever the need comes’’.
Nationul vrmies are not made in » day. It took.you three years to create
& nationa] army in spite of your militury tradition, in spite of your public
school education and in spite of your wealth,  Russians, Italians and
French had to stand in the breach between you and your enemies. Let
us take u lesson from that blunder of yours, so that it may not be said
of us that we again committed the very same blunders and we did not
take the lossons of history to heart.

I have now to bring to vour notice an argument that is always flung
at our tnee—that we want self-government and Swaraj, and that we have
never heen taking any kind of trouble about preparing for self-defence.
T.ord Rawlinson also had .been saying the same thing. One day he was
sitting in this Assembly and he writes in his diary about his experiences
of that day. He says:

“A motion was brought forward in 1024"

—when perhaps we were non-co-operating—

“for the grant of full Dominion status at once. I did not spesk, as the main issues
are purely political, but I observed that none of the advocates of the proposu]l even
mentioned the prime difficulty. A country cannot govern itself if it cannot defend
imlfém:nd it will be many a long year before India can do without British troops
and ers.”’

8ir Hugh Oocke (Bombay: European): He did not say ‘‘Never''.

Dr. B. 5. Moonje: Many u long year here means to the end of time
that is, “"pever”. Rightly or wrongly, we Indians have become so im-
patient that, muny a year must mean 5 or 10 years at the most and not
more but if it meuns more then in our dictionary it means ‘‘never’’. 'This
kind of argument has been advanced from time immemorial, that is, from
the time when the Britishers came to this country. They have been
naving, ‘“We have come to India to train Indians for self-defence and for
Self-government’’.  And this kind of arguing will go on perhaps to the
end of time, that is, to the end of the British Empire, when that will
come, and even then in their eyes India will not be found capable of
defendiny herself. But a beginning has to be made. 150 years of your
rule have passed away. When is that beginning to be made? If our
Commeunder-in-Chief, late Lord Rawlinson, was reallv earnest and if he
had begun, say oven in 1924, four vears would have passed by this time.
If ““many & long year’’ means 5 years, 10 years or even 50 years, and
if a beginning had been made in 1924, at least four vears would have

. becn over by now and we would have been nearer the gonl by four vears.
But we are todav in exactly the same position in which we were when
Lord Rawiinson said this four years ago. Perhaps ten vears hence, when
the next Commander-in-Chief and the next Viceroy come, we will agam
find ourseives in exactly the same position. I ask, is that the right way
to go about the thing? When we have been bringing it persistently to
the notice of the Government that the Territorial Force should be looked
upon as thé beginning of the national army and that it should be expanded.

B2
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and that its training should be diversitied by raising different units such
as the Air Force Bection, the Artillery Section, etc., what response have
we been getting? Nothing encauraging. The Shea Committee says that
‘Until » higher standard of efficiency in the infantry has been attained,
these units should not be raised’. Is there true rensoning and honest
logic in this? Why I say true reasoning and honest logic is because I
doubt it. In my speech the other day on the Budget, T had proved by
quoting f'gures, that for the training of the Indian Territorial Forve, if
T remember aright, now Re. 5-8-0 ig spent per head but on the training of
the Auxiliary Force about Rs. 12-8-0 is spent per head. If this kind of
discrimination and stringency is going to be persisted in the training of
the Territorial Force, I ask—will ever a time come when you shall satisfy
yourself or anybody will be satisfied that the training of the Territorial
Fors2 hus reached a high standard of efficiency. No. This kind of logic
does not appeal to us. Make your attempt as complete as possible, as
complete snd generous as we think it ought to be and if the required
standard of efficiency is not then attained, then alone the blame will
come upon us and T am sure that will never be. The Shea Committes

further says:

“We are however definitely of opinion that Government should then'
—that is, when the required standard of efficiency is attained—
“‘make the attempt if oconditions otherwise to be favourable and at the time
Tshould ooé'l:':rb the pou'billlilty of divenliI] ying t.ga training in ::a gnivsrsity

rainin, giving artillery training therein. For we recognise that the desire
to davefop the Tzrrﬂl'ltmi Fomr{ll round is one which ought to he met so soon as
materia] circumstances afford the prospect of success. The attempt need not be long
postponed. We are sanguine enough to hope that without departing from the-conditions
which we propose, a beginning may be made with a few aquadrons of cavalry and a
battery of artillery within the next 4 years.”

The Bhea Committee’s Report, page 17,

This Report was brought to light two years ago. There are stil! two
years, according to the time limit preseribed. 1 asked s question whether
there is any proposal for creating more units and the reply was, ‘‘There is
no such proposal’’.  Should we not make an attempt to make these
conditions possible by intensifying the training in the remaining two years’
time? Even this the Government does not agree to do and the Terri-
torial Foree will remain pretty much the same two years hence as it is to-
day. I have now finished, but before finishing my speech, T want’ to
ask some categorical questions, some specific questions of the authorities
concerned.

My first question is, what lead have Government given to local Govern-
ments, or what lead do they propose to give. as recommended by the Skeen
Committee in the matter of ‘‘emphasising the paramount national import-
ance of reforming the educational system of India in the directions we .
(the Skeen Committee) have recommended’’ that is, that the military
oducation of boys should commence in schools? I want a definite and
clear reply to my question. What lead have Government given or do they
propose to give? If they have not given any lead yet, what lead do they
propose to give in the immediate future? T want a clear and definite reply
te this question,

My second question is, do the Government propose to raise 6ther units,
and particularly the air force seetion, the artillery, the machine gun and
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the tanks corps sections? What I am particular about is the air section.
Only the other day two more squadrons of the Air Force were imported
from England, though people for the last four vears have been crying for
the raising of an air force section in India, but no respounse has heen made,
and a large amount of expense has been saddled .upon India by importing
the two squadrons. I am not objecting®o it if there were any immediate
need of it, but what I say is, why don’t you make a heginning in the edu-
eation of our boys for the purpose of starting an air force section, so that.
in the near future, you will not again need to get extraneous he'p from
Britain ?

Do Government propose to raise other units, besides the infantry, so as
to bring the Territorials in line with the Auxiliaries, and if so how soon?
Muay we expeet an announcement?  We are not satisfied with the present
eondition either of the Auxiliaries or of the Territorials. I should not be
understood to mean that I have got any kind of jealousy against Auxiliaries,
If the Anglo-Indians comprising the Auxiliaries regard themselves as
Indians owning India ag their motherland, then they have as much right to
demand facilities for the military education of their boys as we Indians
have. Therefore T should not be misunderstood on that point.

Now, my third question is, do the Government propose to respond to the
keen desire ol the pcople and co-operate with them, by taking eariy steps
for -starting a militury ecollege in India? The Committee report that a
military college should be sterted in India in 1988, and they have given
their caloulation and have cooked up the whole thing and prepared a ready-
made scheme and put it before the Governmemt, ssying thet it will be
quite possible to start a militury college in 1888. Do they, or do they
not, intend to take getion on that recommendation of the Skeen Committee ?

Now 1 am going to ask my last question. It is s very simple one,
absalutely very simple. There is no kind of complication in it; I do
pot think there is anything impractical in it. It is a simple question.
1 am going to ask Government, do Government propose themselves to
start rifle clubs for our school-going boys as they have started in England,
in South Africa, in Australia and in New Zealand? Do they propose
to start rifle olubs, rifle associations in the schools, colleges and for the
people generally in Indin” Or at least—I um going to put a still simpler
question—will they afford every facility und every encouragement if the
people come forward and start rifle clubs?  This is & perfectly simple ques-
tion, and quite a practical proposition too. It is absolutely an uncompli-
cated question, and T don’t think there ought to be any difficufty in the
way of answering it. I expcct a definite reply from the authorities con-
cerned. I have finished,

Oolonel J. D. Orawford (Bengal: European) : Sir, 1 always feel that
this debate on the Army Department is one of the most important debates
in this House. It is obviously #he fundamentsl problem of self-govern-
ment in India, aud therefore it deserves the very serious consideration of
every onc who believes that the intention of the British Cabinet is to
make India a responsible self-governing country, and an integral part of
the British Empire, (Hear, hear). I, therefore, deprecate the speech which
fell from the lips of Diwan Chaman Lall yesterday. It failed entirely to
take into consideration the various factors of the problem It failed to
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recognise the realities of the situation, and it ended up by being offensive
in tone and offensive to the distinguished officers who are carrying out our
military defence (Hear, hear) and who are not responsible for the constitu-
tional conditions prevailing in India. That is not a helpful contribution

to the debate. It was thoroughly unconstructive, it was thoroughly futile
n every way.

On  tbe other hand, I turn to my Honourable friend, Dr. Moonje,
to find him making a very serious study of the whole problem, putting for-
ward suggestions which will give us the groundwork on which we may
hope to build. . )

Now, before 1 turn to this question of Indianisation, there were two
points raised in this debate of interest to a military man.” One is the big
question of how to build up an Indian Army, officered by Indians, and the
other was an interesting question raised by Mr. Arthur Moore, as regards a
change of outlook in our militarv nuthorities in regard to the means of
defence in this country. T will deal with the latter point first. T do not
think T am prepared to follow Mr. Arthur Moore into that land of dreams
in which he visualises & world which would move and have its being in
the air. But T do recognise with him that modern inventions and modern
improvements are constantly necessitating a change in the outlook of those
responsible for the defensive measures of anv eountry,

Now the first error which I think Mr. Arthur Moore eommitted was in
trying to place India and England in the same categorvy as regards the
defensive measures required by each. He drew attention to the vast differ.
ence between the proportions of ground troops and the Air Forces in
England and the position in India. The question of a countrv’s defences
is very largely a question of its local conditions. Now aeroplanes as an
offensive force must have a concentrated target to be effective. In the
intensely civilised countries of the West you have, in the capitals of those
countries, what is practically the nerve centre of the whole country con-
centrated in one place. It is possible, therefore, that an offensive against
that nerve centre may change the morale of the whole country. At the
same time vou have to consider the question of your defensive measures in
cage of an attack upon yourself, and that necessitates in those countries
o bigger attention being paid to the dangers from the air. Eut
where in India are we faced with quite the same position? Have we nlong
our frontier any big nerve centre which is concentrated and open to attack,
und whieh would change the morale of the country?

Mr. Arthur Moore (Bengal: European): May I say that it was the
appearance of a single aeroplane over the enemy’s capital which ended the
lagt war India was engaged in?

Oolonel J. D, Orawford: T qnite agree with Mr. Arthur Moore and
recognige the possibilities that aeroplanes may be 8o used. A olassic
example of this, T think, Mr. Moore will find in the French campaign
against the Riffs, Therc the French concentrated enormous air forces,
which came against people who were not going to be frightened, and conse-
quently their morale was not affected and the French had to use their
ground troops.  The effect on morale may come off, but if it does not, vou
are left with nothing. and have to tnke your ground troops for vour work.
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All these defensive measures which we are usmg today have their limita-
tions. It was only a month or two ago that Delhi found itself faced with
-8 petrol famine, and it would be quite easy to imagine the whole of your
mechanical means of transport being put out of action by the fact that
petro] was not available and you would find vourself once more going into
action with your loads on donkeys. That i always likely to happen.
Agein, aeroplanes and all mechanical devices of all sorts are dependent upon
the nature of the ground they have to move on, So far as aeroplanes are
concerned, they must have secure landing grounds. These are the limi-
tations.  Surely the correct attitude is to keep a just proportion between
your ground and your air according to the particular problem and according
to the mnature of the protlem with which you have to deal. I
think, so far as we can see—I have no doubt that the Army Becretary
will be able to give more information—we have not lost sight of the value
of modern inventions in war. For instance the only increase which we
had in our military strength during the past year has been, as was pointed
-out by Dr. Moonje, about two squadrons of air force. Obwous]v the Gov-
ernment realise the position and the more recent evacuation of the Lega-
tions in Kabul shows that our Government are not backward in recognising
the use to which aeroplanes can be put.

Mr. Arthur Moore: They had to borrow the machines from Irak.

Oolonel J. D, Orawford: I regret that fact myself. It is a fact that
machines had to be borrowed. A squadron of Victoria aeroplanes is badly
mneeded.

Again ag another instance regarding the use of air force, take our inter-
nal security problem. A quarter of our military budgat—a.pprox:ma{-ely
a quarter—is spent on internal security measures. Now, of what use
would seroplanes have been in the riots at Calcutta or the riots in Bombay?
Obviously none. We could not have used them.

Mr. Arthur Moore: Yes, to transport reinforcing troops quickly.

Oolonel J. D. Orawford: I will grant their value for purposes
of mobility. But the presence of troops on the spot is in the
nature of a preventative measure—a fact that may mean you need
not ever bring into use force to maintain peace. Increased mobility
is no doubt one of the advantages that will accrue from the use of
aeroplanes, but if you are going to use aeroplanes for the purpose of main-
taining internal security, if at all yvou are going to use them, they can only
be used in a punitive manner, which is both intense and indiscriminate,
which 1 believe, would never receive the sanction of this House.

There is one other factor in this particular problem and that is the
question of cost. I have made some inquiries and I find that the cost of
maintenance of one squadron of fighting planes costs Rs. 22} lakhs per
amnum. That is the cost of maintenance of four battalions of Indian
infaniry. I ask any gentleman here whether he would sooner have 12
seroplanes to do vour work or four battalions of infantry to do the work,
and I think this would open one’s eyes to the actual position. Planes are
expensive, but I do not mean to say that we should not, as Mr, Arthur
Moore suggested, keep our outlook up-to-date and recognige the advantages
of all these various means of warfare and constantly be revising our defence
plans in accordance with them. But T do submit that the very success
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which has been obtained at Kabul is liable to lead to a swinging of the-
pendulum too far the other way. What we want to do is to keep a just

gense of proportion in this meatter and to see all our means of defence are-
adequately suited to our particular requirements.

Now, I would like to turn to the very important question raised by
Honourable Members opposite, namely the question of Indianisation.
You already know that I was one of those who oriticised the Skeen Com-
mittee, not in any sense that I do not want to get on to the problem, but
in the sense, that I believe that those lines were not really the way in:
which to tackle the problem. I think Dr. Moonje is on better lines. He
is endeavouring to lay the groundwork which will produce the men that
we require not only for our Army, but for all our other administrative
services in this country. I do not say that that is all that should be done.
It is obviously right that we should concentrate on training now. It is no-
good bewailing that it has not been done. We must face facts as they are.
We find, in all spheres, great difficulty in getting the stamp of men re-
quired to carrv the new responsibilities being granted to us. Therefore iw
every direction it appears to my mind that the first point should be con-
centration on training, and that training should be at the earliest possible:
age. Dr. Moonje bewails the fact that nothing has been dome. I think
he joined hands with me the other dav in forcing on the Government
certain steps in that direction.

Dr. B. 8. Moonje: The Government have not done anything 'so far.
They lhave done only the post office work.

Colonel J. D. Orawford: We must sllow Government a certain amount
of time. 1 do not think it is more than o fortnight since we passed that
Resolution. All that we konow is that Government accepted it., The
Government said they would make it effective in the areas under their
immedinte control, and so far as the Provincial Governments were con-
cerned, they would press on them the adoption of such a policy. I think
Dr. Moonje is moving on the right lines. He asks, what has the Govern-
ment done? 1 will say what has Dr. Moonje done. There has been the
Hartog Cominittee going into the whole question of education in India. It
is & most competent body to look into these things.

JHonourable Members: We have nothing to do with the Hartog Com-
mittee.

Oolonel J. D. Orawford: Unfortunately some of the Members were
misled, and they refused to co-operate with the Committee and thus they
lost n good opportunity of driving home on that Committee the changes.
in the educational system which they feel so keenly about. You must take
the hlame for having lost the opportunity. You have not used the oppor-
tunity that was afforded to yvou, no matter what your views may be on
the Simon Commission, no matter what your position is regarding the
Simon Commission—I think it does not matter even if you have objected to
the composition of the Commission—you might have availed yourself of
the opportunity and driven home on the Committee that is set up for this
particular inquiry the fuet thnt the whole of our educational system should
be reformed.
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On the question of Indianisation, I feel that the House is constantly
forgetting the fact that a battalion has 30 officers. I think each British
battalion has 30 to 32 officers and Indian battalions have some 80 officers.
Now of that 80, 18 are already Indians. Now, what I suggest is, that
instead of worrying vourself momentarily about the small British element
at the top, your obvious plan should be to set out to make these 18 Indian
officers who are now in the battalions more effective, more highly educated
and more capable of fulfilling the duties of their jobs and capable of ad-
vancing, through the usual professional examinsations, to the higher rs.nl.m-
in the hattalion. In faet, anvone who enters the Army 88 an officer in
charge of a platoon, would have the right, if he has the t’ﬂ:pB(‘alt_V. eventually
to go up to the rank of Field Marshall. That is I believe a better way
of doing things, and T venture to think a more rapid way of getting on to
the job which you have at heart.

In spite of the fact that the Army Secretary spoke only yesterday, mot
one of the Members. who are tackling this difficult and interesting prob-
lem. took him up on what he has been doing. Dr. Moonje says nothing
has been done. T beg to differ from that opinion. I think verv much
has been done. We hear of two colleges, one at Jhelum and the other
at Jullundur, established for the training of boys from the age of 7 to 18.
Has Dr. Moonje visited these colleges? I certainly suggest that he
should. I understand these colleges are turning out very fine material
indeed. Not only did he mention these two, but also there is another one
at Dehra Dun which he mentioned :

Pr. B. 8. Moonje: The admissions there are confined to certain classes.
known as the so-called martial classes.

Qolonel J. D, Orawford: I imagine it is confined at the moment to cer.:
tain classes.

Dr. B. 8. Moonje: There you are.

Oolonel J. D. Orawford: I have got something to say on that point. I
understand that Government are going to open another college at Agra of
the same description.

Dr. B. 8. Moonje: The Government have done‘uothing.

Oolonel J. D. Orawford: There are already two colleges which I men-
tioned, and in addition they are going to open one at Agra.

Dr. B. 8. Moonje: No, not at Agra.

Oolanel J. D, Orawford: What have sou doune? There is no use of
rushing iu and setting up 50 colleges at one and the same time. First
you have to establish a few colleges, and if they are effective, and if they
are run on right lines, then more will follow. That is the only cautious
policy to pursue,

Lala Hans Raf (Jullundur Division: Non-Muhammadan):. Will they
admit inv son into uny of these colleges?

Oolone! J. D. Orawford: [ would suggest- to the Honourable Member
to put the question to the persons responsible. I know one of his -sons,
who is ulready a gallint officer in the Army holding commissioned rank.
The particular point that interested me most was the proposal to open
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‘what is to be known as the Kitchner College for improved training of the
-existing Indian officers. That is the line which I-think is the correct line

12 Noox for development. Although, for some reason, the Govern-

) " ment do not want to say so, the Government are opening a
‘military college, which. in years to come, will be an Indian military Sand-
‘hurst. Now, Bir, the rceruitment to that college is, I think, limited in
certain respects. We have got a very difficult problem. The men who
.enter into the Indian Army today do so in the hope that they may rise one
day to the rank of a Subadar-Major. Their needs also have to be con-
sidered; and we cannot change practice right over at once, and we could
not have the change even if we wanted it. We therefore want some half-
measure, some transitional measure. In this college 1 understand, it is
the intention of the militarv authorities to adopt the suggestion that I
have made, of taking youngsters from the Army, picking out such of them
after two or three vears’ service, as are likely to become, in course of
time, suitable Indian officers, and then give them a real officer’s training
in the new Kitchner College. That, to my mind, is a very sound idea. 1
think we have also got to recognise that we will have, at the same time,
to leave some of our commissioned ranks open to the men who come
through the ranks. I think the GGovernment might as well consider
‘whether, in that College, they could not recruit by examination, a cer-
tain number of individuals from the various schools throughout India. I
think we might leave a proportion undoubtedly, open to a general exami-
nation. That seems to me to give scope to what Dr. Moonje requires,
and quite rightly. I do not think we want to confine our activities solely
to what are broadly known as the martia]l races. Dr. Moonje has spoken
much shout a national army; and that is one of the difficulties. He
speaks of a national army and expounds to the House the fighting value
of the Mahrattas, Rajputs, the Sikhs, the Muhammadans and others.
‘That is our difficulty; we must recognise that it is one of the difficulties
of the problem we have to face, as to how we are going to have a
national army

Dr. B. 8. Moonje: The Mahrattas, the Punjabis, the Bikhs, don't they
.constitute the Indian hation?

Oolonel J. D. Orawlford: But why does he talk of them? It is perfectly
true that they are all portions inside the Indian nation, which is more
superficial than real . . . .

Dr. B. 8. Moonje: Just as there are the Irishmen, the Scotsmmen, the
Welsh and the Englishmen, so there are the Rajputs, the Bikhs the
Mahrattas and others constituting the Indian nation.

Oolonel J. D. Orawford: Not yet, Sir. When that time will come I do
not know ; perhaps in the course of a few years, but you have not got that
far today. "You must face the fact. Go to an Indian regiment and you will
see for yourself the way in which the sepoy looks upon an Indian officer,
no matter how straight an Tndian King's commissioned officer is. He is
practically a suspect the whole timo. That is the mentality which has
got to be changed. before you can make any real serious advance.

Honourable Members: What is this due to?
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Oolonel J. D. Orawford: Honourable Members ask me this question. I
think it is for them to ask this question of themselves, what is it due
t0? Not only have you got to give them educational reform, but vou
have got to concentrate on social and religious reform, and then are vou
likely to march more towards an Indian pation. But so long as your
attention is concentrated too deeply on the religious side alone, and too
little on the national xide. vou will find vourself, {o my mind. in an un-
doubted difficulty in regard to this matter.

Now, those are some of the difficulties you have got to overcome. T
submit that the Government have moved—it is of course open for the Hon-
ourable Members opposite to say that that movement has not been suffi-
cient—but T say they have done a considerable amount in what I believe
a very useful direction. And ns T said, Dr. Moonje himself ir hard at
work on the more essential need for the ground work to be done in regard
to the ‘military colleges. There is a loose use of the term “‘military
college””. Some are thinking of a college, the equivalent of Sandhuret;
others use the expression to cover what we in England would class as pre-
paratory or public schools. I think, if we confine our use of the term
“military colleges’] to those institutions devoted to the training of officers,
and call the others preparatory schools and colleges even though
iheir purpose is to produce men who can finally be admitted into the mili-
tary college, we will clear up some of the confusion that exists. So, there
we are. That is the way in which T look upon the problem. I helieve
that we are making a substantial start .- . . .

Honourzble Members: No.
An Honourable Member: In an entirely wrong way.

Oolonel J. D. Orawford: That is what I submit—TI have some knowledge
of the Indian Army. T have been there for 18 years, and I gubmit it is
a practical and effective method of getting what we want. I think we
thould take all the advantages of the training that we can get in the
eolleges m England. T do not think we can expect today that a military
college here will be able to give us all the qualifications which we can
get from Sandhurst,

Dr. B. 8. Moonje: What is the practical diffculty in our having a
Sandhurst here?

Colonel J. D. Orawford: If you mean the cstablishment of a military
college here that will give you the training and qualifications »f Sand-
hurst, in that case T say that we cannotrg) that immediately. Do you
mean to say that a new University. which is started in India, has the
same standard of qualifications as the old Universitier? Of course not.
The older Universitier have greater qualifications.

Mr. A. Rangaswami Iyengar (Tnnjorc cum Trichinopoly: Non-Muham-
mauadan): Therefore do not siart.

Colonel J. D. Orawlord: 1 ruy the Government- arc meking a start;
that is the verv point T wanted to make ont. We cannot expect to pro-
duee in the new college. individuals with the same qualifications as we
can get from Sandhurst. In course of time undoubtedly we will he able
to have them: but if today we start with a military rcollege where vou can
;‘imin people to get qualifieations suitable to the job they are asked to

o ..
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Dr. B. 8. Moonje: What is the time-limit?

Oolonel J. D. Orawford: The Honourable Member is ever sticking to
time-linits. 1 submit you cannot fix the time-limit in such cases. You
can only expect that the development will be 8o mpld that the time will
be short. You csnnot tie it down like that .

Mr. M. S. Aney (Berar Representative): Some approximate time you can
give.

Oolonel J. D. Orawlord: S8me estimate you went

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): With your
18 years' experience, what is your estimate?

Qolonel J. D, Orawford: I you mean an estimate of the time for bring-
ing into being a training college, that is largely a question of your lower
educational work. If you can push on with your educational work, I
do not see why your military college should not, in the very near future,
be turning out the stamp of officers that you require.

Mr. B. Das (Orissa Division: Non-Muhammadan): Who is responsible
for the low educational qualifications? This Government, any way.

Colonel J. D. Orawford: Government is of course responsible for cvery-
tbing, and the people in the country are never responsible for anything.
Dr. Moonje was speaking of our splendid public schools in England; but
the whole of them are practically provided for by the parents. We have
noi got that spirit here in India. People here are not prepared to pay for

the education of their children in the same manner as parents are pre-
pared to pay in England.

Mr. B. Das: We could not do all that here without you! you wait till
next year.

Qelonel J. D. Orawford: 1 am afraid 1 differ from my Honourable
friend. We cannot afford to spend our time over these things . . . .

Mr Ohairman (8ir Purshotamdas Thakurdas)
Member proceed with his speech?
across the floor.

: Will the Honoursble
I have allowed enough conversation

Oolonel J. D. Orawford: That is my point, Sir, that something is being
done and being done on lines which I believe will be effective and are prac-
tical. In ruy opinion I do not consider that the vote of censure is justi-
fied on grounds which the other side have so far failed to put forward.

Mr. K. 0. Roy (Bengal: Nominated Non-Official): Sir, this is not the
first time that we have heard my Honoursble friend Colonel Crawford on
the question of the Army in Indin. T alwuys listen to him with great
reepect and with great interest but T am always disappointed, and today
my disappointment ir keener than ever. He divided his speech mlo three
definite sections. First, he began by saying, this is very
importunt debate. 1 understand that position. Then he said lt has a
constitutional bearing. Again I undesstand that. But{ he did not go fur-
ther. because he still feels that he is a Lieutenant-Colonel in the Army,

and if he decides to go into the constitutional issue he may get court.
raartialled.
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Oolonel J. D. Orawford: 1 cannot be court-martialled.
(At this stage Mr. President resumed the Chair.)
Mr. President: Order, order.

Mr. X, 0. Roy: Well, Bir, there was thep a duel between my gallant
friend Colonel Crawford and Mr. Moore over the military advantages of
ground troops and arcraft; but in dealing with ground troops and siroraft
my Honourable friend Colonel Crawford foergot to mention three primary
considerations, namely, that the Indian Army 1s not u defence force,
because it 18 an offensive a3 well as a defensive force—in fact, more
offensive than dciensive —that the Indian Army has a great obligation upon
it. of internal security, and, lastly, that in the Armmy in India we have
to differentiate between two :lasses, the white army and the black army.
Bo under the circumstances the duel which took place between Mr. Moorw
and’ Colonel Crawford had no real foundation in the debate.

Now, Bir, the next point I come to is, what is the position of the
Viceroy’s commissioned officers? T am at one with my Honourable friend
in improving their position; but we want the sons of our inte]ligentsia to
get into the commissioned ranks of His Majesty's Army in India. Thab
has been our demand for the last 4 years to which we have received no
reply yet.

Well, the other day my friend Sir Purshotamdas Thakurdas advised us
to follow, and to trust the Honourable the Finance Member. I have
trusted him so far. Every vote I have recorded this yeur has been in
his favour, but this vote will be cast against him because I am conscious
that there has been no response of any kind to our demand. I tried my
best to read my Honourable friend Mr. Mackworth Young's speech this
niorning. I congratulate him on his well-earned C. I. but I cannot

congratulate him on his speech. He told us that the Tndianisation of
the eight regiments will take 22 to 25 years. When Mr. Jinnah told us
that, under the scheme of the Government of India, even partial Indianisa-
tion would take 100 years, I believed him to be wrong; but after reading
Mr. Mackworth Young's speech, I believe that Mr. Jinnsh was right and
my reading of the situation wrong. Buat at this stage T wish to leave the
Bandhurst Committee’s Iteport ualone because the Government is fully
conscious that, if there is »ne thing on which Indian opimnion is unanimous,
it is in support of this Report. I come now to the constitutional nspect.
Thera is one consideration which has resulted from my stadv of Army
administration in India and T have studied it, not like my friend Colonel
Crawford for a short time, hut for 25. years, and the net result of my study
is the conviction that we want a national army and a poliey of rapid
Indianisation. How is that {0 be achieved? Not under the existing
system. Where is the Commander-in-Chief, the Honourable Member in
charge of the Army, today? Where is ho? There is not a Minister here
responsible to this House, although this may be an irresponsible House.
‘Whoever the Army Member is, should be in his seat today. Where i he?

Mr. K, Ahmed (Rajshahi Division: Muha.mmndan Rural): He is in
Y.ahore.

Mr. XK. 0. Roy: I am very glad to have the news from you but I,
as 8 newsman, alreadv know where he is. But the position is that so
long as the administrative control, and the executive control are vested in
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one man. Indis will not get the right national military po]u:y, she eannot
get it. Sir, what is the practice in other countrice? The Commaunder-in.

Chief has been abolished in most countries, but I agree, I do not deny
for one moment, that there is need of a Commander-in-Chief her. in India.
But what 1 consider to be the most pressing need today is & civilian Mem-
bor for the Arm7. The supremacv of the civil authority over the Army
in this country is absolutcly essential. On this point, sincc Sir Sivaswamy
Aiyar left this Counecil, his lead has been forgotten.

And what is the next thing? We wuant to socure a national military
pohey. We want a proper Armny Council with a strong representativn of
the civil element on it. Everv country hus gol such an institution except
India, and it is high time that India got it too. The present moment is

s:,chologlcal There ie to be a review of the constitutional position in
fndla not only by the S8imon Commission but by His Majesty’s Govern-
ment. ‘The position of the Commander-in-Chief must come under review.
This is the time when we should put forward our proposals. What we want
in India is a re-assertion of the civil authority over Army affairs. We
want an Apmv Council, created by Act of Parliament or by Act of this
House or by a Roval Warrant. As soon as we get these changes, but not
till then, the Army will be able to move on. But today what is the posi-
tion® The executive head of the Army mskes proposals, and the a'lmi-
Distrative head sanctions it. And what is his position—will the House
consider for a moment? He, as the Commander-in-Chief, occupies » most
unenviable position. He has four masters to serve—the Governor General
in Council. the Secretarv of State and his Military Secretary, next the
Imperinl General Staff, and fourthly His Majesty’s Government and the
Imperial Defence Committee.

What can the Commander-in-Chief do? The authority over the Indian
Army should be transferred to this country to an Army Member, assisted
bv an Army Council. Unless we get this, there is going to be no national
military policy and no Indianisation of the Army. What my Honourable
friend Mr. Mackworth Young has put forward is mere eyewash, and Colonel
Crawford has only added to the fog. Bir, I oppose the motion.

Munshi Iswar Saran (Lucknow Division: Non-Muhammadan Rural):
Sir, we have all listened to the speech of my Honourable and gallant
friend Colonel Crawford with much interest. I am afraid Colonel Crawford
and other members of his Group do not appreciate the real feeling of this
side of the House. It was last year that Colonel Crawford referred us
to a Resolution passed by the European Association, and he read it to
us. I am not going to trouble the House by reading it over again. What
the Resolution said was that the European Association had considerable

gsympathy with the aspiration of Indians for military service. Colonel
Crawford nods his head and I am glad I am right. Now let me tell
Colonel Crawford and the European Group once for all that we are not
only anxious to get military service but we are anxious to get perfectly
prepared for the defence of our country. We are snxious that the de-
fence of our country should be undertaken, at as early a moment as
possible, by Indians, and we feel deep humiliation that we have been
made 8o helpless that, for our own defence. we have to depend, not on
our nationals, but on foreigners and outsiders. Perhaps some of my
Honourable friends of the European 3roup may imagine that T am over-
stating the case. Well, T shall ask mv Honourable and gallant friend.
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Colonel Crawiord, in perfect friendliness, how would he feel if England
had to be defended, not by Englishmen, but by Germans and Austrians
and Nepalese and Chinese? In putting this question, I do not wish to
be offensive- I sayv, Bir, that the British Army may be the most effi-
cient Army in the world. I shall go further and say the British Army
may be the most economical army in the world; still I shall protest
against its continuance in India, because I say in India there ought tobe
an ‘Indian Army, and it ought to have the defence of the country in its
sole charge . . . . .

Mr. K. Abhmed: Do we honestly know enough of the art of how to
defend ourselves yet? Don't the Hindus and Muslims fight amongst
themeselves ?

Munshi Iswar Baran: My friend, Mr. Kabeer-ud-Din Ahmed imagines
that all his countrymen arc in bulk and size like him (Loud.lsughter).
Sir, my Honourable and gallant friend, Colonel Crggviord, said that the
question of wilitary administration was of fundamental jmportance as
it was connected with the question of self-government. It is imagined,
I am sorry to sayv, even Ly some of the Honourable Members who sare
ocoupying the Benches on this side of the House, that, in order to get
self-government, you must be prepared to undertake the complete defence
of vour country. I submit, Sir, that if we study the history of the
colonies, we shall find that no such condition was laid down for the estab-
lishment of self-government in the colonies.

Mr. T. Gavin-Jones (United Provinces: FEuropean): Yes, BSir.

Munshi Iswar Baran: | beg pardon: I say emphatically & hundred
tunes “‘no’”. My friend sayvs ‘‘yes’’, und I am now going to give him
the facts. If he will be good enough to turn to Keith’s book, he will
find that, not long ago there were some sgelf-governing dominions with
no military forces worth the name. My friend ought to know, that it
was in the year 1858, that the Imperial Government used to spend about
£'4 millions cverv year on iurmies in the colonies, nnd the colonies only
paid about £:3,80,000. I will tell my friend, who has very enthusias-
ticallv said ‘‘ves,”’ that a departmental committee, in the year 1859, re-
ported strongly against this system, but the Imperial Government had
no mind to withdraw troops scparntely so as to embarrass the responmsikle
gcvernments. We know, Sir, . . . ...

Mr. T. Gavin-Jones: If the Honourable Memher will read a little Lit
more sbout the history of the Dominions, he will find that no Dominion
has ever attained self-government while it was necessary to keep the
British Army in the country for internal defence.

Mr. M. A, Jinnah: Canada,
Mr. T. Gavin-Jones: No, Sir.
Mr. M. A. Jinnah: Yes, Sir.

Mr. T. Gavin-Jones: There was a dispute between the British Parlia-
ment and the Government in New Zealand and the British . Parliament
would not give New Zealand self-government until the Bnitish Army
left the country. Take the historv of Ireland . . .

Mr, President: Order, order.
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Munshi Iswar SBaran: Now my Honournble friend, Mr. Gavin-Jones
is very dogmatic and when you find a person very dogmatic I am afraid
you are irresistibly drawn to the conclusion that that person—I shall use
the politest expression—is lacking in knowledge and information. Now,
Sir, I say that we are anxious to have the defence of the country in our
.own hands; but let it not be imagined that it is absolutely essential
that we should be able to defend our country before we can see self-

-government established in India.

Sir, I do really think that my Honourable and gallant friend, Colonel
-Orawford, is friendly (4n Honourable Member: ‘‘No.””) smnd that he is
sincere. But his difficulty is that he does not realise the hunger that i

in our hearts. He takes upon himself . . . .

Oolcnel J. D. Orawford: I realisc the hunger, but I also realise the
-difisulties.

[ ]

Mol Iswar Saran: I am coming to that. I em much obliged to my,
Honourtible friend. Colonel Crawford takes o benevolent interest. He
says ‘"Good gracious me! You people seem to be in a great hurry.
Jinnah and Co. are terrlbly impatient; what do you want? You want
an’ Indign Sandhurst? Look at what vou are getting, you are having a
gchool at Jhelum and another school at Jullundur—two excellent schools;
and then there is going to be the Kitchner College. What more do you
want? You have got your Dehra Dun College as well. Your boys will
begin to get a better training and education, and ultimately, at some date
in the dim and distant future, thev will be readv to hecome officers hold-

ing King's Commission."’
But before proceeding any further, I would ask my Honourable and

gallant friend not to teslk about religion and social matters. There
out the Armv and I

things are beyond him. He knows a great deal ab
recognise his authority when he talks about that. But when he talks
abcut nationality, I am afraid he ‘walks on dangerous ground. 1f he will

take my friendly advice, he should cease talking about it.

Colonel Crawford says, you cannot have an Indian Bandhurst which
will have the same reputation as the Sandhurst in England I entirely
agree. There can be no two opinions about it. No sane and impartial
man will be inclined to question that statement. But. T ask mv Hon-
ourable friend, is that any reason for holdinz that we should not bave an
Indian Sandhurst? How are we going to mnlge a start? Wl]en yvill the
time come when, the moment vou start an Tndian Snpdhumt‘ it will have
the same position and the same status ag the Fnglish Sandhurst?

Mr. M. A. Jinnah: No time.

Munshi Iswar Saran: Tradition, a long period of suoccesses—all these
things o to give an institution a r(-puh\’rinn: Hnw-rnn von otart with that
reputation? My Honourable and gallant friend might as well say that all
our Universities, the Benares University, the Aligari University, the
Daces University and all the rest of them cannot have the same reputa-
; Tiniversity and therefore we should not

i the Oxford or Cambridge 1
‘t:::c “:heJ at all. What sort of an arevment is that?

Oolenel J. D. Orawford: T never anid that.
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Munshi Iswar Saran: You never said that? I am awfully sorry. I
must be particularly dense because 1 understood iy Honourable friend
to mean that; if he did not mean that . . . . .

Oolonel J. D. Orawford: | did not mcan that. T only say that we
«<ould not expect nny military colleges we may start to become the equiva-
fent of Sandhursi forthwith.

- Munshi Iswar Saran: Precisely. It is perfectly true that, if we start
# Sandhurst today, it cannot possibly have the same reputation as the
Sandhurst in England; but 1 say that that is no reason why an Indian
Sandhurst should not Le started. In courke of time, the Indian Sand-
hurst will have the same reputation as the English Sandhurst and our
Sandhurst will have the rame tradition hehind it as has the Fnglish
Bandhurst., '

Mr, K. Ahmed: You ask the House to be sutisfied with the nomen-
wlature only? :

Munshi Iswar Saran: Ycs, ns some penple are satisfied with member-
ahip only. (Lnughter.)

Bir, my Honourable and gallant friend, Colonel Crawford, has found
fault with Diwan Chaman Lall because aceording to him, his speech
was offensive in tone. T assure him that, having regard to my tastes,
and habits, T ecannot be offensive even if T wish 1o, but the naked truth
has to be told, and T hope my Honourable friend will not accuse me of
‘being offensive.  There are certain questions that vou have got to come
into close grips with, What is the nature of the Indian Army today
in India? T say, Sir, it is an army of occupation. T had thought that
some people would be shocked on hearing it, but I am glad to see they
are not. Now, I am pgoing to read to this Houre, not my own opinion,
but the opinion of a Committee appointed in 1879, over which Sir Ashley
Eden presided, and this iz what the Committee said:

“The duties of a British regiment in Tndia ave not those of a garrison in times of

‘pence. The mere garrison duties are performed by the native regiments. 'Our position
-in India is dependent on the readiness of our British regiments to strike at a moment's
notice in any direction. And they must be maintained on 2 war footing if they are
to anewer the purpose for which they arve intended.”
Now, Rir, if that is not an army of occupation, T should like to know
what clse it is? But, Sir, luckily for me, T find that the late Comman-
der-in-Chief, T.ord Rawlinson, has himeelf used this expression about the
Army in Tndia. This is what he says:

“Now that we have decided to trust the Indians and lead them to self-government,

we cannot justify an army of occupation.” '
Sjr, T submit with great respect that this idea is still at the back of the
‘minds of the authorities concerned, and struggle as mueh ar we may,
‘they trv to find onc exeuse after nnother for maintnining as much ax
thev can of the existing svstem.

What does the Army Seerctary sav about the withdrawnl of British
troops. or about the reduction of British troops in India? ““Oh! British
troops nre necessary in order to stiffen the Indian troops™ —this is what
he mave; and this is also what His Excellency the late Commander-in-
«Chief said in one of his speeches. I find, Sir, that exactly the same

q
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thing, though not in the same language, was said by Sir . B, Johnson,
K.C.B., some time ago. “‘It appears to me of great importance that
.the presence of our Rritish troops should be widely seen abd felé to be
& reality””. To the testimony of the militarv authorities my Honourable
friend the Army Becretarv added the testimomy of a  member of the
Indian Civil Service, and said that those of them who have had charge
of districts know that, when British troops were visible, people. sowed
down and the fear of disturbance disappeared.

Mr. K. Abmed: Just as the Hindus and Muhammnadans were cowed
down in 1928 during the Hindu-Muslim dispute.

Munshi Iswar Saran: Be more intelligent and sensible. Then, we
find that Bir Charles Wood has said: ‘‘Tt is impossible to deny thab
there are constant clements’'—1 would ask my Honourable and gallant
friend Colonel Crawford to note these words, ‘‘of danger in.the ambition
or fanaticism of portions of the population in various parts of India, and
that the presence of a body of Iuropean troops may prevent disturbance’’.
So the element of ambition as well has to be guarded against.

The question of the reduetion of British troops has been agitating the
public mind for a long time, and I submit that the argument that has
been advanced from time to time in support of the maintenance of British
troops in this country is really the outcome of these and similar other senti-
ments. Disguise it as you will, the fact remains that, apart from other
,considerations, the real consideration is that you do not trust us and thab
you wish {o strengthen vour power in Tndin.

Colonel J. D. Orawford: In the Inst ten years British troops have
been reduced.

Munshi Iswar Saran: We want the entirce-lot to be reduced. That is
our whole point. T am not offensive.

Pandit Hirday Nath Xunsru (Agra Division: Non-Muhammadan
Rural): The proportion remains just the same.

Munshi Iswar Baran: As my friend says, the proportion remains the
same, and that is really the crux of the situabion.

I venture to think, Sir, that the labours of the Skeen Committec have
all gone in vain. What is the position? We are told, “‘Oh! dc not be
.in 8 hurry; we have made an experiment; be cautious; be very careful lest
you should break the machinery itself; let us test you; let us see whe-
ther you are fit; we have given you 10 or 20 young commissioned officers
every vear: What more do you want; we have to be satisfied whether
vou will be able to discharge the higher duties that will be entrusted to
you.”” This, in short, is the meaning of the opposition. Now, in addi-
tion to what my friend, Dr. Moonje, has lold you, T shall read to (he
House the opinions of British authorities themselves about Indian troops
and about Indian officers. I am reading from the Report of the Com-
‘mission of 1879:

4 That the compeny and troop commanders and native officers ought to be encouraged
ta take upon themselves full responsibility for their troops and companies in the fleld,
in cantonments and in detnchments. Along the North West Frontiet, where native
officers wre often in command of frontier posts, the discipline mainhinqd in such com-
mands is excellent, and the sagacity and promptitude displayed by native commanders
of posts can hardly be surpassed.”
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Mind you, I mmn not referring you to our ancient history,- 1 an roferring
You to a Report written by vour own officers, to show that there was a
‘perlocl of Brifish rule in this country when Indians were cumpany com-
manders and troop commanders, and they bad proved «n valuable asset
to the North West Frontier, where they had rendered u most excellent
aeccount of themselves. Let me give anothcr quotution. In 1880 Lord
Lytton was the Viceroy, and he said:

“T find it impossible to speak too highly of our native troops and officers. 'They con-
stitute the backbone of the British power in Tndia, and, regarded as fighting material
they leave little to be desired.”

I submit, Sir, this shows tha’o even in the eighties, we had Indians in
charge of commands, and they used to do the work which is now being
done by commissioned officers, and their work and worth was highly
spoken of, not by Indian historians, not by Indian critics, but by British
officers. A British Viceroy has charnctorlaed their work os cxcellent and
unsurpassed .

Oolonel J. D- Crawford: Does the Honourable Member contend that
that is the only material to build on?

Pandit Madan Mohan Malaviya (Allnhubad and Jhansi Divisions:
Non-Muhammadan Rural): That is not the only material; there is much
more.

Munshi Iswar S8aran: My friend catches at a straw like a drowning man.
I quite sympathise with him. He wants to defend a hopeless. case and
he fights with all the valour and skill of an experienced soldier. Yes, take
that material alone and say today here and now, if you have the mthomy,
that Sikhs and Pathans and Rajputs only will be appointed as commis-
sionod officers and that in five or six years’ time all the commissioned posts
will be given to them. If you say that, I for one will agree to it tenta-
tively, but you don't say that. What have you done? If you have done
nothing for the wretched and cursed middle classes, what have you done
for the martial classes? If you had said, ‘‘Don't mind these educated
babus, B.A.'s snd M.A.'s; they are no good; they do not belong to the
martial races, but we are going to do something for the martial races.'’

If you had said that, I would have understood you. But what have you
done?

My Honourable and gallant friend, Colonel Crawford, asks us to be
patient. You find that on the 1st April, 1920—and if I am wrong, I
hope my Honourable friend the Army Secretary will correct me—there
will be 7,364 officers holding King's commissions and-there will be 88—as
large n number as 88—Indian officers, plus three Indiun officers in political
. employ, for which T suppose weo have to thank my Honourable friend Sir
Denys Bray and the Department which he represents. In 10 years' time,—
I shall ask the House to remember this—in ten years' time, on the 1st
April, 1939, the number of Indians holding King's commissions will be 91
and the English officers holding King's commissions in India will be 7,864.
I say, and I say deliberately, that vou do not mean business and you
imagine that we are so many children who can be gulled by your talk. Le$
me tell you that we may be helpless, but we are not gullible, Yesterday
the Army Secretary said that suitable candidates were not forthcoming.
1 shall ask, has his Department studied the Report of the Skeen Com-
mittec, and if it has, and I darc say it-has, I am’certain it hes, I ask what
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steps have Government taken {o remove those difficulties and grievances
which have been mentioned by the moembers of that Committee? The
Skeen Committeo say,—1 am quoting their opinion for what it -may be
-worth—at any rate, there wus one distinguished soldier who was the
President of the Skeen Commitiee :

‘“We believe good potential material to exist which the efforts of Government have
mnot yet succeeded in reaching."

T ask what efforts have been made by Government to reach' that material
-which is mentioned. by the Skeen Committee? Have Government, in
accordance with the rocommendations of that Committee, tried to facili-
-tate the admission of candidates? Have they done it? In regard to
anilitary matters, a laviman has to speank with very great diffidence, bus,
8ir, 1 may tell my Honournble friends here that if the competition is
thrown open——vou may lny down as many hard and strict rules as you
like nbout physical, moral and intellectual fitness, but if you do not tack on
to them some other unnecessary conditions and qunhﬂcntmns-—]’ undertake
to give vou at least 200 candidates of the right type from my own Province,
and if 1 do not do it, I shall make n sporting offer, I shall regign my seat
here and shall not come and worry the Anny Sceretary any more. T am
connected with Indinn students. T am conneected with educational inssi-
tutions in my own province. 1 know what I am talking about. If you
will only accept the recommendations in the spirit in which they have
been made, let me tell vou frankly that the requisite number will be forth-
coming in no time.

There is one other question. While speaking on the B8-unit scheme, the
Army Sceretary said, ‘‘You seem to imagine that there is involved in the
scheme nn invidious segregation.’’ I eay there is, and I am pot going to
ask the House to accept my statement. T am going to ask the House to
accept the statement of n man who ought to know. Lord Rawlinson,
before he came out to take up the post of Commander-in-Chief here, said:

“People here are frightened of this talk of Indianisation, and old officers say, they

won't allow their Bandhurst sons to serve under nlmw»n The only way to begin is to
have certain regiments with native officers only.”

Then, again, Lord Rawlinson said:

R my mind the only solution is to begin by mnkm? some cavalry and infantry
regiments wholly 'lndun This will avoid that difficulty of making white officers serve
under Tndian officers.”

An Honourable Member: Shame. . .
"Munshi Iswar 8sran: It is no good crving shame. S8ir, T ask, in all

seriousness, are we wrong when we say that one of the reasons why this
8-unit scheme has been launched is, among others, that British officers
should not have to serve under Indian officers. My Honourable friend here
says it is the only reason;: [ know it ir, but T am afraid of Colonel
Crawford, and therefore 1 sav one of the rensons. There mayv be other
Treasons. . . . .

Colonel J. D. Ouwtord There may be.

Munshi Iswar Saran: Yes, there may be other reasons, but this is one
of the reasons, and T hope my Honourable and gallant friend will be
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frank enough' to admit it. I think he will agree that this is one of the
ressons . . . .

Oolonel J. D. Orawiord: The main reason.

Munshi Iswar Baran: Thanks very much. This is the muin reason. If
that is $he main reason, then my Honourable und gallant friend, Colonel
Crawford, must admit that no language that some Memkers might employ
on this side of the House is strong enough to describe the strength of feel:
ing that this invidious segregation hus aroused.  (Crics of **Heur, hear’
from the Non-Official Benches). My Honourable friend, Colonel Crawford;.
says, this is the main reason, the Commander-in-Chief says the same.
thing, and the Army Seeretary most quietly gets up and says,

“Don't talk of invidious segregation. There is nothing of the kind. What you

forget is that thia is the quickest way of furthering your object.”
Now, where are we? Sir, the whole truth is this. Disguise it as much as-
vou will, you have got the superiority complx, therc is no getting over-
that. You do nat trust us. Your interest is, I say so deliberately, that
most of these posts, us long ns possible, should be held by young men of
your own country, For thege reasons you arc continuing the present system
against which we have been Joudly eomplaining and which we wish tq
condemn today.

Sir, there is only one other matter which T shall mention and it is this.
The fault is not entirelv of this Government. It is the Government in
England as well which st share the blame with the Government of
India here. There, agnin, lest there should be any misunderstanding, T
shall quote Lord Rawlinson himself. He suys:

“The fact is that the whole Giovernmeni, having introduced the reforms scheme
are now afraid that they are going too fast. They are twying to put on the brake,
and the machine is inclined to run away from them, but we must trust the Indian
or not trust him. The schemes have got to be carried in their entivety with a view
to eventual self-government or else’ :
mark these words,

“we must return to the old method of rul'ng India with the sword. There is no half
way lwouse.” i

Therefore I submit that Government  have to mnke up their mind. They
ought o he perfeetly sincere in their efforts {o nationalise the Army.  They
must be prepared {o nationnlise the Army as soon as thev can, or thoy
must be prepared to face the struggle which, let me tell them in all
humility but with perfect seriousness, will, ng one dav succeeds another,
grow in volune and in sirength nnd in bitterness.  We can vole ngainst
this grant for verv many reasons but at the present moment we nre con-
fining our attention to these two points—nationnlisntion and the rejection,
as I would eall it, of the Report of the Skeen Committee. Sir, this is _
a verv important matter and T shall ask the authoritics here to communi-
eate o the authorities in Fngland the strength of our feeling and say. that
they ought to be elgar in their own minds. Tt them read most carefplly
the words of Tord Rawlinson, and T shall suggest to my Honourable friénd,
the Army Secretary, to have these words written in letters of gold in his
Office, so that, whenever he comes in he may read them, and the extra
cort of having them written in letters of gold will he cheerfully paid by
this House.

The Assembly then adjourned for Lunch till a Quarter Past Two of the
Clook. .
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The Assembly re-assembled after L.unclll at'n Quarter Past Two fi't o
Clock, Mr. President in the Chair, Q o the;

X Khan Be!udur!hn&bdﬂl Asis  (Punjub: Nominated Official): Mr,
President, Sir, the Honourable Member who spoke last said that. in his’
opinion, the defence of our country should be in our.own hands, and he
also said that in India there ought to be an Indian Army and the defence
ought to rest in the hands of that Indian Army. Sir, this is no doubt
a very laudable ambition, which I fully share but 1'hope I shall be permitted
to point out the several obstucles in the way of the realisation of that
_idea because these simple words, very simple words, hide half n dozen
socin] enrthquakes. It is a very legitimate desire on our purt to wish
%o defend our own country and entirely to nationalise our Army but for that
it 18 necessary., not onmly that Brahmin should interdine with Brahmin,
but the Brahmin should also dine with the Pariah. In Indin cven today,
-some Brahmine could not eat with other Brahmins. The first thing to
be borne in mind, therefore, is that, if our Indian Army has to defend
India~—defence, after all, is much less important than our very life—there
ought to be something like unity.  Without that you cannot have an
Indian Army defending India. There are other things, but an ounece of
fact is said to Le worth more thun a ton of theory. In 1910 in Peshawar,
exactly 10 years ago, we had rots. 1 was then in the Secretariut there.
The troops were sent for, ns shops were being looted. The first troops to
arrive were Indians, 1t is very diffieult to give the whole story, but 1 wish
the House to understand that, for a few minutes, passion ran very high
and the situation becgme dangerous, and until the arrival of the British
Tommy, the imperturbable Britikh Tommy, it was a cage of touch and go.

I wish to say nothing more about that, but T should like the House
to understand that.—not only our Indinmisation, but the whole of this
demoeratising of our institutions depends, to n very great extent, on the
presence of the British Army here, and 1 wish to explain that by another
incident. We are now going forward in certain social mutters nt o very
rapid puco. What is there to defend, not the Hindu from the Mussahnan,
the Bengulee from the Mahratta, but the orthodox Brahmin from the
unorthodox Brahmin, our Acharyas from our Milras, the Shafi Daudis
from a budding Kumal Pasha? We are go'ng at u very rapid pace. I
suppose, when I retire in a few years, iy wmbition will be 1o wrest power
from the Maulvis. If we have any sense of sportsmanship in us, we ought
to give those Maulvis a fuir chafice. Supposing aguin these people who
want {o go nhead nt a very rapid vate—that is the kind of social earth-
quake which is hidden behind Mr. Iswar Saran’s simple words.

An Honourable Member: We don't want the Tommies.

Khan Bahadur Mian Abdul Azig: We don’t want thom, but we must
wait long enough till we develop that spirit of sportsinanship. 1 don’t want
to say u «ingle word against Indianisation of the Army, Lut 1 belicve that
the British Tommy's presence here has o great practical offect in teaching
us the true spirit of sportsmanship. An Honourable Member yesterday:
said that the poor man pays a very heavy pricc for the British Amy. I
#m the poor man’s servant, and I hope those in this House, who are not
his servants, are at lenst his friends. Sir, undoubtedly the poor man is
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gaxed, and he pays very heavily; but, Sir, he has very Juxuriqus. tnstes.
He, likes music and he likes prayer, and these two come to blows in our
stréets, music and prayer. It is unfortunate, and T do not wish to harp on
it, but there is the fact that recently, when the dead body of a inurderer wus
Being carried through the bazar, there was a * solemn procession, ns  he
was regurded as a martyr. T will ulso refer to two other instances, the
riots after the funeral in Lahore and the riots in Delhi. My point simply"
is this. When Munshi Iswur Suaran told Colonel Crawford that Indians
were able to defend their own country and that Colonel Crawford shonld
give up talking about religion, M. Iswar Sawn should have had the
«cournge to tell our common people that they rhould bury their er eds
and their religious differences fathoms deep before they think of defending:
Indin with an Indian Army, because olherwise men get passionate and
excited, and then there is very grave risk of trouble in the ranks of the
defenders themselves,

T want to refer to another faet and that is this. At piesent I mn
serving in a distriet which is full of retired Indian officials, full of hundreds
of young men who want to get into the Army. I wonder if the peopie
in this House know this much about their countrv that for hundreds of
years these people, in the pride of their birth, have not sown such a thing
o8 a vegetable. They will sow wheat and gram, but will yot sow vegetubles.
The Rajput will not sow \egetublen or a flower. He will say, “I am not

a mali, I am » zemindar’’ and that pride of birth he carries with him into
tho Ar:ny. One result of this is that some new lodian officers holding
the King’s commnission have had quecr experiences with their soldiers
tut T do not wish to repeat those harrowing details,

Mr. K. Ahmed: (io on, go on, tell us something more.

Khan Bahadur Mian Abdul Aziz: No, I won't go on with those details,
but T do wish to insist that imtil these people, who, in their pride of birth,
will non-co-operate with such a thing as a vegetable, are educated and
brought up to a certain level of thought, it is idle to dream of a nationalised
Army. 1 ask, if Honourable Members in the House know this fact and
how many years do they think it will take to get an ordinarv Rajput or
a Jat to co-operate with a vegetable?

An Honourable Member: Whut about the vegelarian Tommy?

Mr. X. Ahmed: What nbout meat? Go on about meat also.

‘Khan Bahadur Mian Abdul Axix: How many years will it take an
-ordinary Jat to give up his non-co-operation with a vegetnble ? If we have
the sense to look to the real significance of these things, if we have the
aense to look into the moul of these facts, 1 think we will find that it will
take at lenst 50 years for that class to come into line with men whom
it is our ambition to produce from our Tndian Sandhurst.

1 wish to refer to another fact. T hope it "is within the memo'y of
Honourable Members in this House that onee Mr, Arthur Moore hud the
hardihood to muke a sweet appeal to the Leader of the Opposition. That
was last year. The word thundered at him by the Leader of the Opposi-
tion was ‘‘revolution’’. This vear, in this very session, Mr. Keane had:
the hardihood to appeal to thc Lender of the Opposition, and the word.
that ‘was hissed at him was ‘“‘revolution’”. 1 wont to say ‘thatthere are
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millions and millions of people who do not wamt u rovolution. 1 wilk
fight against revolution, and it must be said that, to protect such people,.
their property, customs and creeds, we must have the British Army. It
is not because the British Army is a good in itsclf. But I am positive
about this point, that the British Army is not a monument so much to
the glory of the British, as it is 0 monument to our own prejudices and
stupidities. That is the whole secret of it and we ought to be ashamed
of it. Until we are prepared to establish firtnly among our own people
a spirit of complete confidence, it is idle o suy that the British Army
should go home and that we will manage our affairs.  For what is happening
toduy? Untouchables are denied the right to walk on roads, und draw
water from wells and enter temples. That must cease. 1 am behind no
one in my patriotism. T am as much a nationalist as anybody in this House.
I certainly want that we should muanage our affaire without the help of
anvbody. T was in Jhang for five or six years, where I also served
before. That is the place where, in 1015 certain ignorant zemindars pot.
hold of the rumour that the Germans had come and that the Britisi
had gone. It was the most tragie chapter in the history of that place.
This rumour spread from small villages to ligger villagee and what did
some undesirable :people do? They burnt some nccount books in some
villager. Theyv were, however, #oon over-powerad an® some of them were
brought to the headquarters. Ignorant people, do you know what they.
said? When they eamec to the railway station - and  saw railways still
whistling, they said to the man who misled them, they said in their own
vernacular to that man “*You sef us about this thing. If the British had
gone out of India, how could ruilways be still scen™ (Laughter). That is
the basic fact, that is the mentality of our people, which we have got to
bear in mind. What is the usc of tnlking high patriotism in this House
without caring to educate the ignorant mmkses in the country. The  whole
trouble is this, that the agitation nbout the Army is top heavy agitation.
It does not pay proper regard to the requirement of the man who is im
the village.

As T see some of my Honourable friends nre anxious to speak on this
motion, T will just give the detailx of one more incident before 1 sit down.
In my present district, it seems that when Shabab-ud-Din Ghori came
to attack Prithvi Raj. the scenc of action wasx ncar Hunsi—any person
who is anxious to see the place can see it becauso it ia only four hours
run from here by car. Tt seems that some devoted Brauhmin took out
from o temple a most marvellous idol of Llack stone, an idol earved out of
a whole stone and buried it. That idol was recovered recentlyl only a
fow vears ago. The condition on which that idol was made over to the
Hindu public was that approach to that idol would be open to all alike,
to touchables as well as to untouchables. Two vears have passed. The
other day T still got applications that untouchabler were not allowed to
pee the idol. Titigation has started. There is the agreement with the
Government that this idol committee will set up a new temple and allow
aHl people to go near the idol and vet, instead of that. litigntion has
started and some interested people refuse to allow untouchables to go near
the image. T do not want to refer to that incident axcept to show how people
are treated. T am a nationalist. To me that idol repuesents symbolically the
resuscitated soul of India. Undoubtedly it doer. And the problem hefore us:
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is that that image, that symbol of the reborn soul of Indis, has to be saved
from the clutches not of the British Army but from the clutches—I will not
say from the clutches of whom—the House knows that. That is exactly
the problem that remains to be solved. If you want the Indianisation:
of the Army, you have got to save it through the British and give it to
those people who are fiv for this work.  The whole point is that no-
provision has been made for the education of the masses, and unless the
higher caste people are good enough and kind enough to descend from
their high level to that of their brethren who are uneducated, there is.
no use of talking of nationalisation of the Army. . That is the whole point,
That is why I stood up to speak at this stage. Tf Mr. Iswar Baran wunts.
that the defence of the country should be left in the hands of Indians,
he should understand that that is possible only, when. as between Indians.
there will be no distinction, either of caste or of ereed. Sir, I have done.

Lieut.-Colonel H. A. J. Gidney (Nominated Anglo-Indians): Eir, my
only reason for stunding up foday, at this late hour, is that T do not wish:
to give a silent vote without an explanation to the European Group. I
wish here and now to state that I propose to vote against the Demand,
(Hear. hear) and to support the motion for its rejection. Although a mem-
Ler of the Furopean Group. on this matter I speak a8 an Anglo-Indian and

' to place before this House the views of the Anglo-

I think it is iny dut
Indian ¢community \\%mm T represent here. In doing so, 1 wish to place:

this House in possession of certain undeninble facts in regard to the position:
of the Anglo-Indian community in the Anmy.

Mr. K. Ahmed: You should have moved a cut.

Lieut.-Oolonel H. A. J. Gidney: 1 am one of those who believes with,
other Mcwmbers on the Opposition Benches that India cannot obtain com-
plete self-government unless she has her own army for the purpose of self-
defence.  But, in saying so, I do not imply I agree with some of thé speakers
who said that Indin can do without the British Army.  Nor do T agree with
my Honourable friend Munshi Iswar Sarun in stating that India can do-
without the British officer ar the British soldier. T submit he is here for a.
certain purpose and may be for a certain time to fulfil the duties that are
allotted to him, and that the British Army is still needed and will he needed'
for many vears to come for the protection of this country.

My Honourable friend, Mr. Jinnal, in raising the debate vesterday,
hrought the Sandhurst Committee Report up as his chief point. 8ir, I
ngree entirely with the report of the Randhurst Committee, and T consider:
Government lost n great opportunity last vear for bridging the gap between:
themselves and the opposite side of the House. T think it would have been
much hetter had Government, instend of nssuming the role of infantry men
und entrenching themselves on their side of the House, formed themselves
into a corps of engincers und built a bridge neross the floor of this House
snd met the forces on the opposite Benches in o friendlv spirit of give and
tuke. It war a grand opportunity ldst, for, in my opinion, had the 8and-
hurst Report been accepted. it asruredly would have given the House and’
the couniry an impetus and a forward step towards the realisation of India’s.
potional military aspirations.

Now, Sir, it may be wondered at by some Honourable Members why-
I have adopted this standpoint. I have done so for a very specific purpose,
and F wish to ask the Army Secretary n specific question—what positiom
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«oes the Anglo-Indian occupy in the Army in India? Almost absolutely none.
He is deniod admission into the British Army, which he was allowed to
join before and during the past Great War, beonuse he is not an European.
He is denied admission into the Indian Arnuy today, and the reason given
is that Government do not wish to disturb that homogeneity of the Indian
army which it is the object of good military orgunisation to ensure.  Now
~the Anglo-Indian is not allowed to join the British Army, but the pure
Europeans enn join it. At the time of the war, howevor, when England
wanted more men, they gladly enlisted the services of  Anglo Indians.
Nearly 10,000 of itr sons and daughters went to the various theatres of war.
Over 20,000 of its sons were employed in the Indian Defence Force. They
supplied over 30,000 or nearly 80 per cent. of its manhood in defence of the
<country, a contribution unparalleled in the Empire. Today in times of
peace, the Admy Department tums round and save: ‘‘“We cannot enlist
you. That is what the Commander-in-Chief ssid last year with regard
to their cnlistinent in the British Amuy. DBut, he said: ““We will admit
you into the Indien Army”.  Surely, Sir, it is not necessary for me to
impress on the Army Secretary that that offer to the Anglo-Indian com-
munity is not an acceptable one. He must realise thht the Indian Army
in constituted on u caste system and must therefore realise that no Anglo-
Indian could be ndmitted into the Indian Army if he wanted to, and vet
he sayz' ““We will adimit you into the Indian Army". As what? I ask
vou as what? This is what the Secretary, Army Department. writes in his
despatch No. 81982/1 (A. D.-1), dated Simla, 11th September, 1928, which

i® Government's reply to the Anglo-Tndiaun Deputation to England of
1925 :

“All clusses of appointments in the Ordnance factories and the Ordnauce Inspection
Bection that are held by civilians are open to Anglo-Indians, with the necessary qualifi-
-cations, They are also eligible for appointment to the Military Dairy Farms;”

T suppose to look after the Army cattle—

“as clerks and store-keepers in the supply services; as clerks, store-keepers,
:zepoys and artificers in arsenals; as artificers and clerks in the mechanical trausport,
as sub-divisional officers, sub-overseers, clerks, draughtsmen and store-keepers in the
‘Military Engineer Bervice, as farm overseers, assistant farm oversears and clevks in
the Remount Department; and as clerks and veterinary assistant surgeons in the
Veterinary Department.”

These are the services that are now offered to Anglo-Indiuns. Need I ask
the Honourshle Members opposite, who were vour martial races in the dark
days of 1857? And need 1 remind the Ariny Department that it was the
Anglo-Indian who stood side by side with the Britisher in the dark daya
«of the Mutiny. .

‘An Honourable Member: What about the Sikhs?

Lieut.-Oclonel H. A. J. @idney: T do nnt deny any martial race
the glory of the part they played but T say the Anglo-Indians too did their
part. In'return, what does the Army Department offer the Anglo-Indians
today? Nothing. except ns clerks and store-keepers in the civilian and
quasi-military branches of the Army: thev are denied entrance into the
regular Army- itsclf, except one member u year into Sandhurst and for
which we are very gratcful. Can the Army Secretary demy that they have
-any. other position in the Indian Army'today except that of clerks? - Will
he contradici me when'I gay that the' Anglo-Indiem is a martil race? * :»
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Mr. K. Ahmed: They are not good fighters.

Lieut.-Oolonel H. A, J. Gidney: 1 will fight the Honourable Member who
asks this question any day he wants, Sir. (Liaughter.) ~ Will the Honour-
sble the Army Becretary deny what I have stated, I ask? The community
has produced men like Colonel Skinner (Hear, hear), and another great
soldier who belonged to this country, and who was one of your Command-
ers-in-Chief, Lord Loberts. Do you not know that he was an Anglo-
Tndian® Are vou not aware that it was an Anglo-Indinn  who brought
down the first tierman Zeppelin? Did not Brendish, an  Anglo-Indian
telegraphist save the PPunjab? And vet today the Arny Seeretary, in his
officiul reply to the Anglo-Indinn Deputation which Lord Birkenhead re-
ceived in 1925, writes to the following effect :

_“Apart from the administrative difficulty of forming a unit which, if the principle
of the demand is to be fully met, would have to be manned und officered entirely by
Anglo-Indians, and for whicﬁ. owing to lack of interchangeability, special arrungements
would be necessary both for maintenance in peace and for the replacement of casualties
in war., it cannot be denied that assurances of the kind required ure not forthcoming.
"The militury suthorities are definitely of the opinion that an Anglo-Tndian unit would
not constitute an accession to the fighting capacity of the Army in India of such
military value as to justify the acceptance of administrative difficulties and special
arrangements, while such & proposal would involve a serious departure from that
thomogeneity which it is the object of good military organization to ensure. This
«opinion the Secretary of State and the Government of India have found it impossible
1o challenge, and they, therefore, regret that the proposal must be rejected.”

Sir, I stand here todany and state—the Army Secretury can correet me
if I am wrong—that the Secretary of State, in his reply to the Government
of Indin did support our demand for an Anglo-Indian unit either infantry
or battery, but it was the Army Council in India that turned it down—and
why? With the record of military services we have given to the British
nation, and the record of dogged loyvalty with which we have followed you,
awhat is the reward we have got? A flat “‘no’’. Is that the reward we
«deserve after hammering at the door of the Army for over 100 vears? " 1
repeat the Secretary of State did support the requost made by the Deputa-
tion: and it was the Army Council in India that turned it down. And
why?  Munshi Iswar Saran today said that it was a superiority com-
plex. And I would state here, on the floor of this House, that there is no
<department of the Government of India in which there is that racial pre-
judice, that superiority complex, more murkedly demonstrated than in the
Army Department (Heur, hear). I myself have had that experience in the
Army. I have undergone the suffering, and even today nothing is done to
minimise this purely imaginary disparity., and let it be said now to the
giscredit of the Army Department that it js entirely responsible for our
ostracism from the Army. Sir, I talk in no idle words. T am trying to
spenk dispussionately, but it is dificult for me to do o, in the fuce of the
return which the Angle-Indian community has received. T am now told
the Government arve prepared to grant fucilities for the emplovient of
Anglo-Indians in certuin civilian seetions of the Arny. 1 desire to tell the
Army Department, if that is all they can offer our men then they can
keep thosc appointments.  What is our position in the Army? Wae have
‘been told that the Anglo-Indians form the backbone of the Auxiliary Foroe.
es ;. we form today theg, buckbone of the Auxilisry Foree and. for the past.7Q

~
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years have been the main stay of the Old Volunteer Force snd the Indian
Defence Force and we are told, in the same despatch, that,

“The Auxiliary Force in the past has owed no small share of its success to its
Anglo-Indian members, and the Government of Indin are themselves convinced,that
its present organisation provides the best means of satisfying the military aspirstions
of the community on the lines that are most acceptable to tﬂemne]ves and of the greatest.
use to- Government.”

Now, Bir, I tuke my stand on that. If I am fit for the Auxiliarv Foree
why am 1 not fit for the regular Army? 'The Indians nre demanding
larger share in tho Army, I demand the same for my comnunitv, You
must make a beginning, and I feel 1 must tell vou that it is not fair when
uging us in the Auxiliary Foree in such large numbers—where we have
heen so great a success—to insult us by saying, we would noi constitute
an acoession to the Army in India.  The Auxilinry Foree consists of nearly
30,000 ; of which over 20,000 are Anglo-Indians and yet how many Anglo-
Indians arc given Commissions in this Force? Are we unfit to officer
these battalions? In the 1925 deputation we asked for more ecommissions..
What is the rt‘p]y thut we got?

“Commissions are granted strictly on the merits of the cundidates and no departure
from this svstem cun be contemplated.”

Sir, when Mr. Jinnah and the Opposition Benches stood up last vear and
nsked the Government Benches to increuse the number of Indians as
officers in the Army. the Arny Member did not give him this reply—on
the contrary the mnnber has been inercased. ng recommended in the
Sandhurst Report.  But to us, after 60 or 70 vears of faithful service in
the Volunteer Force, the Indian Defence Force and today in the Auxiliary
Foree, we nre told that, if the Officer Comimanding considers you fit to be
promoted, vou may be promoted; they eannot depart from thig svstem.
How long. 1 axk. will thig state of affairs continue? But lot e assure
this House our lovalty wns not bought and it can never be bought for it is.
inherent in us, It was our duty to our King and country that muade us:
play our part in the past ps in the present and pot an insignifiennt one.
You recognise that we ure the buckbone of the Auxiliary Foroe, and in the
next breath, you deny, us any place in the regular Army of Indin. Is this
logical? Ts this consistent? Then again, you refer to army traditions
which we are snid not to possese.  What are the army traditions today?
The Great War killed these to o large extent. Today nany of your officers
coming to Inda belmg to families without any army record or traditions
whatevor,  There is thercfore no ase talking of such qualifienticns.  You
have given very few opportuntities 1o Anglo-Indinns in the Auxiliary Force.
for when e usk that our claims be further recognised in the commissioned
vunks, you turn them down. When we ask vou to take them into the
regular Anny, you deny us this right, exeept on impossible terms.  How
long does the Army Seeretary think he enn continue this practice? You
are syrely not surprised when I tuke my stand in this House and suy that
I support the motion refusing this demand, as a protest against the policy
of the (Government? Sir, T do so with every sense of responsibility, and
I do so with all the emphasis at my command. Let the Army Becretary
realise it. Have you not made use of the Anglo-Indian community since
the time you came to India and before you had managed to secure the
allegiance of the martial races of today? Have we cver failed you, no
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watter when and what the call to us was?  Will the Army Secretary deny
the truth of these statements?

Mr. K. Ahmed: You were not then in existence at all.

Lieut.-Oolonel H. A. J. Gidney: From carly John Company days till to
date, whenever there has Leen trouble, you have always depended on us.
‘Recently you have always used the Auxiliary Force to quell railway strikes
and other civil disturbances and have. in this way, placed us in open hosti-
lity with Indians, with whom we have to work side by gide the next day.
Have you ever considered what is the price or sacrifice we have paid for our
loyalty to the Raj and how our future generations will suffer in consequence?
“But we have never failed you and yvou know this. 1 am not Largaining for
my loyalty but I beg of the Ariny Department not to play with it in this
callons mannor, 1t is ungenerous of you to treat e iike this. It is dis-
tinetly discreditable to you to deny us the little niche we ask in the mili-
tary organisation of the regular Army.  You ray Anglo-Indians nre ndmitted
into the Dehra Dun College.  But does this satisfy the requircments of the
community. Do you think there are not members in iy comimunity who
are as eapable to fill the position as any British or Indian officer in the
Army, surely we are not so bankrupt in martial instincts and traditions?
During the war, when you required men, we gave our thousands of men
who huve shown their martinl instinets.  But today these services are com-
pletely forgotten and we ure denied admission in the Armiy, except ns
subordinute clerks or overseers or artificers.  And having placed us there.
you think you have done mighty well for u community which has at all
times loynlly stood by, you and helped you. 8ir, T maintain such a return
stands to the discredit of the Army Department. To treat s community,
which has always been loyal to the Government of India and to our King,
in this way, is distinetly un-British. I eall it an act of ingratitude and
look upon it as an ugly spot in the ndministration of the Army in India.
Does the Army Depurtment reulise that, when the community stood by the
Britisher it did not expect nor ask for any return but it did not expeet to
Tecejve such callous treatiment as its only reward. The Britisher musat not
forget that we are his offspring, and as such on him rests a sacred duty—the
‘protection of our future. It is & moral obligntion we demand from him and
he cannot, as a Britisher, deny this to us at the present juncture. We
.demand a suitable place in the Army in India. Give us an Anglo-Indian
battery, an arm of the nrmy in which we have distinguished ourselves, or
‘allow us to enter all ancillary branches of the army on an adequate salary.
‘Burely T am not asking too much, in view of the cry for Indianisntion of the
Army and retrenchment in Military Expenditure? 8ir, T stand here today
to support this motion.

Mr. Gaya Prasad Singh: Sir, I should like to add one or two words to
this debate. When my Honourable and gallant friend Colonel Crawford
-constituted himself as the apologist of the Army Department, 1  thought
he was overdoing his part. FHe was protesting too much as it werc. What
was the upshot of all that he said? The powder and shot which he wusted
eame only to this, that the Government, that the Army Departinent, has
been doing enough for Indians in the wav of training them to take their
rightful place in the military service of their country. But what in fact
have the Government been doing? They have established one military
college at Dehra Dun which is a military college only in name. Sotne yearx
back, some of us had the privilege of witnessing that institution, and we
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were surprised to be told that riding nnd shooting were not taught in that
college nt that time. 1 do not know if that sort of training: hids wince.been
instituted there or not, 1 hope it has now been instituted. We want
military nstitutions to be multiplied in this country. ' S
Now, Sir, my Honourable friend went on to speak about the Air Foroe,
sad he joined issue with my Honourakle friend Mr. Arthur Moore. On
this mattor 1 have already spoken at some length in the course of the general
‘budget discussian, and I quoted some military suthorities to show that,
with the establishment of the Royal Air Force, and the expansion of military
aircraft, it was possible tc effect some saving in military expenditure so
far as ground troops were concerned. In reply, on that occasion, I under-
stood my Honourable and gallant friend Colonel Crawford conceded that
point ; but I was surprised to hear this morning that he had again veered
round to his old position, namely, that it was not possible to effect any.
considerable saving in militarv expenditure with the expansion of the air
forces.

Oclonel J. D. Orawford: 1 do not think T guve that impression. My
whole point was that we must remember the limitations of new weapons
having regard to our particular problem of defence.

Mr. Gaya Pragad 8ingh: I stand eorrected. Then, Sir, it is cast in our
teeth that we cannot make much advance in our politieal life so long us we
do not have a national Army; and when we go round snd ask that we should
be given our rightful place in our Army we are told we are not fit as yet to
take our rightful place there, We are, in a way, moving in n vicious circle,
and this was clearly pointed out by no less a personage than Tord Rawlinson
whon he said :

*‘The trouble is that the solution of the political problem, in so far as the self-
government of India is oconcerned, is and must always be, directly dependent upon
the military problem; that is to say, it is impossible to envisage a self-governing India
withont an Indianised Army. The process of Indianisation sl(?fsl.he; Army must procesd
extremely slowly if it is not to prove a complete failure. On the other hand, the
pressure which has been, and is being exerted by the Swarajists and the views of many
of the more moderate politicians who look to self-government in eight or ten years’
time, will probably force the political side of the problem to proceed more rapidly than
the military side can ever hope to proceed, and the supreme difficulty, therefore, arises
of keeping these two processes of development at anything like an even rate of sdvance.'

The result is, as I have said, we are proceeding in a vicious circle. We
cannot make any advance in the political sphere becanuse we are told that
we are not fit for it so long a8 we are not fit to take charge of the Army
and tho defences of our country. When, on the other hand, we claim that
we should Le given a proper place, our rightful place, in the military service
of our countrv, we are reminded that the time is not yet ripe for that.
The whole groundwork, the whole outlook of the Ariny and of the Govern-
ment of India, is one of distrust. In this connection, Bir, I would refer
to only one quotation from a book written by a high military authority,
and that is ‘‘Forty-one Ycars in Indin’’ bv Earl Roberts. This is what he
says. It reveals the mentality of the military authorities and the Govern-
ment of India. At page 583 Lord Roberte says as follows:

“Indian soldiera. like soldiers of every nationality, require to Le led; and history
and, experience teach us that Eastern races (fortunately for us), however brave and
accustomed to war, do not possess the qualities that go to make leaders of men, and®
.that. native officers in this respect can never take the place of British officers,”
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Sir, that expression in parenthesis *‘fortunately for us’’ revenls the mentulity
of our British fellow-subjects. The wish is father to the thought.

Mr. K. Ahmed: It goes agminst you!

Mr. Gaya Prasad Singh: Sir, the British Government have very con-
“veniently divided India’ into martial and non-martial races. Lord Roberts
himself on the next page saye:

*| have no doubt whatever of the fighting powers of our best Indian troops; I hawe
& therough belief iu,’ und admiration, for Gurkbes, 8ikbs, Dowrss, Bajputs, Jats snd
selected Muhammadans.”

Mr. A. Rangaswami Iyengar: Selected Muhaminadans?

Mr, Gaya Prasad Singh: That is what he says ‘‘selected Muham-
madans ',

Mr. XK. Ahmed: Pathans.
Mr. A. Rangaswami Iyengar: Not Kabeer-ud-Din!
Mr. Gaya Prasad 8ingh: Well. Sir, at page 532 Lord Roberts says:

“No comparison can be made hetween the martial value of a regiment recruited
amongst the Gurkhas of Nepal or the warlike races of Northern India, and of omne
recruited from the effeminate peoples of the south.”

This indicates, Sir, that, for their own purposes, they have divided India
intc what they call martial races and effeminate races. Now as regards
the Rajputs, none will deny tho claim of the Rajputs to he one of the
military races according to the authority which I have just quoted. But
let me analyse the pogition of the Rajputs in the composition of the [ndian
Armiy. I asked & question, Sir, on this subject on the 10th March, 1928,
and in reply, the Army Secretary furnished me with o statement giving
the composition of the Rajputs ss combatants in the Indian Army. I
will not read the whole of that statement but I will merely give the gist
of it. In the Punjab, in the year 1918, there were 4,320 Rejputs; in 1927
there were only 1,248 Rajputs. In the United Provinces, in 1918, there
were 21,726 Rajputs; in 1927 there were only 8,808 Rajputs. In Rajputana,
in 1918, there were 6,847 Rajputs, in 1927 there were only 2,527 Rajputs.
In other districts, in 1918, there were 8,171 Rajputs and in 1927 there
were only 888 Rajputs. The total comes to this: in 1918 there were
35,564 Rajputs, while in 1927 there were only 7,800 Rajputs, showing a
progressive decline in numbers.

Oolonel J. D. Orawford: Surely in 1918 the whole Army was mobilised
for War and we had a much lurger number ot troops than we have toduy?

Mr. Gays Prasad Singh: I should like to ask the Honourable the Army
Bacretary as to why recruitment is being confined to trans-Frontier people,
“and men of non-Indian or extra-Indian areas—for example, the Gurkhns
of Nepal and people like the Afridis and others, while recruitment to the
Indian Army from India itself is being-discouraged- Now there are whole
.areas, as I said, like my own Province of Bihar and Orissa, where recruit-
ment har heen totelly discontinued. There are slso arcas like
Mudras, i T remember aright, and Bengal, where recruitment
to the military service has .been ' prohibited. T .will . only BBV
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this, that the Indian Army has been kept to dump down the
surplus  population of England, and this is not my view .cnly.
This is the view of Sir Lepel Griffin who once said: ‘“We must send our
superfluious boys ag we cannot find u career for them at home.’’ Ag I was
ssying, the whole military policy is saturated with the spirit of distrust,
and we cannot get the Government to do anything effective for us so long
as that spirit of distrust lusts. T will only add that the conception of cur
policy on the North West Frontier is ulso such as to call for a word of
“protest. As T eaid in the course of my speech the other day, the whole
policy is such as to consume a huge part of our expenditure on the Armyv
Budget. This is the policy which was outlined by l.ord Curzon ghout
the vear 1904: Heo said: ' '

“I spuke last year about the increasing range of our responsibilities in Asis: and
a good deal has happened in the interim to point those remarks. My own view of
India’s position is this : she is like o fortress with the vast moat of the sea on two
of her faces, and with the mountains for her walls on the remainder. But beyond
those walls, which are sometimes of by no means insuperable height, and admit of
being easily penetrated, extends a glacis of varying breadth and dimensions. We do
not want to occupy it. but we alsp cannot wfford to see it occupied by our foes. We
.are quite conteni to let il remain in the hande of our allies and friends; but if rival
and unfriendlﬁ influences creep up to it and lodge themselves right under our walls,

we are compelled to intervene, because a danger would thereby grow up that might
one day menace our security. This is the secrst of the whole position in Arabia,

Persia, Afghanjstan, Tibet and as far eastwards as Siam.”

Now, Bir, the Army in India is kept up to that standurd, namely. that it
must be in a position to deal with any sort of disturbances that might nrixe
sn those neighbouring oountries. The huge expenditure of the Army in
India owes its origin to the amalgamation scheme of 1859 when the
Fast India Company gave place to the British Crown. At that time the
Army in India, as well as the Army in England were amalgamated into
.one organised whole, and since that time our expenditure on the Army had
‘tn keep pace with Lhe growing demands of the Army in England. Let us see
in this connection what Japan has done. I will not burden my e¢peech
with quotations—I will just conclude with one little thing. At page 169
-of the Japan Year Book for last year it will be seen how Japan has tried
1o evolve her military poliecy and how her polioy has been modelled in mder
to creste & national army and the whole nation is kept in training and in
sams. But, here, as I said, the whole thing is saturated with distrust
and it is for this reason that we do not seem to make any progress; and so
Jong as this state of things lasts, we shall not be justified in allowing the
military expenditure to go without a word of protest: and with these words
1 cppose the Demand.
An Honourable Member: I move that the question be now put.

Mr. Rajivaranjan Prasad Sinha (Patna cum Shahabad: Non-Muhuam-
‘madan): 8ir, T should like to associate myself with the opposition to this
Demand and to state very briefly my reasons for doing so. T consider tho
attitude of Government in the matter of Indianisation of the higher ranks
«of the Armay to be not only profoundly disappointing but a real and very
definite menace to .our future pPogress. T consider this attitude to he
-a far greater menace to our aspirations than even the appointment of the

3 P Simon Commission. After all, the appointment of n handful

" of Britishers to settle our political destinies ia mrerely absurd:
but this is different, this is much more gerlous. Tf the one is an insult,
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the other is real injury—an injury to the vital interests of India, wnd if
I may be permitted to say so, to the vital interests of the British Empire
a8 well. Now, Bir, what is the situation with which we are confronted to-
day? The situation is, shortly, this: At thé present pace at which the
Indianisation of the commissioned ranks of the Army is proceeding, it will
take hundreds of years before the army is completely nationalised. Now,
Bir, the most ardent well-wishers of the British Empire—and I should like
to count myself among the number—would hesitate to assess the life of
the Empire, as at present constituted, at hundreds of years; and so it
comes to this, that if the present policy is persisted in, there is no hope
of our ever obtaining a complete or even a subatantially complete measure of
Indisnisation. I submit, Sir, that that is the situation which faces us to-
day. There is no doubt that we have come to a complete deadlock on this
.all-important question, After constant and repeated pressure from thia House
the Government appointed a committee, known as the Indian Sandhurst
Commitiee, composed of very distinguished and well-balanced men. The
Committee produced a very valuable report after making exhaustive
inquiries, and a very complete survey of the whole situation. I venture to
submit 8ir,—and I do so without fear of contradiction—that the labours
of the Committee represent the best effort that was ever made by anybody
or by any Committeo to solve this question of Indianisation., The Com-
mittee put forward a 25 years’' scheme for progressive Indianisation, fixing
the limit at 50 per cent. Indian officers at the end of that period. The
scheme did not go beyond that. Now, Bir, can there be a more moderate,
8 more reasonsble scheme than this? Yei the Government turned down
the main recommendations of the Report, and instead of adopting a well
thought-out, progressive and definite scheme, leading up to a definite
objective, as outlined in that Report, they have reverted—or rather stuck—
to the old, old policy of drift, giving away a few more crumbs, and regal-
ing us here with vague talk of future hopes and Imperial difficulties—-the
usual stuft with which this House is entertained from time to time Ly the
Army Becretary.

Now, Bir, this is the deadlock at which we have arrived. It seems—
for the time being, at any rate—that the bureaucratic gardener has snceeed-
ed in cheating the blossom of its fruit, to use the metaphor used by the
Leader of the Opposition the other day. But may T submit, Sir, that this
demand for Indianisation ia somewhat different from the other hardy
apnuals that ecome up before this House, It has this difference, I think,
that it has been nourished and fed, not so much on speeches and debates,
not even on the mistakes committed by Governmrent, but on red blood—
on the rich red blood of India’s sons, shed in the defence of the limpire
on three continents; and history tells us, Mr. President, that there is no
gardener in the world—nol even the bureaucratic gardener—who is clever
enough to deprive the blossoms of this tree of their ultimate—their in-
evitable fruition.

Sir, I do not wish to pursue the metaphor further, but I should like to
emphasise that no nation has yet succeeded in strangling and suppressing,
for all time, the natural craving of another nation to bear arnrs and to fit
‘itaelf for self-defence. I wish Honourable Members opposite eould. realise
this and give up trving, if for nothing else, at least for the sake of their
-own good name and for the snke of that much-talked-of declaration of
1917, which, it seems to me, our rulers have got into the habit of repeat-
ing as a sort of charm or Maniram to exoroise all hostile criticism. I may,
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however, assure Honourable and distinguished gentlemen opposite that,
so far as this side of the House is concerned, we have ceased to enthuse.
. even if we over did, over the words of that pronouncement; in faot, we
have begun to feel rather amused at the solemn manner in which reference
is always made by our rulers to that very famous declaration. Bir, I do
not wish to detain the House longer. I oppose the Army Demand, and
_trust that all sections of the House will unite in throwing it out.

Several Honourable Members: Sir, the question may now be put.

Mr. G. M. Young (Army BSecretary): Sir, I have spoken already on
the general military policy of Government, in the course of this debate, and
although a number of speeches have been nrade since then, I do not think
that very much fresh ground has been traversed, or that very much has
been said which is not covered or met by what I said in my speech yester-
day, or by what I 3aid in my speech in the Army Department debate lnst
year. I propose, therefore, not to weary the House with a long speech now,
but to econfine myself simply to answering one or two specific queations
that have been put to me in the course of the debate.

I listened with great attention to the discussion which took lace
between that distinguished ex-Flying Officer, Mr. Arthur Moore, and that
distinguished ex-General Stuff Officer, Colonel Crawford, on the compara-
tive merits of the air arm and of ground troops. 1 have heard discussim-
on very similar lines in high military circles, and I can assure the Hcuse
that the question is always before us. The exact extent to which air forces
can displace ground troops in the defence of this country depends on a

" variety of local considerations. I cunnot give my Honourable friend M:.
Arthur Moore the definite assurance which he requires that there will be,
“within & year or so from now, a radical change of policy; but I would point -
out to himr that the renovation of the whole of our fighting squadrons with
the latest types of machines, with far higher power and ceiling than the
present machines possesa, and the introduction, at the same time, as an
oxperimentnl measure, of troop-carrying machines in the course of the next
vear or two, will necessarilv cause our experts to conmsider whether the
whole relation of the two arma to each other will not require revision. As
regards troop-carrying machines, my friend Mr. Arthur Moore urged the
wdoption of three.engined seroplanes as against two. I know, Sir, that
- there are advocates of three-engined aeroplanes, but there is no trree-
engined service machine existing at the present moment even in Englind.
The instance that he quoted of the machine that came down in Afghanistan
the other day does not support the three-engined machine as againsi the
two-engined machine. The reason why that machine caore down was
that water which was in the petrol froze, and however many engincs there
had been, the same thing would have occurred. the machine would have

come down.

Then, Sir, as regards the renewal of our fighting squadrons, my friend
Mr. Arthur Moore drew atteniiom to the speech of the Air Minister the
other day, from which it appeared that, ai the end of this year, .all tha air
squadrons on the British establishnvent will be armed with the latest tvpe
of machines, with air cooled engines. except for four out of the ecight
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squadrons in India. That is true, Bir, and those four squadrons will be
re-fitted in the following year. The reason why we are not renewing all the
vight squadrons together, is that it would be a most uneconomical thin

to do. We should suddenly have to scrap the whole of our front line :mg
reserve machines; it would be impossible to find & market for them, and
we should have to spend enormous sums on the new mrachines. By hold-
ing up the re-equipment of the four squadrons for one year, we shall be
able to use as reserve the machines of two squadrons, 1 think, that have
been refitted this year; and we hope also to be able to get something back
on those machines by selling them for instructional purposes later on . . .

/
Pandit Hirday Nath Xungru: May I ask whether the Honourable
Member can be heard at the Reporter’s table?

An Honourable Member: Louder please.
Mr. President: Order, order.

Mr. G. M, Young: I now come, Sir, to my friend Dr, Moonje. When-
ever I hear him speak on army matters I find myself in a quandary. be-
cause there is hardly anything that he says on the subject with which I
#m not, in principle at any rate, in agreement; and it is always a mystery
to me how it is that we find ourselves walking into opgzsite lobbies at the
end of the debate. With everything that he says about improving the
standard of education, and inculeating a patriotic and martial spirit a.nong
the educated youth of this country, no one can but agree. He has naked
e four specific questions and has kindly given me n copy of them. His
first question is: what lead has the Government of India given to T.ocal
Governments, or proposes to give them, as recommended by the Skeen
Committee? The answer to that question is the Resolution which was
moved by my Honourable friend himself in the House the other day and
acoepted, subject to an amendment moved by my friend Colonel Crawford

Dr. B. 8. Moonje: That was my lead; but I want to know what lead
the Government of Tndia themselves have conceived and given to Local
Governments. '

Mr. G. M. Young: This is the answer to his question, what lead has the
Government of India given or does it propose to give to the Local Govern-
ments. My Honourable friend is a great admirer of the public sshool
systent. T understand that he intends to introduce something of the kind
in his own province. If 80, I can only say ‘‘more power to him'’. I would
point out that, by accepting this Resolution, the Government of Indin have
committed themselves to take steps in the proyinces which are under their
immediate eontrol to introduce compulsory physical training and ganves.

Dr. B. 8. Moonje: And drill.

Mr. G. M. Young: Which are beyond anything that is done in public
schoola in England. because there, although games may be in ocertain
schools, to all intents and purposes, compulsory, the compulsion emanates.
not from the Governmrent, not always from the educational authorities.

D2
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but most frequently from the boys themselves. This also I think answers
question No. 4, which refers to the starting of rifle clubs in connection
with schools and colleges. My Honourable friend ie aware that our Uni-
versities have their cadet corps like Universities in QGreat Britain, and
Government are committed to a policy of increasing those cadet corps to
their natural limits. They have also commritted themselves to encourag-
ing rifle practice on miniature ranges in the territories under their im-
mediate control. '

My Honourable friend then asks me if Government propose to r}me
various technical units in connection with the Territorial Force—air for:e,
artillery, tank corps and other sections,—on the same lines as exist in the
Auxiliary Force. There are no air force sections, I think, in the Auxilinry
Force. My Honourable friend knows that the urban units, which have
been started in the Territorial Force, are supposed to be the ecountar-nart
of the units of the Auxiliary Force. They have the same type of training
and they will be recruited, we hope, from, generally speaking, the sanre
class of persons as those who serve in the Auxiliary Force. Those units
have just been started. I am sorry to say that, so far, the response in the
shape of recruits has not been very rapid or very encouraging. But, I hope
that sufficient response will come soon, and that we shall shortly Lave «ffi-
cient territorial urban units. When we do have them, there will arise the
question of introducing other arms, more technical arms. Until the expori-
ment has proved eo far a success, that you have efficient infantry unita,
I think it is premature to talk about starting other units. As my Honour-
able friend knows, we have taken steps to start air units and engineer and
artillery units in the regular forces. . .

Dr. B, 8. Moonje: My point was this. As there are so many different
sactions such as the artillery, air force, eto., in connection with the Officers’
Training Corps in England, do Government propose to start such units in
connection with the University Training Corps here?

Mr. G. M. Young: And if so, how soon? My answer is that until
the Territorial infantry units have become a success, the question of nnits
of other kinds cannot arise. Even the provinecial Territorial battalions
have not yet reached a standard of efficiency which would justify the ex-
pense of starting technical units, such as artillery units and air squad=ons.
Mv Honourable friend also asked whether the military schools and colleges
that are existing and are shortly to be started, will be kept open fir ad-
miss’on to all bovs who may care to join thom, irrespective of what he
calls the artificial distinction of martial and non.mrartial races. The Dehra
Dun School, as he knows, is open to candidates of any class or creed. My
Honourable friend said, yesterday or today that he looked forward to
bania officers. Bir, there are already bania officers with the King's com-
mission in the Indian Army. T know, at least, of one who passed through
Dehra Dun and 8andhurst. The other schools to which reference has been
made in the course of this debate, the King George's Roval Indian Military
Schools, are for the sons of Viceroy’s commissioned officers, non-commis-
sioned officers and men of the Indian Arory. The Kitchener College will
be a training institution for persons alreadv serving in the Indian Army.
So, colleges of that type will be confined to the same classes as are recruited
in the Army. Colleges of the Dehra Dun type, and I hope more of them
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will come into being, will be open to all classes. I think that covers my
Honourable friend’s questions.

I now come to my Honourable friend Mr. Roy. He apparently took
exception to a statement that I made that the eight units could not be
Indianised in under 22 or 23 years, and seemed to regard that as a very
slow process, compared to what is recommended by the Bkeen Committee.
My only point in stating that it will take 22 or 23 years, was that it Lakes
at least that time before any officer, British or Indian, can reach sufficient
seniority to commund a regiment. The officer establishment in no regiment
can be completely Indianised until an Indian has reached the command of
the regiment. Under the Indian Sandhurst Committee’s proposal, what-
ever the number of units that were Indianised (and that would depsnd on
how many candidates were forthcoming), in none of those ugits would vou
have a completely Indianised officer establishment in 22 or 23 years, be-
cause it was an essential part of the Indian SBandhurst Committee's r=com-
mendation that British and Indian officers should serve side by side in the
same units. So that, under their recommendations, at the end of 22 or 28
years you might have, you would have, units commanded by Indians, but
you would not have units in which all the officers were Indians. Under the
system which Government propose to continue, which is the principle of
the eight units (it does not mean necessarily sticking to eight units, it is.
simply adopting the principle of Indianisation by units), under that system,
at the end of 22 or 28 years, you would have several regiments with &
completely Indian officer establishment. My Honourable friend raised the
question of a civilian Army Member, and smd rlght.ly that this was a sub-
ject which he had no doubt would be considered by the Indian Statutory
Commission. But what he forgot to say was that tl{em is on record a pro-
nouncement of this Honourable House on the question of a civilian Army
Member. A Resolution to the effect that there should be such a Member
"was brought before this House by Sir Sivaswamy Aiyar in March, 1921,
and was negatived without a division. That is the only recorded pronounce-
ment of this House on the subject.

I come now to my Honourable friend Munshi Iswar Saran. He asked
me two questions. The first was—what are we doing to reach the good
officer material which we all admit exists in India. 8ir, we have adopted
all tho recommendations of the Indian Sandhurst Committee in this respect,
and put them into force. We have given the very widest publicity 1o the
syllabus for the examination, and to the terms anrg oonditions of service im
the Indian Army. That we have been successful is evidenced by the fact
thnt we had, before the first examination which was held last November—
the first examination under the new rules—between 700 and 800 applica-
tions for the syllabus from every part of India. It is perfectly clear to me
that there is no part of India in which the intelligentia are unaware of the
openings offered in the Indian Army for Indians. Not only that. We have
got into touch with the Universities with a view to starting a propagands
campaign among the students there. My Honourable friend also said that,
if the conrpetition were thrown open, he would undertake to produce 200
candidates. T think I heard him correctly. The competition is open, 8ir,
and for the last half-yearly examination we had 117 candidates, so that in
the whole vear we mav expect about 284. If my Honourable friend can
produce another 200, I shall be very grateful to him. I cannot under-
stand what his grievance is against Government and what he means by
suggesting that the competition is not thrown open. The competition is
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thrown open to everybody, and those who qualify at the examination pass
into Sandhurst, Woolwich or Cranwell as the case may be.

There is only one other point on which I should like to touch, in con-
neotion with the Indian Sandhurst Committee’s Report, and that is a
question which my Honourable friend, Dr. Moonje, gave me, and which I
overlooked just now—when did we propose to establish a mlitary coliege
in India? This is going back over very old ground, but as my Honourable
friend has put me this specific question, I had better restate the poaition.
The Indian Bandhurst Committee, as we all know, suggested that the
college should definitely be established in 1988. The reason why they
suggested thaf, partioular year was that, according to their time-table for
expansion of the number of vacancies to be offered, if those vacancies were
filled with qualified candidates, by 1988, there would be, on the one hand, .
more candidates than Sandhurst could accommodate, and on the other
hand a sufficiency of candidates to justify the founding of an Indian mili-
tary college. Government, as I said last year, entirely acocept that posi-
tion. When we have that number of candidates, the question of catab-
lishing an Indian military college will undoubtedly arise. What we cannot
do is to prophesy that that event will take place in 1988. I have never
been able to understand what Honourable Members want, nor how we have
turned down, as they say, the recommrendations of the Sandhurst Crm-
mittee in this respect. We have started this year with exactly the number
of vacancies for S8andhurst which the Committee recommended. We have
never, up to this moment, succeeded in obtaining the full number of candi-
dates for the vacancies at Bandhurst. All we say is that we are not going
to raise the number above 20, above the initial recommendation of the
Indian Sandhurst Committee, until we get something like 20 candidates.
The Committee, on the other hand, postulate 20 this yvear, 24 the next

year, 27 the néxt year and so on, subject of course to suitable candidates
being forthcoming . . . . .

Dr. B. 8. Moonje: If sufficient eandidates have not been forthcoming,

will Government undertake a propaganda among the colleges and
students?

Mr. G. M. Young: I have already told the House that we have under-
taken propaganda among the students. That is exactly what we are
doing. We have given the very widest publicity we can and we are trying
to get the men. That is what Honourable Members do not appreciate.
I do not think I have anything more to say except . . . .

Dr. B. 8. Moonje: There is one part of my question which remains
unanswered. That part of the question is that if the people themselves
start rifle shooting clubs in connection with the schools and colleges, will

Government give facilities and encouragement. That remains unanswer-
ed yet.

Mr. G. M. Young: Sir, T have only one word more to say. I heard with
distrese the passionate harangue delivered by my Honourable friend
Colonel Gidney just now. Everybody knows, I think, how whole-heart-
edly and disinterestedly he has worked for his community, with o
great measure of success; and I cannot help feeling that it is a pity that
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he should advance his views in this House in the language of passion and
hyperbole. No one would suppose, from the way in which he addressed
the House, that his sole grievance was the failure of Government to
organise 8 combatant unit of Anglo-Indians in the Army. Now, B8ir, I
very much regret that Government are unable to organise that unit. But
there are communities in India, more numerous than the Anglo-Indians
and with equally martial traditions, who are in the same predicament.

Dr. B. B. Moonfe: And equally loyal 1o,

Mr. G. M. Young: He referred to famous soldiers like Colonel Skinner,
‘who were Anglo-Indians. No one would suppose, from the way he talk-
ed, that Anglo-Indians are eligible for commissions along with Indians
in the Indian Army. If they belong to the domiciled community of
puré Europeans, they are eligible for commissions in the British Army
as well; and what is more, special facilities have been given them to sit
at examinations in India, in order to spare them the trouble and the
expense of a vovage to England. T feel that I must repeat my regret
that my Honourable friend should have pleaded hir cause in so exagge-
rated and angry n manner.

Dr, B. 8. Moonje: Iz there no reply to my question?
(No reply was given).

Mr. President: The question is:

“That a reduced sum not exceeding Rs. 5,35,800 be granted to the Govel:nor General
in Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1930, in respect of ‘Army Department'.”

The Assembly divided:
AYES—44,

Abdul Aziz, Khan Bahadur Mian. i Lall, Mr, 8,
Alexander, Mr, William. | Lamb, Mr. W, B.
Allison, Mr. F. W, Lindsay, Bir Darcy.
Ashrafuddin Ahmed, Khan Bahadur Mitra, The Honourable Sir Bhupendra
Nawabzada Bayid. Nath,
Bajpai, Mr. G. 8. Mitter, The Honourable Sir Brojendra.
Bower, Mr. E, H. M. Moore, Mr. Arthur.
Bray, Bir Denys, Muhammad Nawas Khan, Sardar
Chalmers, Mr. T, A, Mukharji, Rai Bahadur A. K.
Chatterjee, the Revd. J. O. Mukherjee, Mr. 8. O,
Coatman, Mr. J. - Rainy, The Honourable Sir George.
Cocke, Bir Hugh. Rao, Mr. V. Panduranga.
Cosgrave, Mr. W. A, Rsu, Mr. H. Shankar.
Crawford, Colonel J. D. Rau, Mr, P, R.
Crerar, The Honourable Mr. J. S8ams, Mr. H A,
Dalal, Bardar 8ir Bomanji, Schuster, The Honourable Bir George.
French, Mr. J. O Bhillidy, Mr. J. A.
Gavin-Jones, Mr. T. Bimpson, Bir James,
Ghazanfar Ali Khan, Mr. Bingh, Rai Bahadur 8, N:
Hira Singh. Brar, Sardar Bahadur, Btevenson, Mr. H. L.
Honorary Captain. Bvkes, Mr. E. F.
Jowshir Singh, Bardar Bahadur Webb, Mr. M.
Bardar. Yamin Khan, Mr. Muhamimad,

Keano, Mr. M. Young, Mr. G. M
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NOES—#1.

Abdul Matin Chaundh Maulvi. Lalchand Navalrai, Mr.
Abdullah Haji Kasim, Khan Bahadur Malaviya, Pandit Madan Mohan,

Haji. Mehta, Mr. Jamnadas M,
Acharya, Mr. M. K Mitra, Mr. 8. C.
Aiyangar, Mr, C. Duraiswamy. Moanje, Dr. B. 8,
Aney, Mr. M. 8, Mukhtar Singh, Mr.
Ayyangar, Mr, M, B. Sesha. Munshi, Mr, jehmgi.r K.
Belvi, Mr. D, V. Mortuzae Saheb Bahadur, Maulvi
Bhargava, Pandit Thakur Das. Bayyid.
Birla, Mr. Ghanshyam Das Naido, Mr. B. P. °
Chetty, Mr. R, K. Bhanmukham. Nehru, Pandit Motilal.
Chunder, Mr. N, O, ’ Neogy, Mr. K. C.
Das, Mr. B. Phooﬁnn, Brijut T. R.
Das, Pandit Nilakanths, Purshotamdas Thakurdas, Sir.
Dutt, Mr. Amar Nath, Rahimtulla, Mr. Faral Ibrahim,
Dutta, Mr. Srish Chandra. Ranga Iyer, Mr. O. B, -
Farookhi, Mr. Abdul Latif Saheb. Rao, Mr. G. Barvotham. :
Gidney, Lient.-Co'onel H, A. J. : Roy, Mr. K. C.
Gulab Singh Sardar. Roy, Rai Bahadur Tarit Bhusan.
Haji, Mr. Barabhai Nemchand, 8arda, Rai Sshib Harbilas,
Hans Raj, Lala. Sarfaras Hussain Khan, KEKhao
Tsmail Khan, Mr. Muhammad. Bahadur. .
Iswar Baran, Munshi. Bhafee, Maulvi Mohammad.
Iyengar, Mr. A. Rangaswami. 8hah Nawaz, M'an Mohammad,
Iyengar, Mr. 8, Srinivasa. 8ingh, Kumar Rananjaya.
Jayakar, Mr. M. R, Bingh, Mr, Gaya Prasad. .
Jinnsh, Mr. M. A, Bingh, Mr, Narayan Prasad.
Jogiah, Mr. V. V. Bingh, Mr. Ram Narayan.
Kartar Bingh, Sardar, Binha, Kumar Ganganand.
Kidwai, Mr. Rafi Ahmad, Sinha, Mr. Raiivaranjan Prasad.
Kunsra, Pandit Hirday Nath. Sinha, Mr. Biddheswar Prasad.
Lahiri Chaudhary, Mr. D. K. Tok Kyi, U,

The motion was negatived,

DenaND No. 76—NorTH-WEST FRONTIER PROVINCE.

The Honourable Sir George Schuster (Finance Member): 8ir, I beg
to move:
“That a sum not exceeding Rs, 1,02,24,000 be granted to the Governor General in

Council to defray the charges that will come in course of payment during the year
ending the 31st day of March, 1830, in respect of the ‘North-West Frontier Province'.'"

" Introduction of Reforms in the North-West Frontier Province on the Lines of
other Provinces.

Mian Mohammad Shah Nawaz (West Central Punjeb: Muhamma-
dan): Bir, I beg to move:

“That the demand under the head ‘North-West Frontier .Province' be reduced by
Rs, 100.”

The subject matter of this motion is the introduction of reforms in the
North-West Frontier Province on the lines of other provinces. Bir, &
friend of mine once gave me a description of a lobster. A lobster, said
he, is a red fish that moves backward. The North-West Frontier Pro-
vince is really the lobster of India. Ever since its separation from the
Punjab and the advent of the forward policy, the North-West Frontier
Province has moved backward. Homourable Members are aware that its
judicial administration, when it was part of the Punjab, was under the
control of the Chief Court of the Punjab, now elevated to the status of
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a High Court. Its executive administration was under the control of a
civilian of great experience, called the Lieutenant Governor, and now it
is in the hands of a Chief Commissioner. The Court of the Judiciul Com-
missioner, much inferior in rank to the old Chief Court, consists of two
Judicial Commissioners. In case of difference of opinion »n important
guestions of law and facts, the judgment of the senior judgu prevails as
there is no third judge. So far as the executive administration goes, the
military men have taken the place of the civilians. The Province has
been transformed into a vast cantonment. I know the Frontier Province
verv well. I have lived in that Province. My deceased father was the
leader of the Bar in the Dera Jat Division. I know almost all the
Khans of the Province. I know all the public men there. Whenever
they come to Lahore, they stay with me. We have always talked about
the conditions and state of affairs in the North-West Frontier Province.
I assure you, Sir, that T do not exaggerate when I say that during our
conversation about the Frontier Province I have seen tears in their eyes
and woe unto the Province when the sees tears of old men.

Mr. K. Ahmed: Why don't you go and live there?

Mian Mohammad Shah Nawag: Tt is impossible for me to live perma-
nently in a Province administered by the iron hand. It is a land where
no one can enjoy liberty of action and speech. I know I could not re-
main in that Province. T still hold landed property there. But I kpow
I shall never return to that declining land. Tt is bad for a province
whose sons shed tears over the unhappy plight in which they find
themselves.

Mr. X. Ahmed: Then, you are a self-interested person.

Mian Mohammad Shah Nawaz: The value of the property in the
Punjab and other provinces has risen tremendously. But price of lands
in the North-West Frontier Province has decreased because its adminis-
tration is so very unsatisfactory.

Mr. K, Ahmed: Is it because you hold lands there you say this?
Mr, President: Save me from my friends (Laughter)-

Mian Mohammad Shah Nawax: Well, Sir, the rich resources of that
province are not tapped, there is no encouragement for needed develop-
meut at all. The attitude of the Government is indifferent, if not callous,
towards the welfare of the inhabitants of that Province, We arn told
by our able and distinguished Foreign Secretary, the Honourable Sir
Denys Bray that the matter of reforms is under consideration. God
knows how long it is going to be under consideration, and when the con-
sideration will mature into a definite decision. The present state of things
is intolerable. I understand, however, that the Government have sug-
gested to the Royal Commission that the Frontier should be given the
moth-eaten Minto-Morley reforms of 1909. If it is true, it will certainly
talke nwav the earth underneath the feet of the moderates. I have no
doubt in my mind that this will give an opportunity to extremists to find
a favourable atmosphere in some carefully selected area to launch their
compaign of civil disobedience. I am not for civil disobedience. T will
advise people not to resort to civil disobedience or non-payment of taxes.
But I am constrained to say on the floor of this House that Indians feel
very much affected by the refusal of political reforms to the' North-West
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Frontier Province and they do think and believe that, after all, Govern-
ment are playing delaying tactics. Had the Frontier Province remained
part of the Punjab, there is no doubt that she would
have "enjoyed the benefits of the reforms. Its municipalities and dis-
trict boards would have enjoyed the benefit of the system of election
based on the broad franchise. I remember the famous minute of Lord
Curzon on the separation of the Frontier Province from the Pumjab. I
was then a young man. My father and I advised our friends the Khawa-
nins 1o oppose the separation as it was harmful to their best interests.
The Khans did not listen to our advice, and behold they have come to
grief. The people of the Dera Ghazi Khan district and of the Isa Khel
tahsil of Bannu district did listen to our advice and they refused to be
separated. Behold they are now in a prosperous condition, and better off.
It is reallv verv bad on the part of Government not to give reforms to
the Frontier Province and create a situation of desperation and despon-
dency.

Now, Sir, I remember a resolution was moved in the Punjab Coun-
¢il, 'n regard to the hurning question of re-amalgamation of the Frontier
Province to the Punjab. It was moved by my friend Malik Firoz Khan
Nnon. now the Minister for Local Self-Government. I say on the floor
of this House that we were told by a responsible official that the Govern-
ment of India were determined to give a Legislative Council to the Fron-
tier province, as good as we have in the Punjab.

8ir Denys Bray (Foreign Secretary): Which official made that pro-
mise on the floor of the House?

Mian Mohammad Shah Nawaz: I will not tell you his name. But I tell
you, Bir, that he was a responsible officer.

8ir Denys Bray: Did he say so publicly in the House itself?

Mian Mohammad Shah Nawag: It is in the Resolution of the Punjab
Council that the Frontier Province must be given a Legislative Counoil.
(Hear, hear.) The Punjab Council refused re-amalgamation simply on
the ground that the Frontier Province was bound to get a Council of their
own. The voting was taken mainly on the question of re-amalgamation
or geparate province with a separate Council.

Mr. M. A, Jinnah: And so did 8ir Denys Bray.

Mian Mohammad Shah Nawaz: I dare say he did then. He is a bit
changed now. Of course he must obey his master’s command. Anyway
he desires to give a Council of some kind, known to himself, to the North-
West Frontier Province.

8ir Denys Bray: That is all right.
Mr. M. A. Jinnah: Sir Denys Bray also recommended it.

‘Mian Mohammad Shah Nawas: He recommended of course. But h.e
is still considering his recommendations. Well, Sir, the Punjab Council
came to the conclusion that, after sll, it would be better to have a sggumte
North-West Frontier Province. The Resolution was carried. .The idea of
re-amalgamation was rejected, and the idea that the Frontier Province
must be given a separate Legislative Council was approved.
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Now, Sir, so far as this House is concerned, its verdict on the question
of introduction of full-fledged reforms is clear and emphatic. In 1921, Bir
P. 8. Sivaswamy Aiyer moved a Resolution in this House, recommending
to the Government to appoint & committee to enquire into the question
of reforms in the Frontier Province. In pursuance of that Resolution, s
committee was appointed called the ‘‘Bray Committee'’, over which our
most popular, and esteemed friend the Honourable 8ir Denys Bray, presid-
ed. The Committee came to the conclusion that reforms must be given to
the Frontier Province. It eame to the conclusion that the people of the
Frontier Province were intelligent people and capable of managing their
own affairs and were not in any way inferior to the people of the other
provinces. They came to the conclusion that the cost of the reforms would
not be much, Indeed it was a paltry sum of Rs. 42,000, including the pay
of the Minister. The Report of the Committee was published in 1924.
But no action was taken to carry out the recommendations of the Com-
mittee. Indeed the Governmrent completely slept over the matter.

In 1926, Mr. Sayyid Murtuza moved a Resolution to the effect that the
dyarchical eonstitution of reforms prevalent in other major provinces should
be adopted for the Frontier Province. The Resolution was adopted. In
1928 again, my friend, the Honourable Sarfaraz Hussain Khan moved that
the Resolution of this Assembly of 19268 should be given effect to. The
answer was given that the matter was under the consideration of Govern-
ment. I want to ask a straight question and I want a straight answer, Is
it a fact, or is it not a fact, that the Government of India have recommend-
ed to the Btatutory Commission that the moth-eaten Minto-Morley R:forms
of 1909 be given to the Frontier Province? If that is o fact, do Govern-
mont believe that it will satisfy the people of the Frontier Provinee and
the people of India? Certainly not. I humbly submit that the Govern-
ment have been most unfair to the people of the Frontier Province. The
Government say that the Frontier people are not yet fit to manage their
own affairs. They say it now; why did they not say so at the time the
Report of the Committee was written bv my friend Sir Denys Bray aund his
learned colleagues? TIf the people of the Frontier Province cannot get
reforms after 80 years of British rule, if you think they are still unfit to
manage their own affairs, I say it is a very sad confession. What a sad
commentary on the management of the trustee (Hear, hear).

The pext point often urged by the Government is that there is the
financial difficulty; financial difficulty in what respect? Tt is on'y a sam
of Ras. 42,000 that is required, and yet they say there is financia] difficulty.
There is no financial difficulty. There can be none. Those who
live in the Frontier Province know that the Frontier is divided
into two parte; i.e., the tribal area and the settled area. We are concerned
with the tribal area, and we do not want any reforms for that area. But we
want reforms for the districts in the settled area. Can anvbody deny the
fact that most of the money that is budgeted for the North-West Frontier
Province is spent on the tribal*area? Those who know the Frontier, know
full well that most of the money goes to the tribal area and is spent on
roads which are maintained for Imperial purposes and on police which is
kept for Imperial purposes, that is, for all-India purposes. If you were to
demarcate the money between the two areas, you would find that there is
ample money both for the good administration of the Province as a whole
and for the expenses of the reforms, if introduced. Well, Bir, it is then
gaid that the Hindus do not agree to the reforms, as if the Government
cares for the Hindus or the Muhammadans’ interests, or their opinion.

4 pM.
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The fact of the matter is, Sir, that the Hindus wanted re-amslgamation
of the Frontier Province to the Punjab. They were crying for it but that
was not given. I know some of them say, ‘‘while there is tension between
the Hindus and the Muhammadans, let us not care for the reforms’’; but
I know, in their heart of hearts, the Hindus would have the reforms, subjeot.
of course to the condition that they are given adequate representation in
the Couneil, to which the Mussalmans unanimously have agreed. All the
political bodies in India—the Congress, the Muslim League, and also the
people of the Frontier Province—are in favour of immediate introduction of
full.fledged reforms in the North-West Frontier Province because, after all,
it is a part of India. Peshawar, the capital of the North-West Frontier
Province, was tho seat of the Buddist civilization in prehistoric timres. In
the times of the Afghans, and Moghuls, it held a very important position.
The people of the Frontier are in every way fit to have the same reforms
as are enjoyed or will be enjoyed by the people of other provinces. Every-
body is now agreed that reforms must be introduced in the Frontier provines,
but the Government is obstinate. I submit, Sir, it is a united demand of
India, and it is high time that Government were to concede to this reason-
able and overdue demand. It is not denmied that ‘‘the security of India
depends on the contentment, well-being and good administration of the
North-West Frontier Province’’. Why the Government have not done so-
yet, I do not know. Is there some mysterious danger, some mysterious
demon that haunts themr, that meakes them say, ‘‘No, the danger is so
imminent?’’ Sir, T do not see where the danger is. Honestly I do not ree
it. 1 know the North-West Frontier Province well, and I do not see any
danger whatever. Where is the denger? All that I can see is the attitude
of the strong man who says to the weaker ‘I shall not give you reforms
because I have said so.”’ It is certainly very dissppointing to me. It is
certainly disappointing to the Mussalman community. It is certainly dis-
appointing to all right-thinking and good citizens of India, and I humbly
submit and request the Government to give reforms to the North-West
Frontier Province on the lines of other Provinces without further delay.
Any lesser scheme of reforms will not be acceptable for a Province which

was ocreated by the Government in the teeth of opposition. 8ir, I move my
cut,

Bir Denys Bray: S8ir, I amn disappointed again. I hoped that I might
at last have the privilege of listening to words of wisdom from my Honour-
able friends on those front Benches opposite. Their silence disappoints.
me much, I had hoped they would speak. I had hoped to have gathered
strength from the encomiums, if they were to be encomiums, that would
be paid to Government. I had hoped that, if they were to attack Govern-
ment, I might no less—so perverse is man—have gathered strength fromy
the attack. As it is, I mrust be content to ‘fnther atrength from the en:
comiums and attacks of my Honourable friend, and from them alone.

Mr. M. A. Jinnah: That is quite enough.

Pandit Motllal Nehru: (Cities of the United Provinoes: Non-Muham-
madan Urban): He is a host in himself!

Sir Denys Bray: 1 found his attacks rather perplexing. There war so-
mueh pat.his in his voice when he talked of the Frontier that I thought,
what a pity it was he did not remain there, to put it right! His account¥
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of it all was so pathetic, it reminded me of the passage of the rat from the
sinking ship. 80 once again I have to proceed in this debate without the

help of my friends opposite. Lassitude apparently has fallen upon them
this warm afternoon.

Mr. B. Das: You had our help last year.

8ir Denys Bray: To them, it seems, the debate comes as a twice or
thrice-told tale—a little stale, a little flat, perhaps unprofitable. To me
there is the stimulus of thronging difficulties faced—my Honourable friend
makes light of themr all l—difficulties all but surmounted, and the end
«coming at long last into sight. He taunts Government with delay, .nd he
ran over the history of the case to prove it. Let me run over the history
of the case again, to draw another and o mrore serious moral. There was,
first, of course the famous Resolution of Sir Sivaswamy Aiyer, foreshadow-
ing the very extinction of the Frontier Province and its submergence into
the five rivers of the Punjab, from whence it arose. There is in that a
reminder, Sir, of & tremendous problem, & problem of tremendous import,
not merely to the India of today, but even miore to the India of tomorrow,
a problem solved and put out of the way. Those were days when I enjoyed
unlaborious ease in the Council of Btate, and the defence of the Frontier
against the onslaughts was led by my old friend Sir Tej Bahadur Sapru.
‘Then, as a direct outcome of that Resolution, came the appointment cf a
Frontier Committee to go into the whole internal Frontier problemr, It
was & Committee on which Frontier experience and political thought were
rather happily blended. There was Mr, Raza Ali, then the rising hope
of the Council of State; the present Chief Commissioner of the Proviooce;
the present President of the Punjab Legislative Council; a Bessions Judge
of the Punjab; Mr, Abdur Rahim, a Frontier notable, and & member »f tnis
Assembly ; that keen and critical brain, Mr. Rangachariar; nryvself; and my
old friend—alas no more | —Mr. SBamarth, whose interest in Frontier prob-
lems, and especially in the Sandeman solution of them, always atiracted
me very much. I have gone over the composition of the Commrittee, Bir,
because from it I myself anticipated at the time a clash between political
thought and Frontier experience. Would I had been right. There was no
such clash. The clash was far more serious. It was communal.

The Conrmittee entered upon its labours in Peshawar, the harbinger—us
in its innocence it thought—of reform and peace and goodwill. There was
nothing in the evidence of the first witness to disturb our complacency.
The first witness, Sir Abdul Qaiyum—I greatly regret his absence here
today; I regret it the more in that it is sickness that has robbed us of the
aid of his broad outlook, his vigorous speech, and what is almost mor2 to
the point, the uncommon commonsense of a very experienced man of the
world. He spoke, as I have heard him speak since, with great force, but
with restraint and a guard over his tongue. But before the second witness
‘had his say, there wae lighted a fire of communalism that took one ~f cur
number at any rate wholly by surprise. Surprise was soon to deepen into
alarm, alarny into dismay. It was a blaze of communalism that followed.
in our path. Nor was the fire spent in the Frontier Province. It aprend
rapidly to the Punjab. Before the Committee had even comsiderad its
findings, the Punjab Legislative Council rushed in—and foremost in the
rush, as T gathered from his speech, was my Honourable friend—mshed in
where we ourselves were fearing to tread. And with what result? I rm mot
-sure whether my friend gave a full picture of it to the House. The Muslims
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to a4 man voted on one side and the Hindus to a man voted on the othar—
Hindu ag:_;inat Muslim, in conflict undisguised. And what was the luter
history, Bir, in our own House? I will say nothing of the alarums of gues-
tions and motions which were put, or threatened to be put, on the paper,
and which the wholesome fear of setting communal strife astir quashed.
Let me turn to the actual debates. Like my friend I would remind the
House—dare I remind the Leader of the Opposition?—of that dramatic
debate in which my friend Sayyid Murtuza was left, bereft of Party, elo-
quent, ulone, the sole Swarajist in the House, pleading to empty benches
for reforms in the North-West Frontier Province Co

Pandit Motilal Nehru: My learned friend ought to know better; he
ought to know what the cause of that was. It was no less than a Congress
mandate to walk out of the House that left Sayyid Murtuza alone in the
House.

8ir Denys Bray: A walk out, 8ir? When a debate of such great moment
was in progress? Sir, there is no need to remind of the tenseness in
the House in those anxious days of debute. May I remind the Leader of
the Nationalist Party of that speech of his, crying halt to the haste of
over-zeal, calling for caution, fearless and courageous in its facing of the
communal issue, with warning again and again as its dominant note? And
there is another speech stamped on my memory—the speech of my nld
colleague, Mr. Rangachariar, who led the minority of the Committe:, un
intpassioned speech against reforms, impetuous, powerfully worded, power-
ful in its force. I pass on to more recent events. I pass over two vears . .

Mr. 8. Srinivasa Iyengar: Last vear's debate.

Sir Denys Bray: And pass from storm into calm (Mr. M. d. Jinnah:
“‘Heur, hear.’') And when 1 think of the change, there is in me the
glow of success; and ii is that change which has given me the joy of
buttle for this debate. But lagt night when I turned over the half-
forgotten pages of the Report, the joy of battle dissipated into feelings
and thoughts for other. For the spokesman, who wuas the embodiment of
that change, is with us no longer. Yet again and again in the sessions
1 have felt his presence—such is the subtle after-life of personality—I feel
his presence to-day; for in su far as the change can be attributed to any
cne man, I feel inyself that it must be attributed to Lala Lajpat Rai,
alwavs a staunch political opponent of mine, but among my political
friends, it warms me to think, perhaps the most gencrous. Once the
bitterest opponent of Muslim aspirations in this critical corner of India,
his speech, twelve months ago, contributed, so I felt then and so I feel
now, more than anyvthing else to that confluence of opinion which has
set in, apparently among all Parties, strongly, steadily, in favour of the
introduetion of rational reforms in the Frontier Province.

Instead of my friend charging the Government with casting the blight
of delay on the problem, he ought rather to rejoice, with the rest of the
House, that the Government did pot rush headlong. break-neck, into
action that might have sent the lungry flames of communalism through
India. Tt is surely better that the Province should endure its soul in
patience a little while, than that all Tndia should erievously suffer. Delay®
Why delay has heen the triumph of statesmanship over communalism . .
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Pandit Motilal Nehru: And of British rule . . . .

8ir Denys Bray: I am eager, Sir, to give a tribute to those who have
.schooled themselves to think, not communally, not parochially, but
imnporially on this probleru. But let no one deny the tribute that is due
to Government for resisting the great temptation to lay patience aside;
the iribute that is due to them for guiding the two communities into
the wuy of settlement and peace.

8o I oppose the motion, snd in opposing it I would, in particular,
claim the votes of my Honourable friend, the Leader of the Nationulist
Party, und of his Party. For, embedded in a speech which contained
much with which I was in disagreement irreconcilable, there was a passag-
which veemned to me, at the time, transparently wise:

“In this state of things,” .
He was referring to an intense commumnal feeling in the Frontier
Provinee :

“it is for the Assembly and the Government to consider what is the right course to
adopt. I am not opposed to reforms altogether, but I submit that the Resolution before
us, which asks that reforms which obtain in other 1:’:113 of India, should be introduced
now n the Frontier Province, is premature. I submit that the best course to adopt
is that, when the time comes, as 1 hope it soon will, for considering the question of
further reforms in India as a whole, the facts relating to the Frontier Province should
be fully examined and the (ommission

wnd T hasten {o say that the Commission my Honourable friend visualised
is very different from the Commission eventually constituted :

*‘should be asked to recommend in what form and to what extent self-government should
li¢ established in the Province."

Words of practical wisdom, 1 thought, snd it is this advice that Govern-
ment has udopted us its own. (Laughter.)

My Honoursble friend, Mian Shah Nawaz, seems to have been scared
by sornc puapers referred to in a local newspuper, which give, as he thinks.
the views that Government have placed before the Btatutory Commission
on this subject. Now, the memorandum to which he refers has no
sinister bearing on the subject whatsoever. 1t wag merely designed ax
a oonvenient introduction to the case, descriptive of the system of
administration in the DProvince, deseriptive of the various authorities—-
the Report, the debates in this House and the other, and so forth—.
summarising the pros and the cong that had been adduced in those papers,
bul suggesting no line itself, making no attempt to influence or prejudge
the deliberations of the Commission in any way whatever, My friend
asked me, “Whether it is or is not a fact that Government recommended
to the Commission the introduction of the moth-eaten reforms of 1909
in the Frontier Province?'’ Let me impart unto him n secret. Tt is
not a tact.

T repeat,: the deliberate waiting on the passage of time has been signally
vindicated by the event. We are now, this House is now, able at last to
ventilate a very momentous subject without fear of exciting communal
passion. Two years ago that was impossible.  But the fires of ocom-
munalisir, in this problem appear to have been quenched by the all-
quenching hand of time. We have seen both communities bending their
efforta together on the solution of a problem once ecombustible, and once.
as it almost seemed to me. eternally estranging. T claim, Sir, that the
Gavernment’s attitude towards this problem has been an attitnde of great
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wisdom and statesmanship. I qught perhaps to confess that their sttitude,
at one time, seemed to myself almost as dilatory as mwy friend thinks
it to be now. But I have passed through the many ditficulties, I had
almost said dangers, of the whole problem, and 1 possibly know more
of ite history thun does my Honourable friend. I have known no problem
in the compass of iy experience more dangerous, if rashly handied.
Divide snd rule are words that come lightly to thoughtless lips. Trip
pingly they run on the tongue, these three sort words packed with much
of the history of ancient Rome. In my living experience I know of no
problem in which that unprincipled principle might have been directed
with deadlier effect into the heart and bosom of India than a hasty
decision, s summary decision, upon it. Divide and rule may have rung
true on cyniocal lips in the streets of Rome—though even that I can
hardly believe, such wag the unifying, vivifying force of Roman law and
Roman polity. To-day they ring wholly false. They ring false, becausa
they are false to the ideag and ideals, which spring imperiously from
English thought and English literature, from the verv fibre of the English
language itself. Far beyond the ken of ancient Rome is the spirit that
informs cur Commonwealth of Nations—the urge in esch constituent
nation towards organic unity and growth and self-realisation and self.
government within a fuller sustaining whole, ‘the whole sustaining and
itself wosvamed’. And if you want proof, look here upon this casel

(At tlus stage Mr. President vacated the Chair which was taken by
Pandit Madan Mohan Malaviya.)

Khan Bahadur Sarfarax Hussain EKhan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, I have put down a motion in my name, but
us there is not enough time, I merely rise to support the cut moved by
my friend. I do not understand how it is that the Honourable the Foreign
Secretary evades the whole issue of introducing reforms in the Frontier
Province by bringing forward the bogey of communalism. May I ask
him if there is not communalism already here. If that is 8o, why suggest
reforms here? This is one point.

Then another thing is this. Look at the step-motherly treatment
accorded to the Resolution which was passed by this House about seven
yeurs ago. It is now seven years and six months since this Resolution
came hefore thin House. My friend Sir Sivaswamy Iyer first brought
forward a Resolution in this House which wasg adopted. Then a Com-
mittee kncwn as the Frontier Inquiry Committee, which was presided over
bv the Foreirn Secretarv himself, was appointed to investigate into the
whole question. The Report of that Committee pointed out that the
reonla of the North-West Frontier Province were a8 capable and ns f'nt
for the munagement of their own affairs as any other people. How is
# then #hat the Foreien Secretarv now comes forward and savs that,
Eeranse of the existence of communalism there, or hecause they have not
made ndequate progress, or heecause of other thines reformg should not
ha oranted to the peovle of the Frontier Province? I Ao not understand
thia A Resolution was first moved in September 1921. Look at ﬂ?e
tirmna thot haa elansed ainne than. Then an inquiry WAR undartnlren.!n
107 and » Renort published in 1924, Why was all the intervening
perind wnated? Now, even after the Report was published, was anything
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dono t¢ introduce reforms therc? Was any step taken by Government to
introduce reforms in the Frontier Province, even after publishing their
Report? My friend Bayyid Murtuze Ssheb Bahadur moved a Resolution.
Even then was any step taken? For two years nothing wag done, and
then 1 had the honour of moving a out in 1928. Now, 1928 has passed
and it is 1920. From 1921 to 1929 no step has been taken, though it was
first said that the people were quite capable of managing their own affairs.
Is this the way in which you are co-operating with us? Are you co-
operating with us? Resolutions were passed by this House, which is the
creation of your own Parliament, and still you do not give effect to them.
There wore two Resolutions and one cut on this question and still nothing
is donc. Is that co-operation? And may I ask who are non-co-operating?
Our opinions are flouted, our opinions are disregarded, we are treated
ag if we were merely so many children. T need not say more, as there
is hardly any time and the guillotine may fall. T heartily support the
out moved by my Honourable friend, Mian Mohammad Shah Nawaz.

Maulvi Sayyid Murtuza Saheb Bahadur (South Madras: Muham-
madan): [ associate myself with the previous speakers in supporting the
out. Bir, my Honourable friend, Sir Denys Bray, laid strong stress on
the fact that the Swarajist and Nationalist Benches are not united. He
will be disappointed when he sees that all the Swarajists and the Nationalists
vote in favour of thiz cut. (Hear, hear.) Again, he referred to one point
that the Leader of the Nationalist Party spoke against the LReselution when
it wag moved by me in 1926. There also he was wrong. The Nationalist
Party was formed after the Resolution of this House had been passed. The
then Leader of the Nationalist Party spoke in favour of the reforms last
year, I mean the late lamented Lalaji. Of course, one Honourable Mem-
ber who spoke in his individual capacity was against this motion at the
outset, but even he is not now against the introduction of reforms in the
North-West Frontier Province. 8o there is no communalism so far
a8 this question is concerned. There is no difference of opinion whatever
regarding it and ‘Government cannot take shelter under such a thing. As
my Honourable friend Kham Bahadur Sarfaraz Hussain Khen has rightly
pointed out, are not Government introducing reforms in places where there is
also communalism? Communaliem in such a big Empire like India may
exist for some time, but vou cannot go on putting off reform in the
North-West Frontier Province on that account. The Government
say that the people of the North-West Frontier Province are the
gate-keepers of India and yet they do not want to give them
reform. I invite the attention of the Government to the fact
that the Mussalmans and the Hindus of the North-West Frontier Province
do want reform now and they have already passed a Resolution to the
effect that, if reforms are not given to them, thev will even resort to
civil dirobedience. Even such a warning as this has not opened the eyes
of the Government. They want to eleep over such a momentous question
ae this. T hope that the whole House will give its whole-hearted support
to the cut so ably moved by my Honourable friend Mian Mohammad Shah
Nawaz. I will request my Honourable friends not to attach any import-
ance to the fact that the mover of the cut does not side with us and does
not go to the same lobby as we go to. This question of reform for the

) 4
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North-West Frontier Province is the property of the House. It is not the
property of Misn Mohammad 8hah Nawaz and so I request all my Honour-
dble friends to support this cut.

. Mian Mohammad S8hah Nawaz: I voted with you on the rejection of
the total votable Demand for the Army.

Maulvi Sayyld Murtuza Saheb Bahadur: It is an honourable exception,

Mr. B. Das:  Sir, I always listen attentively and with greay pleasure

whenever my Honourable friend 8ir Denys Bray speaks on the floor of this
House, because of the beautiful flow of his language and the scholastic speech.
But somehow, toda{ my Honourable friend was depressed, he was in such
a depressed mood that he spoke in such a manner that it was difficult for
us, on this side of the House, to understand him. He spoke in enigmas
and innuendoes. He went back to anoient history, that he ought not to
have touched. (He ought to have based his arguments on the facts of
today. My Honoursble friond quoted my late Leader of this Party,
Lalaji, as to what he said on the floor of this House, last year. . .
_ Bir Denys Bray: I rise to a point of explanation. If my Homnourable
friend thinks thot the words that I quoled were those of the late Lala
Lajpat Rai, I am sorry I misled him. 'The words were the words of the
present Leader of the Nationalist Party.

Mr. B. Das: 1 amn rceferring the Honourable the Foreign Secretary to
the spirit of the speech of Lala Lajpat Rui lost year on the floor of this
House. It was for harmony and unity. What is the use of quoting a
passage here and quoting a passage there n{ somebody's speech and then
trying to bring up communal questions and communal issues against us?

My Honourable friend Mr. Shah Nawux referred to the fact that &
certain memorandum regarding reforme in North-West ¥rontier Province
had been placed before a certain Commission that is now roaming about the
country. My Honourable friend the Foreign Secretary interpreted that as
nothing but the reflection of the course of events and course of discussion
on the North-West Frontior I'rovince on the floor of this House by the
Opposition Benches.  This is the first tina that I hear Treasury Benches
taking note of the discussions on this dide of the House and shaping their
opinions, reflections and actions accordingly. My Honourable friend spoke
of statesmanship and wisdom on the Government side, which expression of
gentiment would have been all right if it had come from this side of the
House, but he pays those compliments to himself and to the Treasury
Benches. On the other hand, if the Treasury Benches had any wisdom,
they ought to have tried to interpret to the British Parlisment the ques-
tion of the national demand that was discussed here only two days ago,
and carried with such an overwhelming mejority. But you have not done
‘that. You do accept our national demand.  Todny you grow so miger-
able over anticipated commundl troubles that may come thereafter in the
North-West Frontier Provinee!  Why this bogey of ecommuna' troubles?
Y8t vear we pressed for the introduction of reforms in the North-West
Frontior Province. We are ngain pressing for the same. What is the
e of savihe that something might crop up, and quoting ancient history.
the .parallel history of Tmperiai Rome and saying that things may go wrong
if there are reforms in the North.West Frontier Province ?—S8ir, to me the
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problem of the North-West Frontier Province and the question of national
demand are one. It is that, if India wants Swaraj, every part of India
will have to get Swaraj. That is my view and that iw the view of any-
body who is claiming Swaraj for India, and it is no use, at this late stage,
the Honourable Foreign Secretary introducing a line of cleavage and thereby
diverting the issue. (An Ilonourable Member: ‘‘Finish"). 8ir, I do
whole heartedly support the proposition, and I do suggest to my Honour-
able friend Mr. S8hah Nawaz that we should always, in the interests of the
country, unite on national issues. At times—in fact very often—he and
his Group—the Central Muslim Group, have voted with Government on
grave national issues, and I hope that, if we bring vietory to him and to
the proposition he has put forward today, he will remember the common
issuwe, common bond and will persuade his friends never to vote with the
Government on future occasions on grave national problems.

Mr. 0. 8, Ranga Iyer (Rohilkund and Kumson Divisions: Non-
Muhammadan Rural): At the very outset I must express my admiration
for the manner in which the Honourable the Foreign Secretary expressed
his views on a subject of such contentious importance. Sir, 1 express-
ing his views, the Honourable the Foreign Becretary truly said that the
ancient Roman poliey of Divide et impera did not ﬁnz acceptance ro far as
the problem before this House is concerned.

(At this stage Mr. President resumed the Chair.)

- Bir, he also referred, in the course of his speech, to a past pronounce-
ment of the great Leader of the Nationalist Party, the Honourable P'sndit
Madan Mohan Malaviva. He described how, during a previous debate,
the House was charged with communalism; how the atmospherc was
almost combustible. T do not recollect*—perhaps I was either absent or
absent-minded—that the atmosphere was so combustible, was charged with
go much ill-feeling, but the Honourable the Foreign Secretary, who had
tuken a very active part in the debate, must know better. I have, how.
ever, just glanced through the speech of Pandit Malaviya, and I find {hat,
even though he was in opposition, for reasons of a conetitutional and all-
India character, which T need not go into now, to that particular motion,
8o far as he was concerned, he tried to avoid all communalism—a fact which
T am sure the Honourable the Foreign Secretary fully recognises, The
Honourable Pandit said :

“My Honourable friend Sir Abdul Qaiyum, in appealing Lo us to support the
roposal for reform said : “We want to be your brethren; treat us like your brethren’,
]; most sincerely wish those words to prove true in practice, not only in the life of
my Honourable friend but in the lives of all of ns, Hindus and Muhammadans, gene-
rally in the North-Weust Frontier Province and everywhere else. That has been our
ery. I have now boen in public life for forty years and I have never been guilty
of desiring to promote discord between Hindns and Muhammadans. I have seldom,
if ever, advocated the cavse of Hindus as distinguished from the cause of Muhammadans,
either in the National Congress or the local Legislative Council, of which I was a
Member for many years, or in the Legislative Assembly. I do not remember any
time when T have entertained any thought of hurting my Mubammadan fellow country-
men. T should be ashamed of myself, I should be ashamed to think of my God, or
to uppear before Him, if T ever cherished the smallest thought of injuring any of
my Muhammadan or Christian brethren.” :

I must place on rocord these burning words of sincerity of the Honour-
able the Teader of the Nationalist Party. I do not grudge the credit
which the Honourable the Forcign Secretary took so far as the Govern-
ment wns concerned. That eredit must also attach to the leader of the
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Hindu community in this House and the great Hindu community out-
side—the cne man of whom it can be said that he is the leader of the
Hindu community, who has tried to bring about u better understanding.
between the two communities. I remember the days of the Lucknow
Congress of 1916, when the Hindu-Muslim pact was being discussed, when
the Honoursble Pandit Madan Mohan Malaviya was putling up in the
office of & newspuper of which I then happened to be the Editor. 1
remember, Sir, the anxious days and hours that the Pandit passed. At
every tine, the one consideration that the Pandit had was not to injure
the Aluslim community, and. knowing his views as I did then—and with
one or iwo possible exceptions, very few do know them in this House—
I know what a tremnendous sacrifice he made at that time. Sir, there are
sacrificcs of various kinds in life, but the greatest form of sacrifice ig the
sacrifice of a strong opinion which the Pandit has always been capabls
of, if by 8o sacrificing, he can increase the national good or add {o the
inter-communal understanding.

8o much, Sir, for the views which the Hindus hsve on this particular
question of the North-West Frontier problem, or the general question,
which the Honourable the Foreign Secretary touched on, of communal under-
standing. 'That, I admit, Sir, is interwoven as it were, with this Frontier
question,  You cannot discuss this Frontier question without discussing
the Hindu.Muslim question. That is quite true, because the Frontier has
often enough been made a communal question, and therefore you have
to look at the communal aspeot also, but the Foreign Becretary conceded,
in his speech, that, so far as this House wus concerned, there wag a differ-
ence, and a very great difference, between the spirit which prevailed in
this House before and which prevails to-day. That, Sir, is a concession to
the right kind of development in inter-communal understanding, which
I am sure is fast taking place. Sir, constitution making has been going
on in this country, and though it has produced controversies, as it was
bound to produce them, no one can lightly deny that, behind that con-
troversy that is raging, is that one governing passion t§ dettle this com-
mural problem. The leaders on all sides are animated By that one single
considcration. T have been in polities, and I know what anxious times
the lenders pass when, especially in matters of constitution-making,
ccmmunal igsues crop up. But even at such a time as this, when all is
not smooth-sailing, T should like to welcome the recognition of Sir Denys
Bray to the fact that the spirit is changing, the rituation has improved,
the commmunal atmosphere is no longer combustible, and that there is
the cunshine of hope where thers was the gloom of despair.

That, Sir, is a very generous, a very happy, and at the same time a
very tru. recognition of the fact which cannot be ignored. (Cries of -
“Divide, divide’’.) That is a fact which we must all bear in mind, and
especially at a time when various difficulties have been put before us in
this Houre. And now, .8ir, as you are aware, the essential form of the
reforms to be provided for the Frontier Province has been agreed to by,
not only the Muslms, but also by the Hindus, in all thore long discussions
which took place in the All-Parties Conference. No Hindu msde' this
question a communal question. Hindus of all shades of opinion. Hindus
belonging to all sections, parties and creeds, have fully recognised that
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the reforms should be extended to the Frontier Province, and, Sir, so
for as the Muslims are concerned, they have been speaking with one
voice, with the voice of thunder, which the Foreign Secretary has been
hearing, ond there is abundant evidence of sympathy in his speech on the.
Frontier question. But charged as he is with responsibility for the-
Frontier, he cannot be carried away either by comnmunal enthusiasm or-
by mero enthusiasm for constitution-making. We have to take into con-
sideration the various vital facts and make it clear to the advocates of
roform for the Krontier Province that, even when India is endowed with:
Bwaraj, the Frontier Province cannot aspire to proceed at the same rapid
rate at wkich the other provinces may be able to preceed. As it has
been truly said hy Maulvi Sayyid Murtuza Saheb Bahadur, the Frontier
people are the gate-keepers of India. The gate-keepers, chowkidors as
you are aware, do not always receive the same treatment as the gentlemen:
who live in palaces. The gate-keepers must pass sleepless nights. 'There:
is no helping it. The gate-keepers of India pass through anxious times.
Thev must sometimes be prepared to pay the penalty of being gate-
keepers, Theirs is not a problem that can be lightly played with. This
House will have to go into commnittee, or will have to appoint a com-
mittee to investigate the special problem of the Frontier. This House *
cannot merely pass 1notions of this kind without, at the same time,.
deciding as to how its purpose is to be carried out. I do not believe in
‘mere passing of Resolutions. I also insist on Resolutions being ecarried
out. As Pandit Madan Mohan Malaviya said, this Frontier problem has
to be considered not only from the point that is generally brought forward
in important debates liko this, but also from another point of view,
He said:

“] submit, Sir, that the question has to be considered from the point of view of
local conditions and the importance of the Province to the Empire.’

I thought he meant the British Empire, but he alsoc must have borne
in mind the Indian Empire,—the Empire of Asoka, the Empire of the
Moghuls and the Empire of the White Moghuls:

“All I have drawn sattention to is meant to show that the question deserves to be
studied very carefully. I am very sorry to have had to refer to matters which I knew
would be unpleasant and disliked.’

But the most pleasant thing is that the Honourable Member from the
Punjab has given us, once again, an opportunity of studying this question
carefully. We should not venture, on this occasion, to go much beyond
studaying the question, and closely studying the question, and I am sure
Hindus and Mussalmans will recognise that constitution-making is going on,
and that the leaders on the side of the Hindus and Mussalmans are anxious
to come to a settlement. I am sure Mr. Bhah Nawaz and his Party will
belp Pandits Motilal Nehru and

(It being then Five of the Clock.)

Mr. President: Ordar-, order. The questidn is:

“That the Demand under the head ‘North-West Frontier Province’ be reduced by
Rs. 100."”"
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The Assembly divided:

AYES-—6T.

Abdul Matin Chaudhury, Maulvi,
Haji Kasim, Khan Bahadur
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Bhargave, Pandit Thakur Das.
Birla, Mr. Ghanshyam Das.
Chetty, Mr. R. K. Shanmukham.
Chunder, Mr, N. C.

Cocke, S8ir Hugh.

Crawford, Colonel J, D.

Das, Mr, B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath,

Dntts, Mr, Srish Chandra,
¥arookhi, Mr. Abdul Latii Saheb.
Gavin-Jones, Mr, T.

Ghuznavi, Mr A H.

Gidney, Lieut. -Colonel H A J
* Gulab Singh, Bardar.

Haji, Mr Sarrabhn Nemchand.
Hans Ra

Tamail Imn Mr Muhammad.
Iswar Saran, Munshi,

Iyengar, Mr. A. Rangaswami,
Iyengar, Mr. 8. Brinivasa.
Jayakar, Mr. M, R.

Jinnah, Mr. M. A,

Jogish, Mr. V. V,

Kartar Sineh. Sardar.

Kidwai, Mr. Rafi Ahmad.
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Moonje, Dr. B, 8,

Moore, Mr. Arthur.
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Munshi, Mr. Jehangir K.

Murtuza, Saheb Bahadur, Maulvi
Sayyid.

Naidu, Mr, B. P,

Nehru, Pa.ndit Motilal.

Neogy, Mr. K. C.

Phookun, Brijut T. R.

Purshotamdas Thakurdas, Bir,

Rahimtulla, Mr. Fazal Ibrahim,

Ranga Iyer, Mr. C. B,

Rao, Mr. G. Barvotham.

Roy, Mr, K. C.

Barfaraz Hussain Khan, Khan Bahador

Shafee, Maulvi Mohammad.

Bhah Nawaz, Mian Mohammad.

Bingh, Mr. Gaya Prasad.

Bingh, Mr. Narayan Prasad.

8ingh, Mr. Ram Narayan.
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Sinha, Mr. Rajivaranjan Prasad.

Sinha, Mr. S8iddheswar Prasad.
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Abdul Aziz, Khan' Bahadur Mian.

Acharya, Mr. M. K.
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Ashrafuddin Ahmed, Khan Bahadur
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Bajpai, Mr. G. 8.

Bower, Mr, E. H M.

Bray, 8ir Denys.
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*" Yhe motion was adopted.

Lall, Mr, 8.
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Nath.
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Rsu H. Shunhr

Rlu, Mr P,

Roy, Rai Bdudur Tarit Bhussn.

Bams, Mr. H.

Schuster, The Honournble 8ir George

Shillidy, Mr. J. A.

Simpson, Bir James.

Singh, Rai Bahadur 8. N.

Stevenson, Mr. H. L.

Webb, Mr. M. . - >

Young, Mr. G. M.
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Mr. President: The question is:

*That a reduced sum not exceeding Rs. 1,02,23,900 be granted to the Governor
General in Council to defray the charges, which will come in course of pa t, during
the year ending the 3lst day of March, 1030, in respect of ‘North-West Frontier

Province’,

The¢ moticn was adopted.

DemanND No. 16.—CusToMs.
‘Mr. President: The question is: . .

"That & sum not exceeding Ra. 76,64,000 be granted to the Governor General
in Council to defray the charges, which will come in course of paymeut, during the
.year ending the 31st day of March, 1830, in respect of ‘Customs’.”

The motion wae udopted.

DeMAND No. 17.—TaxEs oN INCOME.
Mr. President: The question is:

“That a sum not exceeding Rs. 68,789,000 be granted to the Governor General
i Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1930, in respect of ‘Taxes on Income’.”’

The motion was adopted.

Demaxnp No. 19.—OpiuMm.

‘Mr, President: The question is:

“Tliat & sum not exceeding Rs. 70,14,000 be granted to the Governor (leueral
en Council to defray the charges, which will ‘come in course of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Opium’.”

The motion was adopted.

(When Mr. President w-as putting the Demand under ‘‘Opium'’- to
the vote of the House, Mr. K. C. Roy was seen leaving his seat.) .

Mr. President: Order, order. The Honourable Member hss' been &
Member in this Asger:bly for several vears and he ought to know the rules.

s

Demarnp No. 20.—STamps.
‘Mr. President: The question is: _
. . “That » sum not excesding Rs. 23,000 be granted to .the Governor General
in Council to defray the charges, which will come in course of payment, during the
-year ending the 31st day of March, 1930, in respect of ‘Stamps’.”’

The motion was adopted.

Demaxp No. 21.—Forgsr. -
"Mr. Prefident: The question is: o o
“‘That a sum not exceeding Rs, B/32,000 be granted to the Governor General
¢in Council to defray the charges. which will come in course of payment, during the
syear ending the 3lat- day of March, 1030, in raspect of ‘Forest’.”

The motion was adopted.
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DeManp No. 22, —Irri1GaTION (INCLUDING WOREING ExpensEs), NaVIGATION,
EMBANEMENT AND DRAINAGE WORKS.

Mr. President: The question is:

i "'I‘hnt_ a sum not exceeding Rs. 16,13,000 be granted to the Governor Ceneral
in Council to defray the charges, which will come in course of paymens, during the

ear ending the 31st day of March, 1830, in respect of ‘Irrigation (including Workin
Expenaes}, Navigation, bankment and Drainage Works'." e { g §

The motion was sdopted.

DeMAND No. 23.—INDIAN PosTs AND TELEGRAPHS DEPARTMENT (INOLUDING
Worging ExPENSES).
Mr. President: The question is:
“That a sum not exceeding Rs. 11,04,29,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the

ear ending the 3lst day of March, 1830, in respect of ‘Indian Posts and Telegraphs
partment (including Working Expenses)'.” '

The motinn was cdopted.

DemaNn,  No 24.—Ixpo-EURGPEAN  TELFGRAPH DEPARTMENT (INCLUDING
: WorkiNG ExpeENsEs).

Mr, President: The question is:

*That a sum not exceeding Rs. 22,21,000 be grmud to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Indo-European Telegraph Depart-

ment (including Working Expenses)’."

The motion was sdopted.

Demanp No. 25.—INTEREST 0N DEBT AND REDUCTION OR AVOIDANCE oF DEBY.

Mr President: The question is:

“That & sum not exceeding Rs, 1,38,15,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst du.{ of March, 1830, in respect of ‘Interest on Debt and Reduc-
tion or Avoidance of Debt’.”’

. The .motion was sdopted.

DemMANDp No. 26.—INTEREST ON MISCELLANEOUS OBLIGATIONS.

Mr. President: The question is:

“That » sum not exceeding Rs. 43,57,000 be granted to the Govermor General

in Council to defray the charges, which will come in course of payment, during the

andin; the 31st day of March, 1030, in respect of ‘Intevest on Miscellaneous
mrlguuonl

The motion was ndopted.

DeMAND No. 27.—8TaFF, HOUSBEHOLD AND ALLOWANOCES OF THE GOVERNOR
) GENERAL.

Mr. President: The gquestion is: i

“That & sum not exceeding Rs, 4,20,000 be granted to the @overnor General
-in Council to defray the charﬁu, which will come in course of payment, d the
year ending the 3lst day of March, 1930, in respect of ‘Staff, Household and
ances of the Governor General’.”

The motion was adopted.
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DemMand No. 29.—LecISLATIVE BODIES.

Mr. President: The question is:

‘‘That & sum not exceeding Re, 838,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the -
year ending the 3lst day of March, 1930, in respect of ‘Legislative ﬁieﬂ'."

The motion was adopted.

DeMAND No. 80.—FoREIGN AND PoLiTicAL DEPARTMENT.

Mr. President: The question is:

. “That a sum not exceeding Rs. 8,36,000 be granted to the Govermor Gemeral:
in Council to defray the charges, which will come in' course of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Foreign and Political Depart-
ment’.”

The motion was adopted.

DiMAND No. 81.—HoME DEPARTMENT..

Mr. President: The question is:

' “That a sum not exceeding Rs. 6,06,000 be granted to the Gevernor General’
in Council to defray the charges, which will come in course of payment, during the.
year ending the 31lst day of March, 1830, in respect of ‘Home Department'.”

The motion was adopted.

DeMaNp No. 82.—PusLic SERVICE COMMISSION.

Mr. President: The question is:

“That & sum not exceeding Ra. 86,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, durin; the-
year ending the 3lst day of March, 1830, in respect of ‘Public Bervice Commission’."

The motion was adopted.

1

DEMAND No. 83.—LEGISLATIVE DEPARTMENT.

Mr. President: The question is:

" “That & sum not exoeeding Rs. 3,48,000 be granted to the Governor dw&d‘
m Council to defray the charges, which will come in cousse of payment, during the -
year ending the 3lst day of March, 1830, in respact of ‘Legislative Department’.”

The motion was adopted.

DeMAND No. 84.—DEPARTMENT oOF EpucATION, HEALTER AND LANDS.

Mr. President: The question is: '

‘“That & sum not exceeding Rs. 5,080,000 be granted to' the Governar General:

.dn Council to defray the chsrgs, which will come in course of payment, during the-

ear endin, Lt:n:d.slst day of March, 1030, in respect of ‘Department of Education,.
ealth an A

The motion was adopted.
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Demanp No. 86.—SEPARATION OF ACCOUNTS FROM AUDIT.
Mr. President: Thu question is:

“That & sum not exceeding Rs. 15,73,000 be granted to the Gournor‘ General
in Council to defray the ch » which will come 1n course of payment, during the
ihr_ndi;l‘lflmg the 3lst day of gmh. 1030, in respect of ‘SBeparation of Accounts from

The motion was adopted.

DeManp No. 37.—COMMERCE DEPARTMENT.

Mr. Pregident: Tho question is:
“That & sum not exceeding Rs. 3,15,000 be granted to the Governor General

in Oouncil to defray the charges, which will come in course. of payment, dnrinq the
yeur ending the 3lst day of March, 1830, in respect of ‘Commerce Department'.””

The motion was adopted.

.

DeManp No. %.—Dgpanmnm OF INDUSTRIES AND L.uwtm.
Mr. President: The question is:

“That & sum not exceeding Rs, 4,76,000 be granted to the Governor General
in Council to defray the charges, which will come in coursse of payment, during 'he
m&ij’ng the 3lst day of March, 1830, in respect of ‘Department of Industries and

The motion was adopted.

DeuManp No. 40 —CeNTRAL BoaRD oF REVENUE.
Mr. President: Th.: question is:

“That a sum not exceeding Rs, 1,065,000 be granted to the Governor General
‘in Council to defray the charges, which will come in course of payment, during the
.yesr ending the 31st day of March, 1930, in respect of ‘Central Board of Revenue'.”

‘The motion was adopted.

DeMAND No. 41.—PayMENTS TO PROVINOIAL (GOVERNMENTS ON AOCOUNT OF
ADMINISTRATION OF AGENCY SuBJECTS.

Mr. President: The question is:

“That a sum not exceeding Rs. 1,08,000 be granted to the Governor General
in Conncil to defray the charges, which will.come in course of payment, durisg the
wear ending the 31at day of March, 1830, in of ‘Payments to Provincial Govemn-
ments on account of inistration of Agenoy Bubjecta’.’ P

H
The motion was adopted.

Demanp No. 42.—Avupr1r. s

Mr. President: The question is: Lol T
. "That t exceeding K. B86,52,000 lﬂs geantad tn_t!m‘.lﬁmmor“'”' nergl
It -Corgd].t;n?e{::y the c'hs_lt'l'g , ‘which will come in course of psyment,'during the
;j‘&“én’dihg' the S1st day of March, 1030, ' tespect of ‘Audit’” = < v
The motion was adopted.

oo g NN
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Demanp No. 43.——Anumls'rna"rlou oF JUSTIOR.

Mr. President: The question is:

“That s sum not exceeding Rs, 56,000 be granted to the Governor General
i Council to defray the charges, which will come in courss of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Administration of Justice'.

The motion was adopted.

DeMaND No. 44.—PoLICE.

Mr. President: The question is:

“That & sum not exceeding HRs. 182,000 be granted to the Governor General
in Council to defray the charges, which will come in course .°f payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Police’.”

The motion was adopted.

DemMaND No. 45,—PoRTs AND PIroTAGE.

Mr. President: The question is:

“That & sum not exceeding Rs. 10,809,000 be granied to the Governor General
dn Couucil to defray the cherges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Ports and Pilotage'."”

The motion was adopted.

Demanp No. 46.—LiIGHTHOUSES AND LIGHTSHIPS.

Mr. President: The question is:

“That s sum not exceeding Rs. 10,80,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
wear ending the 31st day of 1, 1830, in respect of ‘Lighthouses and Lightships’.”

The motion was adopted.

DuMAND No 47.—Burvey oF INDIA.

Mr. President: The question is:

“That s sum not exceeding Rs. 30,898,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
wyear ending the 3lst day of March, 1830, in respect of ‘SBurvey of Indis'.”

The motion was adopted.

Demanp No. 48.—MgaTeoroLoGY.

Mr. President: The question is:

“That. s sum not exceeding Rs, 11,566,000 -be granted to the Governor General
#n Council to defray the.charges, which will come in comrse of payment, during the
year ending the 3lst day of Murch, 1830, in respect of ‘Meteorology’."” .

The motion was adopted.

DemaNp No. 49.~-GEOLOGIOAL, Survey.

Mr. President: The question is: N

_“That @ sum ot exceeding Rs, 262,000 be granted to the Governor General
4n; Cogneil to defray the. charges, which will come in course of paymept, during the
vear ending the 3lat dasy of March, 1930, in respect of ‘Geological Survey’.” _

The motion was adopted.

i

B i PR 4



1978 LEGISLATIVE ASSEMBLY. [16re Mar. 1929.

Demanp No. 50.—BoTaNIcAL SurvEy.
Mr. President: The question is:

“That a sum not exceeding Rs, 281,000 be granted to the Governor Ceneral
in Council to defray the charges, which will cumos in course of o1.'tay'1:mmta. durina:.:li.-
year ending the 31st day of March, 1830, in respect of ‘Botanical Burvey'.”

The motion was adopted.

DeMaND No. 51.—ZooLogsicarL SUuRvEy.

Mr. President: The question is:

“That & sum not exceeding Rs. 2,04,000 be granted to the Governor General
in Couneil to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Zoological Burvey'.'

The motion was udopted.

Dema¥np No. 52.-—ARCHEOLOGY.

Mr. President: The question is:

“That & sum not exceeding Rs. 16,43,000 be granted to the Governor General
in Council to defray the charges. which will come in course of pavment, during the
vear ending the 31st day of March, 1830, in respect of ‘Archmology’.”

The motion was sdopted.

Dauanp No. 58.—Minss.

Mr. President: The question is:

““That a sum not exceeding Rs. 1,60,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1830, in respeet of ‘Mines’.”

The motion was adopted.

DeManDp No. 54.—OTHER SCIENTIFIO DEPARTMENTS.

Mr. President: The question is:

. “That a sum not exceeding Rs. 516,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1930, in respect of ‘Other Bcientific Departments’.'”

The motion was adopted.

DeManp No. 55.—EDUOATION.

Mr. President: The question is:

“That & sum not exceeding Re. 7,01,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Education’.”

The motion was adapted.

DeMaND No. £6.—MEebprcan BErvioes.

Mr. President: The question is:

“That & sum not exceeding Rs. 8,465,000 be granted to the Governor General
in Council to defray the charges, which will cnm-?; course of payment, during the
year ending the 3lst day of March, 1930, in respect of ‘Medical ices’.

The motion was adopted.
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Demanp No. 57.—Pusric Heavra.
Mr, President: The question is:

“That a sum not exceeding Hs, 13,84,000 be granted to the Governor Genoral
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1930, in respect of ‘Public Health'."”

The motion was adopted.

Deumaxp No. 58.—AGRICULTURE.
Mr, President: The question is:

“That & sum not exceeding Rs. 32,60,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1930, in respect of ‘Agriculture’.” :

The motion wag adopted.

Demanp No. 50.—CiviL VETERINARY SERvVIOES.

Mr, President: The question is:

“That & sum not exceeding Re, 6,68,000 be granted to the Governor (leneral
fn Council to defray the es, which will come in course of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Civil Veterinary Bervioes'."”

Ths metion was adopted.

Demaxp No. 60.—INDUSTRIES.

Mr, President: The question is:

““That & sum not exceeding Rs. 2,01,000 be granted to the Governor General
in Council to defray the charges, which will come in course of pnyment, during the
_year ending the 3lst day of March, 1830, in respect of ‘Industries’.”

The motion was adopted.

DeMaNxp No. 61.,—AVIATION.

Mr President: The question is:

“That a sum not exceeding Rs, 23,60,000 be granted to the Governor General
jn Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1930, in respect of ‘Aviation'.”

The motion was adopted.

DemanDp No. 62.—COMMERCIAL INTELLIGENCE AND STATISTICS.

Mr. President: The question is:

“That a sum ro{ exceeding Rs. 3,153,000 be granted to the Governor General
in Council to defray the charges, which will coms in course of pa; t, during the

year ending the 3lst day of March, 1830, in respect of ‘Commercial Intelligence and
Btatistics’.!

The motion was adopted.

DeManp No. 68.—Census.

Mr. President: The question is:

“That & sum not exceeding Rs. 6,000 be granted to the Governor General
4n Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Census’.” -

The notion was adopted.
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DEMAND No. 684.—EMIGRATION—INTERNAL.

Mr. President: The question is:

. "That » sum not exceeding Re. 37,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Emigration—Internal’.”

The motion was adopted.

DemMaND No. 65.—EMIGRATION—EXTERNAL.

Mr. President: The question is:

.. “That a» saum not exceeding Re, 2,01,000 be granted to the Governor General
in Council to defray the c », which will come in course of payment, during the
year ending the 3lst day of ch, 1830, in respsct of ‘Emigration—External’."

The moticn was adopted.

Demaxp No. 68.—JoiNnt Broox CoMPANIES.

Mr. President: The question is:

“That & sam not exceeding Rs. 1,535,000 be granted to the Governor Gemeral
in Council to defray the charges, which will come in course of t, during the
vear ending the 3ist day of March, 1030, in respect of ‘Joint Btock Companies'.”

The motion was adopted.

DeManD No. 67.—MI1sCBLLANEOUS DEPARTMENTS.

Mr, President: The question is:
“That ‘a sum not exceeding Rs, 2,43,000 be granted to the Governor General

in Council to defray the charges, which will come in course of payment, du.rinﬁ the
year ending the Slstydl.y of a , 1930, in respect of ‘Miscellaneous Departments’.”

The motion was adopted.
DemaND No. 68.—INDIAN STORES DEPARTMENT.

Mr, President: The question is:
“That a sum not exceeding Rs. 20,35,000 be granted to the. Govermor General

in Conneil to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1930, in respect of ‘Indian Stores %nopartmenf.'."

The motion was adopted.
DemaNDp No. 69.—CuURRENOY.

Mr. President: The question is:

“Thet s sum not exceeding Rs. 46,42,000 be granted to the Governor Genanl
in Council to defray the charges which .will come in course of payment during the
year ending the 3lst day of March, 1830, in respect of ‘Currency’.

The motion was adopted.
Demaxp No. 70.—MixT.

Mr. President: The question is:

“That a sum not exceeding Ra. 20,86,000 be granted to the Governor General
in Com:cil to defray the charges,“which will come E: course c:f payment, during the
year ending the 3lst day of March, 1930, in respect of .‘Nint. .

The motion was adopted.
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DeManDp No. 71.—Civii, WORKS.

Mr. President: The question is’

“That_a sum not exceeding Rs. 2,51,58,000 be granled to the Governer General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1930 in respect of ‘Civil Works'.' ' R

The motion was adopted.

DeMAND No. 72.—SUPERANNUATION ALLOWANCES AND PENBIONS.

Mr. President: The question is:

“That a sum not exceeding Rs. 38,73,000 be granted to the Governor anm
in Oouncil to defray the charges, which will come in course of payment, during thé

&ur ending the 31st day of March, 1830, in respect of ‘Superannuation Allowances and:
mlonal|'

The motion was adopted.

DeMAND No. 78.—STATIONERY AND PRINTING.
Mr, President: The question is:

“That a sum not exceeding Rs. 48,46,000 be granted to the (lovernor Genera¥
in Council to defray the charges, which will come in course of payment, dnrinE the-
year ending the 3lst day of March, 1830, in respect of ‘Stationery and Pri .

The motion was adopted. '

DeManp No. 74.—MISORLLANEOUS,

Mr. President: The question is:

*“That & sum not exceeding Rs. 18,00,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Miscellanecus’.’

The motion was adopted.

DeEMAND No. 75.—REFUNDS.

Mr, President: The question is:

“That a sum not exceeding Rs. 65,60,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Refunds’.”

The motion was adopted.

DeMaND No. 77.—BALUOHISTAN.
Mr. President: The question js:

“That a sum not exceeding Rs. 28,88,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the-
year ending the 31st day of March, 1830, in respect of ‘Baluchistan’.”

The motion was adopted.

DeMAND No. 78.—DeLnI.

Mr. President: The question is:

“That a sum not exceeding Rs. 41,84000 be granted to the Governor Genernl
in’ Council to defray the charges, which will come in courre of payment, during the
year ending the 31st day of March, 1830, in respect of ‘Delhi’."” :

The motion was adopted.
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DeEManp No. 790.—AIMER-MERWARA.

Mr. President: The question is: .

. “That & swa not exceeding Rs. 14,79,000 be ted to the G
“in Council to defray the chargEu, which will come s;:lmcm of me oe‘::t:m:liwgl??h.:
_year ending the 3lst day of March, 1830, in respect of ‘Ajmer-Merwara'.” .

The motion was adopted.

DeMAND No. 80.—ANDAMANS AND Nicopar IsraNDS.

Mr, President: The question is: , .

. "“That & sum not exceeding Rs. 45,156,000 be granted to the Gwornor General
«in_Council to doirqa the charges, which will come in coorse of payment, during the
_yoar ending the 31st day of March, 1830, in respect of ‘Andamans and Nicobar Islands'.”

The motion was adopted.

DemanD No. 81.—RAJPUTANA.

Mr. President: The question is: i

. “That s sum not exceeding Rs. 543,000 be granted to the Governtt General
in Council to defray the dni?“' which will come in course of payment, during the
_Jyear ending the 3lst day of March, 1830, in respect of ‘Rajputana’.”

The motion was adopted.

DemaND No. 82.—CENTRAL INDIA.

Mr. President: The question is:

*“That a sum not exceeding Rs. 5,66,000 be granted to the Governér Géneral
.in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of )f&rc , 1830, in respect of ‘Central India’.”

The motion was adopted.

Demand No. 83.—HYDERABAD.

Mr. President: The question is:

“That & sum not exceeding Ra. 2,806,000 be granted to the Governor General
‘in Council to defray the charges, which will come in course of payment, during the
_year ending the 3lst day of March, 1830, in respect of ‘Hyderabad'.”

The motion was adopted.

DemanD No. 84, —ExXPENDITURE IN ENGLAND—BECRETARY OF STATE FOR INDIA,

Mr, President: The question is:

“That a sum not exceeding Ras. 16,45000 be granted to the Governor General
_in Conncil to defray the charges, which will come in course of payment, during the
year ending: the 31st day of March, 1830, in respect of ‘Expenditure in England—Sec-
retary of State for India'."

The motion was adopted.

DeManp No. 85.—ExpENDITURE IN ENgLAND-—HI16H COMMISSIONER FOR INDIA.

Mr. President: The question is:
“That a sum not exceeding Rs. 52,90,000 be g;nnhd to the Governor l_}enorll
in Council to defray the charges, which will come n course of payment, during the
ending the 31st day of March, 1930, in wespect of ‘Expenditure in England—

‘High Commissioner for Indis’.”

The motion was adopted.
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B —-Expenditure charged to Capital.
DEMAND No. 86.—Capital, QuTLAY oN Srcurity PRrINTING,

Mr. President: The question is:

“That a sum not exmtﬁng Rs, 45,000 Le grunted to fhp Goveypor General
in Council to defray the charﬁs, which' will ‘éome in course of payment, during the
ear ending the 31st day of March, 1830, in respect of 'Capital Outlay on Security

‘rinting’.
The motion was adopted,

-

DEMAND No. 87.—Forest CapriTaL OuTLAY,

Mr. President: The question is:
“That a sum not exceeding Rs. 1,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the

T}

year ending the 31st day of March, 1830, in respect of ‘Forest Capital Outlay'.
The motion was adopted.

DEMAND No, 88.—IrniGaTion.

Mr, President: The question is:

“That a sum not exceeding Rs. 1,989,000 le granted tothe Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst” day of March, 1830, in respect of ‘Irrigation’.”

The motion was adopted.

Demaxp No. 89.—Inpiaxn Posrs AND TELEGRAPHS.

Mr. President: The question is:

“‘That a sum not exceeding Rs. 68,11,000 he granted to the Governor Gemeral
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘Indian Posts and Telegraphs'.”

The motion was adopted.

DemMaxp No. 90.—Inpo-IiuropEaN TELEGRAPHA,

Mr, President: The question is:

“That & sum not exceeding Ra. 1,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March, 1830, in vespect of ‘Indo-European Telegraphs'.”

The motion was adopted.
Demanp No. 91.—CapitaL Ourray oN Currency Nore Press.

Mr, President: The question is:

“That a sum not exceeding Rs, 52,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
{aa.r ai)nding the 31st day of March, 1830, in respect of 'Capital Outlay on Currency
Note Press’.” .

The motion was adopted.
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DEmAND No. 02, —CapitaL OuTLAY ON Vizacaratay Harpour,
Mr. Presidont: The question is:

. “That a sum not exceeding Ra, 40,00,000 be granted to the Governoy Gegeral
in Council to defray the charges, which will come in course of payment, during Lo
urbend'u:g the 3lst duy of March, 1830, in respect of ‘Capital Outlay on Vizagapatam
Harbour',

The motion wus adopted.
DeMaND No. 98, —CapiTAL OUTLAY ON LIGHTHOUSES AND LIGHTSHIPS.

Mr. President: The question is: -

“That a sum not exceeding Rs. 8,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March 1830, in respect of ‘Capital Ou y on Ligh

and Lightships’.
The motion was adopted.

DeMaND No. 94.—ComMUuTED VALUE oF PENSIONS.

Mr, President: The question is:

““That & sum not exceeding Rs. 24,71,000 be granted to the Governor General
in Council to defray the charges, which will come in course of v t, during the
year ending the 3lst day of March, 1830, in respect of 'Commuted Value of Pensions’.”

The motion was adopted.
DeMAND No. 95.—New CAPITAL AT DELHI

Mr, President: The question is:

“That 2 sum not exceeding Re, 1,19,63,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March, 1830, in respect of ‘New Capital at i

The motion was adopted. -
C.—Disbursement of Loans and Advances.

DeEManp No. 98.—INTEREST-FREE ADVANCES.

Mr. President: The question is:

“That a sum not exceeding Rs. 90,25,000 be granted to the Governor Generai
in Council to deéfray the charges, which will come in course of payment, dnrln! the
year ending the 31st day of March, 1830, in respect of ‘Interest-free Advances’.’

The motion was adopted.

DeManp No. 97.—Lo0ANS AND ADVANCES BEARING INTEREST.

Mr. President: The question is:

“That a sum not exceeding Rs. 14,10,63,000 be granted to the Governor Gemeral
in Council to defray the charges. which will come in course of payment, during the

ending the 3lst day of March, 1830, in respect of Loans and Adwances

md’.”’ N

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
16th March, 1929,
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